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LEGISLATIVE ASSEMBLY.
Wednesday, 19th March, 1930.

The Assembly met in the Assembly Chamber of the Council House au
Eleven of the Clock, Mr. President in the Chair,

QUESTIONS AND ANSWERS.

PROTESTS AGAINST THE CHILD MARRIAGE RESTRAINT AoT.

656. *Mr. M. K. Acharya: Will Government be pleased to state:

(o) whether they have received, since the 1st of February, 1930, any
telegrams protesting against the Child Marriage Restraint
Act of 1929; and if so, how many?

(b) whether they have received any resolutiong or any memorials
or petitions, since October 1929, desiring the repeal of the
Act, or the exemption from the Act of any community or
gub-community in British India?

(¢) what is the total number of these resolutions; how many have
come from each provines?

(d) what is the total number of signatories to the above memorials
or petitions?

(e) what response do Government propose to make to the above
representations and when?

The Honourable 8ir James Orerar: (a) Yes. 543.
(b) Yes.
(c) 494.

Madras 78. Bombay 51. Bengal 68. United Provinces 86. Punjab
60. Burma 16. Bihar and Orissa 59. Central Provinces 89. Assam
238. North West Frontier Province 9. Delhi 4. Ajmer 1. Baluchistan
1. Mysore 4.

(d) 89,886. It may be observed that in many cases the same petition
bears a large number of signatures in different scripts which it is not pos-
sible to verify.

() Government are aware that there is considerable feeling regarding
the provisions of the Act. They trust, however, that the difficulties at
present felt may be resolved on further discussion and consideration of
the. problem. Therg are several Bills pending bearing on the subject
which Government propose to circulate for opinion.

( 1931 ) A
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APPOINTMENT AS TowN INSPECTOR OF BABU SUDHARAR Bos®m, IN SUPERSES-
SION OF SENIOR CLERKS IN THE GENERAL PastT OFFICE, CALOUTTA.

657. *Mr, Anwar-ul-Azim: (q) Will Government be pleased to.
state whether it is a fact that Babu Sudhakar Bose i8 an employee in the
Calcutta General Post Office?

(b) Has he been recently confirmed as a permanent clerk of the
Calcubta General Post Office?

(c) Hag he passed the departmental examination for promotion to the:
lowest selection grade in the Post Office and Railway Mail Service?

(d) Is it & fact that he has been appointed to act as selection grade
Town Inspector in Calcutta in supersession to eleven hundred clerks of
the Calcutta General Post Office and its town sub-offices who are senior
to Mr. Bose?

(e) Will Government be pleased to state the reasons for such super-
session if the reply to part (d) above is 1 the affirmative?

(f) Is it a fact that, owing to his very junior position, Mr. Bose was not.
allowed to sit for the last selection grade examination?

(9) Is it a fact that many officials, who are senior to Mr. Bose, and
have also passed the selection grade examination, are available for appoint-
ment in the lowest selection grade posts?

(h) 1f the reply to part (g) is in the affirmative, will Government be
pleased to state why special treatment has been accorded to Mr. Bose

n supersession to the passed and qualified officials who are all senior to
Mr. Bose?

Mr, H. A. S8ams: The information required by the Honourable Mem-
ber has been called for and will be furnished to him in due course.

1658*

EXAMINATIONS BY THE PUBLIC SERVICE COMMISSION.

659. *Mr. 8. 0. Mitra: (a) Will Government please state the total
number of men who sat for the Upper Divigion test of the ministerial
selection branch examination of the Public Service Commission held in
November 1929? What number has been declared qualified? What is
the percentage of passed men to the total number?

(b) Is it & fact that an overwhelmingly large number of these men
are stenographers?

(c) Is it a fact that a pass percentage of marks was fixed for each
individual paper? If so, what was this percentage? Was this proce-
dure of fixing a percentage in individual papers ever adopted by the late
Staff Selection Board, or even the Public Service Commission, in similar
examinations held in the past? What were the special circumstances that
led the Commission to adopt this mnovel procedure for this particular
examination ?

(d) Are Government aware that this was the last qualifying examina-
tion for departmental candidates?

+This question was withdrawn by the questioner.
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(e) Will Government please state the number of candidates who ob-
tained 60 per cent. or more marks in the aggregate and have not been
declared qualified for the First Division of the Secretariat?

(f) Are Government aware that this result has created great discontent
among the Secretariat Staff? If so, how do Government propose to re-
dress it ?

The Honourable Sir James Orerar: (a) 425 candidates appeared for
the upper division, of whom 17 were declared qualified.

(b) Eight of the successful candidates are stenographers.

(c) and (e). The matter was left to the discretion of the Public Service
Commission and Government are not in possession of the details asked
for.

(d) Yes.

(f) Disappointment must, of course, be expected among those who
have not been successful.

AGE LIMIT FOR OERTAIN EXAMINATIONS BY THE PUBLIC SERVICE COMMISs
g SION,

660. *Mr. 8. 0. Mitra: (a) Will Government please state the age
limit fixed for the candidates who took the November 1920 examination
of the Public Service Commission for the Ministerial Selection Branch?

(b) Will the departmental candidates be .allowed to take the future
competitive examinations irrespective of their age-limit provided they
are educationally qualified? If not, what will be the age-limit and other
conditions which the departmental candidates will have to fulfil to
enable them to take the examination?

The Honourable Sir James Crerar: (a) 85 years.

() No. The ordinary age limits and other qualifications will apply.

EXTENSION OF SERVIOE OF StR NoORMAN BortoN, CaIEF COMMISSIONER,
NorTH WEST FRONTIER PROVINCE.

661. *Mr. Mukhtar Singh: (¢) Will the Government be pleased to
state as to when the term of office of Sir Norman Bolton the Chief Com-
missioner, North West Frontier Province came to an end?

(b) Is it a fact that he has already been given one extension and the
Government are taking steps to grant him a further extension of two vears
from next July?

(c) Are Government aware that the aforesaid gentleman’s .administm-
tion is not popular and the public feeling is against granting him any fur-
ther extension?

(d) Will the Government be pleased to state the special reasons for
granting an extension to the said gentleman?
Mr. E. B. Howell: (a) 6th July, 1928.

(b) The reply to the first part of the question is in the affirmative and
to the second that no decision has been reached.

A3
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(¢) quernment. has no such information, and have, on the contrary,
ample evidence of the degree to which the Chief Commissioner’s services
have been generally recognised as contributing to the peaceful state of the
frontier in a very critical time.

(4) The interests of the public service.

THE Di1sTRIOT JUDGE AT DERA IsMAIL KHAN,

662. *Mr. Mukhtar Singh: (a) Will the Government be pleased to state
the name of the gentleman who acts as District Judge at Dera Ismail
Iﬁhan? What are his educational gualifications and since when has he been
there? -

(b) Is it a fact that the said gentleman is a resident of Dera Ismail
Khan, and are Government aware that his appointment there is resented
by the public?

(c) Do Government contemplate his transfer from that District? If so,
when is he likely to be transferred ?

Mr. E. B. Howell: (a) Khan Sahib Muhammad Nasir Khan, who has
been holding the post since 8th December, 1925. He was educated in the
Imperial Cadet Corps and his educational qualifications are considered ade-
quate.

(b) Yes. Government have no information that his appointment is re-
sented, by the public.

(¢) No.

REPRESENTATION IN THE LEGISLATIVE AssEMBLY OoF HiNpus IN THE NoORTH
WEST FRONTIER PROVINCE.

663. *Mr, Mukhtar Singh: («) Will the Government be pleased to
state -as to how the minority communities of the North West Frontier
Province are being represented in the Assembly since the time of the
reforms?

(b) Has any Hindu been ever nominated to represent the minority
community since the beginning of the reforms? If not, will Government
be pleased to state their reasons for so doing?

(c) Is it the intention of the Government to nominate s Hindu re-
presentative to the Assembly in the next formation of the new Assembly?

The Honourable Sir James Crerar: (a) There is no provision for repre-
sentation of any community or class of persons resident in the North West
Frontier Province on the Legislative Assembly.

(b) and (c¢). Nominations to the Legislative Assembly are made by the
Governor General.

SuPPLY TO MEMBERS OF ACTS IN RESPEOT TO WHICH BILLS ARE INTRODUOED
IN THE LEGISLATIVE ASSEMBLY.

664. *Mr. Lalchand Navalrai: (a) Are Government aware of the fact that
non-supply of Acts in respect to which Bills are introduced and considered
in the Legislative Assembly is causing difficulty and inconvenience io the
Honourable Members in the preparation of their speeches and debating in

the House?
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(b) Have Government taken any notice of the complaint the Honourable
Mr. Jayakar made in respect thereof in the House on 6th March, 1980, when
the Bill to amend the Special Murriage Act was being considered ?

(c) Do Government propose to supply the Honourable Members with
the copies of the bare Acts when they are supplied with the Bills amending
the same?

The Honourable Sir Brojendra Mitter: (a), (b) and (c). A complete
set of the Unrepealed General Acts of the Governor General of India
in Council corrected up to date is available to Members on the table of
the House. Another complete set, also corrected up to date, is avail-
sble to Members in the Library. Government do not propose to main-
tain any larger number of copies, because the labour of keeping them
up to date would involve a considerable additional staff for which Gov-
ernment feel there is no justification.

ACADEMIOAL QUALIFICATIONS OF CANDIDATES FOR GOVERNMENT SERVICE,
665. *Mr. Lalchand Navalrai: Will Government be pleased to state:

(a) Whether any orders have been issued regarding the rank of
graduates and non-graduates in the Government service and
whether these orders have been acted up 4o0?

(¥) Whether any vacancies—temporary or permanent—occurred
in the grade of Rs. 85—5/2—100 and higher grades in the
Sind Salt and Excise Department from 1st April 1929 to date?

(c) If so, how many of these vacancies were given to graduates and
how many to non-graduates?

(d) In the casc of the latter how many graduates were superseded
and what were the reasons for doing so?

The Honourable Sir George Schuster: (¢) The establishment to which
the Honourable Member refers is a combined one, under the control of
the Government of Bombay, who act, so far as the subject of Salt is
concerned, as agents of the Government of India. Recruitment to and'
promotion in it are governed by the orders issued by the Local Govern-
ment. The Government of Bombay have issued certain instructions
governing the seniority, for the purposes of promotion, of graduates and
non-graduates in the Government service in the grade of Rs. 30—5—80.
The Government are informed that these instructions are being followed
in the Salt and Excise Department, Sind.

(b) Yes. In the combined Excise and Salt establishment, one acting
vacancy of Accountant for a period of three weeks, in the grade of
Re. 115—5—150. In the temporary Salt establishment—

(i) One vacancy of Head Clerk in the grade of Rs. 105—5—145;
(i) 2 acting vacancies in the grade of Rs. 85—5/2—100.

(¢) Al were given to non-graduates.

(d) Three graduates were superseded in filling the short vacancy in
the combined Excise and Salt establishment because the non-graduate
appointed to -act had experience of accounts work. Three graduates
were also superseded in filling the vacancy in the higher grade in the tem-
porary Balt establishment for the same reason. In filling one of the two
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vacencies in the temporary Salt establishment, no graduate was super.
seded. In filling the other, three graduates were superseded because the
non-graduate had longer service and experience.

INTERESTS OF SIKHS AND ‘“ UNTOUOHABLES '’ IN THE RAILWAY BoaRD.

666. *Mr. Lalchand Navalral: In view of the statement made by the
Railway Member, Sir George Rainy, on the 24th February, 1980, at the time
of the discussion of the cut No. 21 on the Railway Budgut, Demand No. 1,
to the effect that, in order to make larger employment of the Mussalmans,
staff officers of that community will be appointed to vouchsafe their in.
terests, will Government be pleased to state if a similar arrangement will

also be made to secure the interests of the Sikh Community and the un.
touchables? If not, why not?

Mr. A. A. L. Parsons: The Honourable Member has not represented
the Honourable the Railway Member’s remarks with entire accuracy.
But no bar is laid down against the employment of officers of any parti-
cular community and in making selections for these posts every care
will be taken to be fair to the interests of each community. :

SAFEGUARDING OF THE INTERESTS OF SINDHIS FOR RAILWAY EMPLOYMENT,

667, *Mr. Ltlchand Navalrai: (a¢) Is it a fact that the Head Office
of the North Western Railway, Sind Section, is at Lahore in the Punjab?

(b) Will Government be pleased to state if therc are any staff officers
belonging to 8ind in the office of the Agent to represent and vouchsafe a

due share of services for Sindhis in Railway employment? If so, who
are they?

(¢) If not, are Government on the same principle as stated in the pre-

ceding question, prepared to appoint some Sindhis on the staff of the Agent,
North Western Railway, for the same purpose?

Mr. A. A, L. Parsons: (a) The headquarters of the Agent, North

Western Railway, who is the Chief Administrative Officer of the Railway,
is at Lahore.

(b) and (c). There is one Sindi Officer at present in the Staff Branch
of the Agent’s Office. In the discharge of his duties he is expected to'
be fair to the interests of every community.

Aor Lmvrt For ENRTY INTO GGOVERNMENT SERVIOE.

668. *Mr. Lalchand Navalrai: (a) Will Government be pleased to state
what is the age limit for entry into Government service?

(b) If the anewer be 24 vears of age, will Government be pleased to
state if it is for all classes of service?

(¢) Is it a fact that entry into the Judicial line by double graduates
(LL.B.), is allowable up to the age of 80 years?

(d) Are Government prepared to raise the age limit of recruitmfent to
Government service to 25 years in order to give sufficient opportunity to

the candidates to acquire a higher education before entering into the Gov-
ernment service?
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The Honourable S8ir George Schuster: Provincial Governments have
power to prescribe age limits for appointment to Government service
except in respect of certain services, whose rules of recruitment are made
under section 96B of the Government of India Act- So far as Govern-
‘ment servants under the administrative control of the Governor General
in Council or serving in a Chief Commissioner’s Province are concerned,
the general rule is that a person whose age exceeds 25 years may not or-
dinarily be admitted into the service of the State in superior pensionable
-service without the sanction of the head of a department. The ordinery
limit is extended to thirty vears in the case of a person appointed to a
Judicial office.

This answer covers all four parts of the Honourable Member’s ques-
tions. ’

. INTERFRRENOE IN GENERAL PoSTAL WORK IN SIND OF THE ASSISTANT
DIrECTOR, RATLWAY MAIL SERVICE.

669. *Mr, Lalchand Navalrai: (a) Will Government be pleased to state
if it is a faot that the Director of Posts and Telegraphs for 8ind and
Baluchistan has at present two Assistant Directors, one on the Postal side,
and the other on the Railway Mail Service side?

(b) What special allowance do they gel?

(c) Does the Assistant Director, Railway Mail Service, do or interfere in,
work other than that belonging to the Railway Mail Service Department?
If so, why?

(d) Are Government aware that the interference of the Assistant Director,
Railway Mail Service, in the work of the Postal side is causing dissatisfac-
tion amongst the subordinates on the Postal and Telegraph side and the
public?

Mr. H. A. Sams: (¢) No. There is no Assistant Director on the Rail-
way Mail Service side.

() The Assistant Director on the Postal side gets a special pay of
Rs. 100 per mensem,

(c) and (d) Do not arise.

DUTIES OF THE ASSISTANT DIRECTOR, RATLWAY MAIL SERVICE, SIND.

670. *Mr. Lalchand Navalral: (a) Is it a fact that the main post of the
Assistant Director on the Railway Mail Service side is that of the Superin-
tendent, Railway Mail Service, Sind? '

(b) If so, is it & fact that his own work of Railway Mail Service Super-
intendent is subject to revision in his office?

(c) Do Government propose to relieve the Railway Mail Service Superin-
tendeat of the additional duties of the Assistant Director?

(d) Will Government be pleased to state if it was intended to appoint
a second Assistant to the Director, Posts and Telegraphs in Sind, to work
m the Railway Mail Service side when the Railway Mail Service work was
being transferred to the Director?

(¢) 1f the answer be in the negative, will Government be pleased to
state why any necessity has arisen now and what is the additional expen-
diture on that account?
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Mr. H. A. SBams: (a) The fact is not as stated. The Superintendent,
Railway Mail Service, K Division, whose headquarters are at Karachi,
helps the Director of Posts and Telegraphs, Sind and Baluchistan, in
matters concerning the Railway Mail Service.

(b) The question is not very clear, but it is a fact that the Superin-
tendent, Railway Mail Service, K Division supervises the work of his
Division and of his office.

(¢) I see no reason for making any change in the present duties of
the Superintendent.

(¢) No.

(e) So far as I am aware there is no proposal to this effect and
acoordingly no additional expenditure is contemplated.

HEADQUARTERS OF THE SUPERINTENDENT, RAILWAY MaiL SERvVIOR, SIND.

671. *Mr. Lalchand Navalrai: (a) Are Government awaro of the rules
in the Posts and Telegraphs Manual, Volumes V and VIII providing that
the headquarters of the Superintendents of Posts and Telegraphs have to be
located at a central place in the Division?

(b) Are the headquarters of the Superintendent, Railway Mail Service
in Sind Division, located not in the central place at Sukkur but at the
extreme end at Karachi? If so, why?

(c) Is it a fact that the office of the Superintendent, Post Offices,
Lower Sind and Persian Gulf Division, had to be removed from the office
of the Director of Post Offices to make room for the Superintendent of
Railway Mail Service? :

(d) Is it a fact that the building of the office of the Superintendent of
Post Offices, Upper Sind Division at Sukkur, is large enough to accom-
modate the office of the Superintendent, Railway Mail Service also?

(¢) Do Government propose to remove the office of the Superintendent,
Ruilway Mail Service to Sukkur? I[ not, why not?

Mr. H. A. Sams: (a) Yes, but the term ‘‘central’’ has an administra-
tive as well as a geographical significance.

(b) Yes, because this arrangement is more economjcal and convenient.

(¢) and (d). I have no information, but inquiries will be made and
the result will be communicated to the Honourable Member.

(¢) No, in this connection the Honourable Member’s attention is
invited ta the reply given by me to a supplementary question arising from
the answer to question No. 1164 in this House by Mr. Jamnadas M. Mehta
on the 20th March, 1929.

CONSTRUOTION OF THE SIND R1cHT BANK FEEDER RAILWAY.

672. *Mr. Lalchand Navalral: (a) Will Government be pleased to state
if it is a fact that R. B, Kulkarni, B.A., was appointed by Governmeun%
to investigate in detail the railway projects which had been recommended
by the Government of Bombay?

(b) Ts it a fact that the special officer recommended the Bind Right
Bank Feeder Railway from Sita Road to Jacobabad? '
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(c) Is it & fact that, on the recommendation of Sind Communications
Board, stating that the line would be remunerative, it was proposed to
construct the loop-line, Larkana Dost Ali-Jscobabad Railway, immediately ?

(d) Are Government aware that the narrow gauge railway now working
between Larkana and Dadapur was intended to be constructed right up to
Jacobabad ?

(¢) When was the above line between Larkana and Dadapur completed,
and why is it not yet being extended upto Jacobabad?

(f) Is it the opinion of experts that this narrow gauge railway between
Larkana and Dadapur is not quite strong for service and muy give way at
any time, specially at the bridge over the Norang Canal?

(9) Do Government propose to give effect to the aforesaid recommenda-
tion of the Sind Communications Board and construct the loop line
between Larkana and Jacobabad immediately ?

(h) If the answer be in the negative, will Government be pleased to
state how much would this portion of the Right Bank Feeder Railway cost?

(i) Will Government be pleased to state when this portion of the line
is expected to be taken in hand?

Mr, A. A. L. Parsons: (¢) Government are aware that Rai Bahadur
Kulkarni, B.A., was appointed by the Government of Bombay to inves-
tigate projects on their behalf in the Bombay Presidency.

(b) and (c). Government have no information.

(d) Yes.

(¢) From Larkana-Shadadkote on the 16th February, 1922, and from
Shadadkote-Dadapur on the 1st November, 1928. The line was not extend-
el up to Jacobabad as the funds at the disposal of the Company were not
sufficient for this purpose at that time. Sanction to the curtailment of the
original project was given on the understanding that the Company would
be required to complete the line to Jacobabad if subsequently called upon
to do so.

(f) Government are not aware of this. The line is inspected annually

by the Senior Government Inspector of Railwavs and in his latest report
he makes no mention regarding any weakness in the line.

(d) T would refer the Honourable Member to my reply to parts (b)
and (c) of this question. ‘

(¥) No separate estimate of the loop between Larkana and Jacobabad
has been prepared.

() I regret that it is mot possible to say at present when funds are
likely to be available for conmstruction of the 8ind Right Bank Feeder

Railway:
NON-ATTENDANCE AT RALLY OF INDIAN GIRL GUIDRS.

673. *Pandit Thakur Das Bhargava: (a) Is it a fact that there was
a rally of Delhi girl guides on the 27th February, 1080, to collect funds
for the Girl Guides’ Headquarters in London?
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(b) Is it & fact that many girl guides did not attend the rally where
the Union Jack was to be saluted and patriotic British songs were to be
sung by Indian girls?

(c) If the reply to part (b) is in the affirmative, will Government be
pleased to state how many girl guides did not attend the rally?

(d) Is it a fact that the names of such girl guides as did not attend
were scored out of the rolls of the girl guides’ register?

Sir Frank Noyce: (a) The rally was the annual rally held every year
by the girl guides. The occasion was utilised to collect funds for the
purpose stated.

(b) and (¢). No. The approximate total of girl guides attending the
rally was 250. Nine guides only absented themselves.

(d) Yes.

ALLEGED DISCRIMINATORY TREATMENT OF NEWS AGENOIES,

674. *Pandit Thakur Das Bhargava: (a) Has the attention of the
Government been called to the statement of Mr. S. Sadanand, Managing
Editor, Free Press of Indis, appearing in the issue of the Hindustan
Times of Sunday, March 9th, on page 4 of the paper?

(b) Are the facts stated therein substantially correct in respect of late
delivery of telegrams?

(c) Have Government approved of the policy of discrimination of this
character between one news agency and another news agency ?

(d) How much money has been provided in the Budget for payment to
news agencies, and how much out of that sum is proposed to be paid to
Reuters, Associated Press and the Free Press Agencies?

(¢) What was the amount budgeted last vear, and how much was
paid to Reuters and the Associated Press out of this smount last year?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.
(b) No.
(¢) No; definite orders exist to the contrary.

(d) The amount provided for in the Budget for 1980-81 under De-
mand No. 75, Miscellaneous, is Rs. 71,400 of which Rs. 55,200 is payable
to Reuter's Agency and the balance to the Associated Press. No pay-
ment is made to the Free Press Agency.

(¢) The smount voted by the Legislative Assembly for 1929-80 is
Rs. 75,200. Of this a sum of Rs. 47,000 was paid to Reuter’s Agency up

to the end of January, 1930; and Rs. 14,500 is payable to the Associated
Press.

Hours oF Dury oF ASSISTANT CONTROLLERS ON THE NORTH-WESTERN
RATLWAY.

675. *Mr, Lalchand Navalral: (a) Is it o fact that the Assistant Con-
trollers, North Western Railway line, have to perform eight hours’ dnty
daily, week in and out, or fifty-six hours’ duty in the week?
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(b) Is it & faot that, during these eight hours, the Assistant Controllers
do their duty continuously without any relaxation?

(c) Is it a fact that.other Railways—the East Indian Railway, the
Great Indian Peninsula Railway, the Bombay, Barods and Central India
Railway, the Burma Railways and the Bengal Nagpur Rajlway—have
already reduced the hours of work for Control offices to six hours daily?

(d) Do Government propose to give relief to the Controllers by curtailing
their duty hours and giving them some rest during their duty hours? If
not, will Government give full reasons for not coming to their relief?

Mr. A. A. L. Parsons: I have called for information and will commu-
nicate with the Honourable Member when it is received.

TRRMINATION OF CONTRACTS OF CERTAIN COMPANY-MANAGED RATLWAYS.

676. *8ir Purshotamdas Thakurdas: (i) Will Government be pleased to
state the latest dates on which notices have to be given by the Government
of India to (@) the Assam Bengal Railway Company, and (b) the Bengal
and North Western Railway Company. 1o enable Government to acquire
these Railways as early as possible?

(ii) Will Government be pleased to state ‘what steps they propose to
take to ascertain the wishes of the Assembly in connection with the advis-
ability of acquiring these Railways?

(iii) Has the attention of Government been drawn to condition No. 9 of
the convention approved by the Legislative Assembly on 20th September,
1924, between the Assembly and the Government of India, regarding the
separation of the Railway Budget from the Gteneral Budget?

(iv) Will Government be pleased to state when they expect that the
committee appointed by the Legislative Assembly to report on the question
of the revision of that convention is likely to submit their report to the
Assembly ?

(v) Will Government be pleased to state if, in the meantime, they are
prepared to accept the conmstruction of condition 9 of the said convention
as including the question of acquiring Company-managed Railways, agree-
ments with which may fall due until the said convention of 20th Septem-
ber, 1924, is reyised?

The Honourable 8ir George Rainy: (i) (a) 31st December, 1930.

(b) 81st December, 1931.

(i) It will certainly be the desire of Government that, before any
decision is reached not to exercise the option to purchase in the case of
either Railway, an opportunity should be given for a discussion on the
subject in the Assembly.

(iii) Yes. '
(iv) I regret that I cannot vet say when the Committee appointed to
review the Convention will be able to submit its report.

(v) Government cannot accept the construction which it is proposed
to put upon clause () of the Convention. But it is inevitable that the
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Convention should come under revision in connection with the constitu-
tional changes, and no question can arise of the continuance of the exist-
ing Convention for any long period.

PRIvATE TUITION UNDERTAKEN BY THE HEADMASTER, GovERNMENT Higm
Sor0OL, AJMER, AND THE PRINCIPAL, GOVERNMENT COLLEGB, AJMER.

677. *Mr. Abdul Latif Sahib Farookhi: (a) Ig it a fact that the Head-
master of the Government High School, Ajmer, engages in private tuifion?
If so, will Government please place on the table of the House a list of the
private tuitions undertaken by the said Headmaster, stating in the case
of each private tuition: (i) the remuneration for it, (ii) the amount of
time spent in it. (iii) whether the pupil privately taught lives with the
Headmaster in the Government bungalew for the Headmaster or not, and
(iv) whether the pupil privately taught is a pupil of the school under the
Headmaster or not?

(b) Is it a fact that the Principal of the Government College, Ajmer
(whe is not only the principal of a university degree college but also the
principal of what is called the ‘‘Government Intermediate College,
Ajmer,”’ at page 728 of the United Provinces Gazette, Part IV, dated June
22, 1929), is engaged in private tuitiom? TIf so, will Government pleasa
place on the table of the House a list of the private tuitiona undertaken
by the said Prineipal, giving against each private tuition (i) the remunera-
tion for it, (il) the amount of time spent in it, (ili) whether the student
privately taught lives with the principal in the Government bungalow for
the principal or not, and (iv) whether the student privately taught iz a
student of the Government College, Ajmer, or not?

(¢) If the replies to the question in the first part of part (a) and to the
question in the first part of part (b) are in the affirmative, will Government
please state if it is a {act that, under Chapter IV, puragraph 152, note (ii) of
the Educational Code in force in Ajmer-Merwara, Headmasters of Govern-
ment Schools, Principals of Government Intermediate Colleges and Super-
intendents of Government Hostels are not allowed to undertake private
tuition ?

(d@) If the reply to part (¢) is in the affirmative, will Government please
state whether the Headmaster, Government High School, Ajmer, and the
Principal, Government College, Ajmer, are engaged in private tuition with
the permission of the Ajmer-Merwara administration? If so, why was
permission given and under what rule of the Educational Code rule?

8ir Frank Noyce: (a) and (b). Yes. Statements giving the information
asked for, so far as is immediately available, are placed on the table.

(¢) The Educational Code of the United Provinces is generally follow-
ed in Ajmer-Merwara, but it has been applied in its entirety for pur-
poses of grants-in-aid and stipends only; the Local Administration has
discretion in other matters though the rules of the United Provinces Code
are generally observed.

(@) The answer to the first part of the question is in the affirmative.
The answer to the second part is that the permission was given under
the discretion which is vested in the Local Administration.
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Statement showing private tuition uniamkm’by the Head Master, Government High School,

Ajmer.
Monthly Bchool and class

Year.| Nameofpupil. | remuner. | ‘inere the lessons in which the

atlon. given. pupil reads.
F —
8.

1014 (Son of D wan 75 At the Head Master's | Btudent of the st
Bahadur M. Da- bungalow for one hour | Year (lass in the
modar Lal. daily exoept on Batur- | High School under

days and SBundays. the Head Master,

1924 Son of Maharaj 200 To h-lp them with their | Students of School
Nahar Bingh of English ; boys to live | classes under the
Ameleta and his only with Head | Head Master.
cougin: aged 14 Master, who super-
and 13 years. vises the .work of th:

Tutor of the boys,

1829 | Two sons of the 250 The boys to live w.th |Students of the
Thakur Sahib of ‘the Head Master, who | school under the
Mitri. does no teaching work | Head Maater.

but is only respon-
| sible for the guidance

and general supervision
i of the work of their
f tator,

Statement showing private tuition undertaken ly the Principal, Government Collsge,

Ajmer,
° Monthly : e
: " Wh re the lessouns Class in which
Year.| Name of pupil. re::it;::.r- are to be given. the pupil reads.
Rs.
1028 | Kanhaya Lal Mehta, 150 Pr.vat: tuition for 6.| Student of th: let
sfo Devi Lal hours & week. Year Interm:diate
Mehta of Udaipur, Class  of the
College.

DATE OF APPOINTMENT OF CERTAIN ANGLO-VERNACULAR TEACHERS IN ATMER
MERWARA.

678. *Mr. Abdul Latif Sahib Farookhi: (}?) Will Government please
place on the table of the House a statement showing all the appointments
of Anglo-vernacular teachers, temporary, permanent, officiating, and
substaniive, made in the Government Anglo-vernacular schools 1n Ajmer.
Merwara from April, 1927, to December 1929, giving for each appointment
(i) the date on which the officer appointed began to work in the appoint-
ment, (ii) the date on which the officer competent to make the appointment
issued the appointment order, (iii) the dnte on which the first disbursement
of the pay of the appointment was made to the officer appointed?

(b) Is it a fact that in the case of a number of appoint.rnent's mentioned
in part (a), the appointment orders were issued and the first disbursements
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of pay were made several months after the officers appointed began to
work in those appointments? If so, who is responsible for this state of
things snd what action do Government propose to take to put a stop to it?

Sir Frank Noyce: With your permission, Sir, I shall deal with ques-
tions Nos. 678—681 and 686—688 together. The information asked for is
being collected and will be supplied to the Honourable Member in due
course,

GRANT FoR NEW Posts AND REvisioN o Existrne Posts 1N ScmooLs IN
AJMER-MERWARA.

1679. *Mr. Abdul Latif Sahib Farookhi: (q) Will Government please
state (i) the total amount of money granted for the creation of new posts
and the revision of cxisting posts in the Government High School, Ajmer,
the Government Normal School, Ajmer, and the Moinia Islamia High
School, Ajmer, in 1927.28 and 1928-29, (ii) the total amount actually spent
in the creation of new posts and the revision of existing posts in the said
institutions in the said years?

(b) Is it a fact that a considerable part of the amount referred to in
part (a) (i) was not utilised for the creation of new posts and the revision
of existing posts for which it wag granted? If so. will Government please
state the circumstances justifving the appropriation of money for the pur-
poses for which they did not actually utilise it?

APPOINTMENT OF TEACHERS IN ATMER-MERWARA,

+680. *Mr. Abdul Latif Sahib Farookhi: (2) Wil Government please
put on the table of the House a statement regarding the posts in the
Government High School, Ajmer, the Moinia High School, Ajmer, and the
Government Normal School, Ajmer, advertised in the newspapers Jfrom
April, 1927, to December, 1929, giving in the case of each post advertised
(i) the grade of the post, (ii) the minimum qualifications required, (iii) the
amount of money spent in advertising, (iv) the number of trained Muslim
candidates applying for the post; (v) the number of trained non-Muslim
candidates applying for the post, (vi) the qualifications of the person
app&wintcd to the post, (vii) the actual pay at which the appcointment was
made?

(b) 1s it a fact that in the ease of several of the posts mentioned in part
(a), untrained persong were appointed though there were trained candidates
for them? If so, why?

(c) Is it a fact that in case of several of the posts mentioned in park
(a) appointments were made on salaries less than the minimum salaries
of the posts? If so, why?

(d) Is it a fact that in cnse of some of the posts mentioned in parl (a)
appointments were not made at all? If so, why?

QUALTFIOATIONS OF TEACHERS IN THE GOVERNMENT COLLEGE, AJMER.

_ 1681. *Mr. Abdul Latit Sahib Xarookhi: (a) Is it a fact that
wilth one exception, the teachers of the Intermediate Classes of the Govern-
ment College, Ajmer, are untrained teachers?

+For answer to this question, see answer to question No. 678.
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(b) Is it & fact that paragraph 150 (a), Chapter IV, of the Educa-
tional Code in force in Ajmer-Merwara lays down that in Intermediate Col-
leges uncertificated teachers (only M.As. and M.8es.) with special qualifica-

tions may be appointed permanently if trained teachers with suitable quali-
{ications are not available?

(c) Is it a fact that a number of trained M. As. is already in Government
employment in {he subcrdinate educational service, whereas a number of

untrained M.As. is employed in the Provincial Educational Service in the
Government College, Ajmer?

(d) Do Government propose to appoint trained M.As. and M.Scs. to
teach the Intermediate Classes of the Government College, Ajmer, in

accordance with paragraph 150 (a) of the Educational Code? If so, when?
If not, why not?

CLASSES IN THE GOVERNMENT COLLEGE, AJMER.

682. *Mr. Abdul Latif Sahib Farookhi: (a) Is it a fact that the Gov-

ernment College, Ajmer, contains the university degree classes as well as
the Intermediate classes?

(b) Is it a fact that the degree classes of the said college are affiliated
with the Agra University, whereas the Intermediate classes are affiliated
with the Board of High School and Intermediate Education of Ajmer-
Merwara, Rajputana, Central India, and Gwalior?

(c) Is it & fact that the Intermediate classes of the said college are
governed by Chapter IV of the United Provinces Educational Code, where-

ag Chapter III, Section A, of the said Code is applicable to the degree
classes?

(d) Is it a fact that, unlike the degree classes, the Educational Code
prescribes that the teachers of the Intermediate classes should be trained
teachers ?

(¢) Do Government propose to separate the Intermediate section of the
Government College, Ajmer, from the university degree section, and to
attach the Intermediate section to the Government High School, Ajmer?
If so, when? If not, why not?

Sir Frank Noyce: (a¢) and (V). Yes.

(c) and (d). Yes, subject to the discretion of the Local Administra-
tion.

(¢) The Government of Indip have not considered the matter.

HONORARY MAGISTRATES IN AJMER-MERWARA.

683. *Mr. Abdul Latif Sahib Farookhi: (a) Is it a fact tl}at sever}s!
paid Government officers have been appointed Honorary Magistrates in
Ajmer-Merwara? If so, what is their number ?

(b) How many hours a week has cach of the officers referred to in (a)
to work as an Honorary Magistrate? Why have paid officers been appoint-
ed as Honorary Magistrates?

Mr. E, B. Howell: The information requjred is being collected and
will be supplied to the Honourable Member in due course.
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ELEOTION OF GOVERNMENT OFFICERS TO MUNICIPAL COMMITTEES.

1684, *Mr. Abdul Latit Sahib Farookhi: () How many paid Govern-
ment officers in Ajmer-Merwara were members of the Municipal Com-
mittees as elected non-officials during the last five years?

(b) Do Government propose to stop this practice? If not, why not?

Agrommm OF MR. TABLERKAR A8 HEADMASTER OF THE Mormnia Isramra
Hieu ScmooL, ATMER, '

685. *Mr. Abdul Latif Sahib Farookhi: (a) Are Government aware
that important Muslim press organs, like the Ittafaq, Ajmer, the
Hagiqat, Lucknow, and the Ingilab, Laohore, protested against Mr.
Tarlekar’s appointment as Headmaster of Moinia Islamia High Schoot,
Ajmer?

(b) Is it a fact that in connection with the proposed long leave of the
Headmaster, Government High School. Ajmer, the Superintendent of Edu-
«cation, Delhi and Ajmer-Merwara, has proposed the appointment of Mr
‘Tarlekar again to the Headmastership of the Moinia Islamia High School,
Ajmer? If so, why? !

8ir Frank Noyce: (a) No.
(#) Proposals regarding. personnel are confidential.

ExPENDITURE, FEES, ETC., OF THE MoINIA IsnaMia HicH ScHOOL, ATMER.

1686. *Mr. Abdul Latit Sahib Farookhi: () Will Government plesxe
state (i) the total expenditure of a recurring nature incurred in maintaining
the Moinia Islamia High School, Ajmer, in the financial year 1928-29, (ii)
the total amount of fees received by Government from the pupils of the
said school in the said year. (iii) the total amount of contributions of a
recurring nature received by Government for the said school from the funds
of the Khwaja Sahib’s Durgah in the said year, (iv) the expenditure of a
recurring nature incurred by Government on the said school after deducting
amounts of revenues mentioned in (i) and (iii)?

(b) Is it a fact that more than 75 per cent. of the Muslim Anglo-Verna-
cular School boys of Ajmer-Merwara are taught in the Moinia Islamin High
School, Ajmer?

(c) Are Government aware that a resolution was passed in the All-
India Muslim Educational Conference held at Ajmer in December, 1928, to
the effect that the Moinia Islamia High School, Ajmer, should be under
& Muslim head of the institution?

(d) Do Government propose lo appoint a Muslim Headmaster of the
Moinia Islamia High School, Ajmer, when the present Hoadmaster vacates
the Headmastership of the said school permanently or temporarily? If not,
why not?

ACADEMICAL QUALIFIOATIONS OF CERTAIN ASSISTANT MASTERS IN AJMER-
MERWARA,

1687. *Mr. Abdul Latif Sahib Farookhi: (a) With reference to the list of
trained graduate assistant masters in the employ of the Ajmer-Merwars

+For answer to this question, sce answer to question No. 683.
3For answer to this question, see answer to question No. 678,
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Educational Department in 1926, with their names, qualifications, and
grades, placed by Government on the table of the House in reply to sturred
question No. 279 (d) in the Legislative Assembly on the 10th September,
1029, will Government please state if it is a fact that Mr. Abdul Rashid
Khan was & B.A., B.T., and not a B.A., L.T., as given in the statement?

(b) If the reply to part (a) is in the affirmative, is it a fact that B.T.
was a university degree, and L.T. was a university diploma? If so, will
Government please state why the qualifications of the said teacher were
not shown to be as they were?

(c) Is it a fact that at the time for which the list referred to in (a)
was asked for, Mr. Mohammad Ishaque Qureshi was not a M.4., L.T., as
stated in the list under reference but a B.A., L.T.? If it is not a fact,
will Government please state in which month and year the said Mr. Moham-
mad. Ishaque Qureshi sat for the M.A. examination and in which month
and year he was declared successful in the said examination?

~ (d) Is it-a fact that Mr. Muzaffar Hussain was a B.A., B.T., and not
a B.A., C.T., as stated in the list referred to in (a), at the time for which
the said list was asked for?

(e) If the answer to (d) is in the affirmative, is it a fact that C.T. was
a university certificate lower than B.T. which was a university degrec?
If 8o, why were the qualifications of the said teacher shown to be lower
than they actually were?

(f) Is it a fact that Mr. Gauri Datt Durgapal had, at the time for which
the list was asked for, no lien on any Government post?

(9) Are Government aware that the name of Mr. 8. C. Chatterjee, &
permanent incumbent in the grade of Rs. 120—5—145 in the employ of
the Ajmer-Merwara Educational Department at the time for which the
list was asked for, was not mentioned in the list referred to in (a)?

(h) Is it a fact that the grade of Rs. 120—5—145 mentioned against
Mr. Nand Kishore Joshi in the said list-was not his grade, at the time for
which the list was asked for, but the grade of the teacher in whose place
Mr. Nand Kishore Joshi was officiating? .

(1) If what is stated in parts (a) to (k) above are facts, will Government
please state why the list under reference was not freed from errors and
defects before it was put on the table of the House?

ExAMINATION RESULTS OF CERTAIN SOHOOLS IN AJMER,

+688. *Mr. Abdul Latif Sahib Farookhi: (a) Are Government aware that
the figures for the results of the Moinia Islamia High School, Ajmer, for
1927-1928 (sent up 12, passed 9), given in the ‘‘Comparative statement of
results for 1927-28 and 1928-29 in the Government Educational Institu-
tions in Ajmer-Merwara'’, put on the table of the House by Government
in reply to starred question No. 275 in the Legislative Assembly on tl.xe
10th September, 1929, do not agree with the Government affirmation, in
the Legislative Assembly on the same date in reply. to starred question
No. 280 (c), in which the figures for the result of the said School for the said
year are given to be 8 out of 13? TIf so, will Government pleasg state
why the said two Government replies on the same date differ with each
other in regard to the result of the same examination of the same school

for the same year?

.~+F0r.;nsw;t§ this question, see answer to question No. 678,
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(b) Is it & fact that in the ‘‘Comparative statement of results’’ referred
to in part (a), figures given for the C. T. Examination result of the Normal
School, Ajmer, for 1927-28, exclude ex-students appearing as compart-
mental candidates, whereas the figures for the result of the same examina-
tion of the same school for 1928-29 include ez-students appearing as com-
partmental candidutes? If so, why was not the same principle adopted for
the statement of the result of 1928-29 as for 1927-28?

SUPPLY OF INFORMATION ASKED FOR IN QUESTIONS re EDUCATION IN AJMER-
MERWARA.

689. *Mr. Abdul Latif 8ahib Farookhi: (¢) Are Government aware that
Government’s reply to majority of questions relating to Education in
Ajmer-Merwara in the Legislative Assembly in the Delhi Session of 1929
and the Simla Session of 1929 was to the effect that the information asked
for was being collected ?

(b) Will Government please state why the collection of the information
asked for in questions referred to in (a) was generally delayed? -

(c) Do Government propose to make arrangements that the informa-
tion asked for in questions relating to Education in Ajmer-Merwara may
generally be communicated to the House on the days fixed for Govern-
ment replies?

Sir Frank Noyce: (z) Yes.

(b) The required information is not ususlly available at headquarters
and has therefore to be obtained from the local authorities who are often
not in a position to furnish the detailed information asked for at short
notice.

(¢) Every effort is being made in this direction.

’

UNSTARRED QUESTIONS AND ANSWERS,

STA¥F oF THE DELHTI MUSEUM OF ARCHXOLOGY.

261. Mr. Mukhtar Singh: (a) Is it a fact that, in the Delhi Museum of
Archeology, the entire staff including the Gallery Assistant and his clerk
ure Muhammadans mostly from Moradabad, the native place of Khan
Bahadur Maulvi Zafar Hasan? ,

(b) Will the Government kindly state why no Hindu is employed
there ?

8ir Prank Noyce: (a) The entire staff is Muhammadan, but only the
Gallery Assistant and one peon come from Moradabad.

() One Hindu was appointed but he resigned his appointment.

STATF OF THE DELHY MUSEUM OF AROHAEOLOGY.

262. Mr. Mukhtar Singh: Is it a fact that the Gallery Assistant of th?
‘Archeolozical Museum, Delhi, is a brother-in-law of Khan Bahadur Mm-ﬂvl
Zafar Hasan? If so, what are the reasons for having two close relatives
together in one office and for a number of years, i.0., from 1924 to March

19297
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8ir Frank Noyce: Yes. The nature of their work and their respective
-qualifications for it have sometimes required their = employment in the
same circle. They are, however, not employed in the same office, and
for a considerable period they were employed in different circles.

ExHIBITS IN THE DELEI MUSEUM OF ARCHEOLOGY.

263. Mr. Mukhtar Singh: Will Government be pleased to state
whether most of the exhibits in the Delhi Museum of Archeology have
been purchased at the recommendation of Khan Bshadur Maulvi Zafar
Hasan and his brother-in-law, Maulvi Ashfaq Ali? Have the Governmeat
devised any means of checking and finding out that the articles recom-
mended for purchase are genuine? Is there any check to find out
periodically that no manusecripts, paintings, ete., have been replaced or
are short?

8ir Frank Noyce: A considerable number of antiquities have neces-
sarily been purchased on the recommendation of the Superintendent, but
no such purchases are made without the approval of the Director General
-of Archeology. The question of devising checks on the genuineness of
the articles purchased and against loss of the contents of the Museum is
under consideration.

RECRUITMENT OF STAFPF FOR THE FRONTIER CIRCLE, ARCHZEOLOGIOAL SURVEY.

264. Mr. Mukhtar B8ingh: Will Government : please state whether
Khan Bahadur Maulvi Zafar Hasan, on his transfer from the Northern to
the Frontier Circle, Archmological Survey, had to recruit a large staff in
connection with the reorganization of the latter Circle?

If so, will Government please sthte the number of persons the
Khan Bahadur has recruited since April, 1928, from each of the Hindu,
Sikh and Muhammadan communities on permanent pensionable and non-
pensionable posts, as well as those who receive their pay out of the con-
servation grant but are nevertheless, to all practical purposes, equivalent
to persons holding posts of a quasi-permanent nature such as mistris,
bankatis and chaukidars?

How far is the recruitment carried out by the Khan Bahadur in con.
sonance with the orders passed by the Government of India during the
last four years? '

In the event the Government orders on the subject having been ignor-
ed, what measures do the Government propose to take against the Khan
Bahadur for committing a breach of the rules and to ensure non-recur-
rence of such irregularities in future? .

Sir Frank Noyce: The information asked for by the Honourable
Member is being collected and will be communicated to him in due
-course.

SALE oF WooD To H1s ProN BY KHAN BAHADUR MAULVI ZAFAR HasAN,

265. Mr. Mukhtar Singh: Will Government please state whether:

(a) In 1928 Khan Bahadur Maulvi Zafar Hasan sold wood in the
Tahore Fort to his peon Ahmad Husain?

(b) Is it also a fact that on 8th February. 1928, 83 rafters and 252
square feet of planks were sold to his peon for a trifling sum
at Sambhal by the said Khan Bahadur?

B 2
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(c) Was any notice for the sale of wood and rafters referred to above
issued in time and widely circulated?

(d) Will the Government kindly state whether the practice of selling
things to the members of the office is not opposed to Govern-
ment orders?

Sir Frank Noyce: Information is being obtained and will be commu-
nicated to the Honourable Member in due course.

CONTRACT FOR THE PURCHASE OF STORES FOR AKBAR'S TOMB AT SIKANDRA.

266, Mr. Mukhtar Singh: Iz it a fact that in 1926-27 a contract bond
rclating to the purchase of stones for Akbar’s tomb at Sikandra was tampered
with by means of erasures and overwriting of dates, etc. Have Gov-
ernment examined the document? If so, with what results? If not, what
action do they now propose to take in the matter? Is it also a fact that, in
1926-27, Khan Bahadur Maulvi Zafar Hasan retrospectively enhanced rates.
over those which were tendered by a contractor and in respect of which he
had been paid already? If so, what were the reasons for so doing?

8ir Frank Noyce: Government have no information but will make

inquiries.

APPOINTMENT OF MEMBERS OF MINORITY COMMUNINIES IN THE ARCHZOLOGI-
CAL DEPARTMENT,

267. Mr. Mukhtar Bingh: Is it a fact that the Archzological Chemist,
the Assistant Archeological Chemist and their Head Clerks are all Muham-
madans? 1f so, will Government kindly state why no members from the
Hindu, Sikh or Christian community were recruited to maintain the pro-
portion betwcen members of the majority and minority communities in the
public services?

8ir Frank Noyce: The Archweological Chemist and the only clerk em-
ployed in his office were appointed before orders for avoiding the prepon-
derance of any community in the public service were issued. The
Assistant Archeological Chemist was recruited through the Public Ser-
vice Commission not because he was a Muslim but becatse he was best
qualified for the post. T may add for the information of the Honourable
Member that two Hindu laboratory assistants are employed in the office of
Archeological Chemist,

ELECTION OF MEMBERS TO THE STANDING COMMITTEE
FOR ROADS.

Mr. Pregident: T have to inform the Assembly that the following six
Members have been elected to the Standing Committee for Roads,.

namely:

Mr. B. Das,

Mr. Muhammad Ismail Khan.

Mr. Adit Prasad Singh,

Mr. 8. C. Mitra.

Mr. Anwar.ul-Azim,

. Khan Bahadur Haji Abdullah Haji Kasim.
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THE INDIAN FINANCE BILL.
~ Mr, President: The House will now resume further consideration of
the following motion moved by the Honourable Member, Sir George
Bchuster, on the 18th March, 1980 :

“‘That the Bill further to amend the Sea Customs Act, 1878, to fix the duty on selt
manufactured in, or imported by land into, certain parts of British India, to vary
certain duties leviable under the Indian Tariff Act, 1884, to fix maximum rates of
postage under the Indian Post Office Act, 1898, to fix rates of income-tax, to vary the
-excise duty on kerosene leviable under the Indian Finance Act, 1922, and further to
amend the Indian Paper Currency Act, 1923, and the Indian Finance Act, 1826, be
taken into consideration.”

Mr. T. Prakasam (East Godavari and West Godavari cum Kistna: Non-
Muhammadan Rural): 8ir, 1 rise to oppose thig Bill. It is an annual
function to present this Finance Bill on the part of the Honourable Member
for Finance, and it is also usual for the representatives of the people to
-OEpose it to the best of their ability. It does not come with a good grace
that this Bill should be introduced with a proposal of preferential tariff in
favour of England. It does not come with any grace, the proposal for
some little protection with regard to sugar when, for over ten years after
the Sugar Committee Report had been published, it iy not shown what
eteps had been taken by the Government to improve the sugar industry
-on the lines suggested by that Committee. And the Finance Bill stands
almost self-condemned with regard to the claim on salt. It is, Sir, two
or three years now eince I had had the opportunity of moving for the
reduction of the salt duty in the final stages of the Finance Bill from
Rs. 1-4-0 to 0-10-0. By some fortune we succeeded in this House, and
it was reversed in the House of Elders and finally it was certified. This
demand for repeal has been going on for such a long time and the Gov-
ernment feel that it cannot continue to exist in this world unless this salt
tax is maintained. Over seven crores of rupees are demranded on that
account. If there should be a proposal to appropriate this seven crores
of rupees for the free cducation in the country, for the education of the
masses, perhaps there would have been, at least a counterbalancing factor.
"There is none such. Any Government in the world, however absolute. it
might be, however despotic it might be, considers it its duty to look to
the education of its subjects, to the promotion of the industries and to
the general benefit of the people. Thig is n Government that has been
continuing in a most callous manner without caring in the least for the
education of the masses or for the promotion of the industries or for any
good generally of the people at large. With a top-heavy expenditure, it
‘hag not been possible for the Governmenf to direct its attention, even in
1980, towards the education of the masses. What is the percentnge of
education in India according to the books of the Government? Over 6
per cent. Is it to the credit of this Government, a Government that has
been in office for over 160 vears, without having done anything for the
promotion of the education of the masses? Was the countrv so illiterate,
Bir, T question this of the Finance Member and also the Government
"here, was it in this stage during the Muhammadan period when the Moghul
Kings were ruling here? What was the percentage of education in the
country, in the provinces, amongst the masses then and what is the
percentage today after the British Government have undertaken to rule
this country? How has it gone down and what is the reason? Nobody
*o think of the masses. When a demand is made for self-government

( 1081 )
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or for Dominion Status, they consider it proper to turn round and say,
*I'ne masses are not educated! It is not in the interests of the masses.
that we should hand over the reins into the hands of the people’s repre-
sentatives’’. That is the answer which thie Government have been giving.
When there was a high percentage of education in this country before the
English people came, and when it has been reduced to 6 per cent., it is
for them to say what became of the vernacular education in each province
that was existing before they came here. Doeg it lie in their mouth to
say that, because the masses are not educated today, the country is not
tit to have self-government?

The Finance Bill again says that there is a sort of protection offered
for sugar; that there is a protection offered for cotton piece-goods: What
is the protection offered for sugar?  After destroying an industry, to-
make a trifling and apologetic offer, when it suits them; ig that protection?
In 1920, the Sugar Committee inquired into the whole subjeet und published
its Report. For ten years before the publication of that Report, Sir, the
total quantity of sugar that was imported into India was worth about
Rs. 33 crores, when, as a matter of fact, if the total area that wus capable
of producing sugar in India had been properly used for production, there
would have been no need to waste that amount by importing foreign
sugar. That will be clear on a perusal of the Report of that Sugar Com-
mittee. What was the total extent, Sir, in 1920 of the land that was
fit for sugar cultivation in India? The total extent was 2,718,000 acres.
"This was found to be much more than the area in Cuba that was supply-
ing sugar, and this was held by that Committee to be five timeg the extent
under sugar in Java. With this extent at the disposal of the country,
which would have been sufficient to produce sugar not only for the whole
of India but also for exporting into other countries, as ghe had been
doing in former times, what is it which the Finance Member has placed
before the House and before the country to show that anything has been
done since 1920 with regard to the promotion of this industry, even on
the lines suggested by the Sugar Committee? This is what the Committee
said in brief on page 8 of the Report. ‘It ig our opinion that it should
be perfectly practicable to produce the whole of this in India itself.”
*“This’’ means sugar worth Rs. 53 crores imported at 628,000 tons annually
for 10 years. That is what the Sugar Committee said. During the last
ten years what has been done, and what is the protection now offered
for sugar, after very nearly killing an industry? This is not the only
industry that has been killed. Before my eyes, during the last forty
years, industry after industry, cottage industries ag well as other industries,
have disappeared under the benign Government of the British. Fortu-
nately we have got records nnd the reports of the Committees appointed
by the Government itself to show how ecallous and how criminal hag been
the conduct of this Government towards the people of this country,

Then, Sir, the Bill says that a small increase is proposed in income-tax.
When T moved an amendment for the income-tax proposed in the Finance
Rill two years ago, T heard a voice at sne time in this House, "Why
should we plead for the rich people?’ ~Then I replied that the rgch
people’s money should not be wasted in this manner; the rich
‘people’s. money should go in the direction of popular causes, when the
-Government is n most irresponsible one which does not care in the Jeast
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for the good of the people, but which is anxious only to collect as much
‘money and spend as much as possible on the scale on which it is spending.
Why should there be an increase in income-tax, Sir,. when there is every
scope for reducing the pay, the salaries and the unnecessary wastage of
the money which this Government has been incurring year after year?
Not a single attempt is ever made or is even thought of in that direction.
They persist year atter year, even though it was pointed out by comparative
statements, how expenditure is met in a country like Japan; how the
national income is spent where men of the country are employed in the
:ﬁx.'vices. 1t is not to the interests of this Government to do any of these
ings.

Sir, I should not detain this House on the question of salt by narrating
the history of salt. It has appeared in the Press during the last few
weeks ever since the leader of thig country has thought fit and has
considered it necessary to break the laws relating to salt. It is such an
unholy tax, a tax that touches the poor, a tax which this Government have
taken every means in their power to levy and regulate in such a manner
that cannot be justified before the world. Salt is the one article that
can be produced without any labour, without any trouble, without any
expenditure by the poor people. I do not deny that any Government,
whether it is this Government or a nationalist Government, should have
the power to regulate the market rate of a certain commodity, even when
it iz produced by the poorest without incurring much expenditure. But
what is it that this Government have done? What are the regulations;
what is the Salt Act; what are the rules, and how is it controlled? Although
I had been a lawyer for a good long time in my life, until I surrendered
my practice in 1920, I have not lost touch with the law, but I did not
know myself how thig salt duty had been regulated and what precautions
bhad been taken for the departmental working of it. What is it they
have done, Sir? My friends do not knew. I did not know myself until
Mahatma Gandhi declared that the salt laws must be broken at any cost.
1 did not know myself, and when he started it,—notwitlistanding the
differences I have had either with Mahatma Gandhi or with the Congress
on certain matters,—I wanted to know exactly what the real law about
the salt duty was and how it could be broken. It is the duty of every
patriojo Indian to break the law. if it is really an unholy and oppressive
law. gI hold it, Sir, relying upon the authority of some of the greatest
jurist constitutional lawyers of Great Britain, who refused to administer
bad laws when they were called upon to administer them, that it is the
duty of every patriotic citizen to ask the Government to revoke such a
bad law. If they do not do it, then I consgider it will be the duty of
every one to break such an oppressive law. ith that object in view,
I went into the matter to see as to how Mdhatma Gandhi was going to
break the salt law, how it was possible for us to acquire the salt pans and
salt fields by purchasing them, if necessary, for manufacturing salt there
and to refuse to pay up the salt duly to the Government. Because it is
go simple to manufacture salt, because every poor man can make sn,lt._
out of the earth by using sea water or even otherwise, the Government
took care to frame: its regulations in such a manner that it may not be
possible for poor men to think of diverting the salt water into their
fields for making salt out of it. Look at ‘the huge Department of Salt,
look at the whole administration of that department. T had been to
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certain salt depots to see the position. 1 found that even private owners,
who hold a freehold interest in the soil itself, are brought within the catch-
ment area which is put under the custody of these Government officials,
I mean the salt police. The whole area is fenced, the fields that are
cultivated by the Government on the monopoly system, as well as those
that are owned by private individuals, are brought together within one
area; the whole of it is fenced, the gates are guarded, und there is a
treasury attached to it. Inside the enclosure, after the salt is manu-
fagtured, even tho private owner who manufactures 'salt after. acquiring
the necessary license cannot take it out of his area even after paying the
duty. Government have mude it a rulc that there should be some plat-
forms established within the arean for the purpose of storing the salt that
is manufactured. The salt manufactured should be removed by these
private owners to those platforms which are also again fenced and guarded
by the police. These unfortunate people who own the freehold rights of
the soil, who hold an inalienable right tc manufacture salt after paying
the duty,—whether it iz heavy or not I.will not ecarc to discuss the
question now,—are compelled to tauke it to’ those platforms which have
been specially built for sforing the salt. If these private owners want
to sell their salt to some one, the purchaser has to go to the platforms,
pay the money into the treasury, and the salt must be measured out
on the platform which, as I said, is guarded by the police. Now, T ask,
ig that the way in which the laws should be administered in this country?
ls it not clear to one’s mind why these precautions are taken:! These
precautions are taken because it is so easy to manufacture salt, and
poor men can live on it without paying for it. Sir, the Government’s
policy is onc of terrorism. They have a department for the administra.
tion of salt, und that department is such that it terrorises the people and
informs them that they would run-.serious risks if any attempt were made
by them to manufacture salt in any other place. That is the position,
Sir, with regard to salt. The reason is apparenf, and in our country, as
Mahatma Gandhi has said repeatedly, one ig still free to breathe the air;
in our land this Government have still to levy a tax for breathing"the
air as well in future. That is the nature of the salt tax, Sir. I will not
‘take the House into the previous history of this question. I say, Sir, that
it is most criminal that this Government should persist in levying this
salt tax, and in certifying it even when it was voted against by 'this
House.. These are all causes sufficient to provoke people to resist the

keeping up of this tax. Today over seven crores of rupees the Finance
Member wants to levy on salt.

Then ocoming to the question of cotton piece-goods and Imperial
Preference, Sir, what do we find? I was carefully reading through the
speech of the Finance Member on the Budget. Tt is very interesting to
find that the Secretary of State and the Government in England should
‘be anxiour to give freedom to the Indian Legislature and the Government
of India for levying this protective duty, giving them fiscal autonomy.
This is the first time, Sir, that this convention is sought to be established
by the Government in England, but the Government of India say,
‘‘Oh, it is very good that the Home Government hag considered it proper
to concede fiscal autonomy to India, but we have to exercise our own
judgment here”’. Pandit Malaviya was good :emough to -elicit an answer
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from the Honourable the Commerce Member about the original proposals
from this Government which are at variance with the present. To India
Government will give protection only under certain conditions. The
speech of the Iinance Member contains a threat to the effect that, only
when that Iinperial Preference is recognised, the protective duty will
follow. That is what I gathered from the speech of the Finance Member.
If it is a right of fiscal autonomy conceded to the Government and to
the House here, ig it proper, I ask, that they should enter intoc such a
‘bargain now? And what is the cnuse for this bargaining?' They want
a consideration for creating a proper atmosphere in England to consider
how far and to what extent favours could be bestowed upon these wretched
people in India with regard to constitutional advance in the next one or
two years, Now, is that the way in which an Imperial Preference should be
bargained for? Is that the consideration for which you are going to give
anything by way of a constitutional advance to India? Tt should not be

on such lines.

“Mr, M. A, Jinnah (Bombay City: Muhammadan Urban): On a point
-of order, Sir. Are we. discussing the Tariff Bill or the Fifiance Bill?

Mr, Presidént: We are of course discussing the Finance Bill. . . . .

Mr. M, A. Jinnah: But, Sir, the Tariff Bill is no part of the Finance
Bill.

Mr. President: But the Honourable Member knows that the budget
speech of the Honourable the Finance Member makes extensive references
to the Tariff Bill,

Mr. M. A. Jinnah: We are discussing the Bill now, and not the speech
‘of the Finance Member.

Mr, President: The Honourable Member knows that, on the second
reading of the Finance Bill, the whole of the administration of the Govern-
ment of India can be reviewed.

Mr. M. A. Jinnah: When we have got this specific measure before the
‘House, is it not irrelevant to discuss that on this Bill, Sir?

Mr. K, 0. Neogy (Dacca Division: Non-Muhammadan Rural): May 1
further point out that the Honourable the Finance Member himself stated
that the revenue duty which was proposed to be levied on cotton piece-
Jpc;ooda in the Finance Bill itself was the framework of the scheme of pro-
‘tection,

Mr. President: I do not think we can separate the two questions.

‘Mr. T. Prakagam: I am surprised that the Honourable Mr. Jinnah
should have found so much difficulty to understand the bearing of the
tariff provisions upon the Finance Bill. The very basis of the Finance
Bill is to a very large extent the Tariff Bill. Tt may be that the Tariff
Bill is considered separately. So also several other Bills are considered
separately, but you are stating in this Bill the whole position and consoll-
‘dating the whole position.

Now. Sir, with regard to the cotton piece-goods, I should not like
to take the House to the Fast India Company. Suffice it to say that
the most reprehensible methods had been resorted to to suppress the hand
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spinning and hand weaving in this country which alone enabled India to
make the cloth required not only for the whole of India but also to put
it in ships and carry it to other countries and bring back gold to this
country. The methods adopted were recorded by Mr. Romesh Chunder
Dutt in his book. I shall not refer to them now. They are too well
known. They have practically brought the whole industry to destruction.
Since the trouble arose in Bombay, the premier city in Indis, the richest
aity in India . . . .. (An Honourable Member: ‘“No.”’) Well, state-
‘ments have been made in public records, that Bombay was the richest city,
the gate and the entrance to India. '

Mr. Fazal Ibrahim Rahimtulla (Bombay Central Division: Muham-
madan Rural): It was.

Mr, T. Prakasam: It was and is still. That position cannot be lost.
It may be lost for a while. If Mr. Rahimtulla will be lost ta Bombay,
then the industry will be lost for ever. Anyway, the industry was nearly
killed. I am not a millowner myself. I am not in the line. Today, the
Government have suddenly woken up and considerable solicitude is shown
to the industry. Mills after mills were closed down in Bombay and
various reasons were assigned in the Press from time to time. My friend,
Sir Purshotamdas Thakurdas, and my friend, Mr. Birla, have been pointing
out that it is the exchange ratio that has been the main cause of the
ruin of the industry in Bombay. When there were labour troubles and
riots in the streets of Bombay, what was it that was stated in the Press
and in the official communiqués of Government? Great Britain, the
Indian Government and the Finance Member could not realise what was
meant by the closure of mills in Bombay until the mills in their own country
began to close down one after another owing to Japanese competition.
It is an unfortunate position both for England and India.

At one time, Sir, us a student of constitutional law and history, I was
very much enamoured of the constitution of Great Britain, of the consti-
tutional law of Great Britain and the constitutional lawyers of Great
Britain. The constitution of Great Britain is considered to be a very
elastic one which could be extended to do good to the subjects and to
other countries as well. The system of French Government is the droit ad-
ministrative system, and I had a very great prejudice against the French:
administrative system. Last year, I had the chance of crossing the sea
and visiting a country which is now under the French Government—Indo-
China or Cochin-China as it is called. When it is called Indo-China, it
refers to the greatness of this unfortunate land at one time. That part
of China was annexed by India and ruled by Indian kings for centuries.
That part of the country still possesses the great temple of Angkor Wat,
which is considered one of the wonders of the world, to visit which
visitors from America and from all over the world come. That country
has a palace in which those kings resided. The compound wall extends
over 20 miles. These buildings remain intact today and the French Gov-
ernment preserves them as living monuments of the ancient civilisation
of India. Now, Bir, the French Government have got Crown Colonies,
just as the British Government have in the Malay |S'tates, and the French'
‘Government have also got French protectorates. When I was there, Bir.
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the exchange ratio fell all of a sudden. Indo-China or Cochin China was
adopting a silver standard under thc French Government just as we have:
been adopting a silver standard under the British Government. The fall
of silver is a notorious fact today. Silver has fallen for various reasons.
and when silver has fallen . . . (Mr. M. A. Jinnah: ‘““Have a share with
them.”) 1 cannot divide with them although my Honourable friend
offers a division; I will leave him to dividle with the Government
at the Round Table Conference. Now, Sir, T was referring to the.
action of the French Government and wanted to contrast it
with of the British Government here on the question of the
exchange ratio. 1 am just pointing out that the people had
suffered on account of the fall of prices in silver in the French country,
and when the contracts entered into by the merchants at the prevailing-
rates on the date of contract could not be kept up at the time of delivery
of goods, and when the whole trade was about to crush, the French
Government was good enough, at once, to abolish the silver standard and-
establish in its place the gold standard. The French Government have
established a gold standard in the interests of the subjects, who were-
about to be ruined on account of the fall in silver prices. What is it that
we have been doing here? It was not long before my Honourable friend,
Sir Purshotamdas Thakurdas, and other friends invited the Honourable-
the Finance Member to preside over a certain meeting where there was
a reference to revise the exchange ratio, namely, to go back to 1s. 4d.
from 1s. 6d. There came the authoritative pronouncement that that could"
not be done. That was the statement made there.

With regard to cotton piece-goods, I would like to say that it is not
only in India that we are suffering with regard to them. We had had
some trade in the other countries. In Indo-China, for instance, you will.
find, Sir, that the cotton piece-goods that were imported once from the
Bembay Presidency, particularly from Ahmedabad and other places, were -
charged the same duty as the other nations were charged. But recently
it has been so ruled that while European countries should be charged 20
per cent. of duty on the cotton piece-goods, India is .charged with
80 per cent. The result was that, on account of the levying of that 80-
per cent. duty, not a single cloth that was made in India for the use of
the Annamese people in India-China could be imported into that country.
8o far as the cotton piece-goods are concerned, therefore, the s9hc1tude
is only apparent and not real. I should say, if any protection is to be
given in India even 50 per cent. will not satisfy us. If the country should
ever get power into its own hands, our Fnglish friends can 'understand that
this countrv would not require even 10 years to moke itself absolutely
self-supporting by imposing its own tariffs. Tt will not take even 5 vears

with regard to that matter.

T would like to say a few words on the question of constitutional re-
forms. The latest move is the Round Table Conference, about which my
Honourable friend, Mr. Kelkar, has said a good deal. The Round Table
Conference that is promised today is not a Round Table Conference.
Mv submission to this House is that, if it is a Round Table Conference
it must be one at which the representatives of a country wou'd gather-
together and the Government would be on the other side, and the prin-
ciples which should be embodied in a constitution should be arrived at:
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ab that table. But it is not that Conference that has been promised.
Mahatma Gandhi and other Congress leaders were led into a mistake at
first. You may not agree with me, Sir, but that is what I thought, that
this Round Table Conference, about which 1 read when I was somewhere
in Siam or Indo-China, was the biggest hoax that was put forward by the
British people. I knew, 8ir, that it was the Simon Commission Report
that would be ultimately discussed, and this Round Table Conference was
referred to by Sir John Simon himseclf before he left India for good. He
said: ‘‘ You have boycotted my Commission: you have not given evidencc
before me; but, beware, you will be made to come to England. There
will be a Conference in England where you will be glad to come and
participate and where you will be stating what you have declined to state
now.”’ That is in substance what he stated in one of his statements here
before he left India. That is the Round Table Conference that is going
to be held now.., And, when Mr. Wedgwood Benn was cornered and cross-
examined by his opponents to state cxactly who had got the power of
.deciding the principles and embodying them in a draft constitution, he
was obliged to say: ‘‘Oh, it is only the British Cabinet and it is only
the British Government that would be entitled to do it. All that is pro-
~mised to our friends is an invitation. Come salong, please, with all your
grievances. You arc so many people in the great land of lndia. Therc
are the Muhammadans, the Hindus, the Christians, the Sikhs and so many
-others. And then there are the Brahming and non-Brahming and so many
ofther communities that are at war with each other now. Each one can
send a representative to this Round Table Conference and with open arms
we ure going to receive you. We are going to hear what all of you have
to say. There ends the duty of those who go to this Round Table Con-
ference '’. That is what Mr. Benn says. I appeal through you, Sir, to
the Members of this House who may have been deluding themselves under
the notion that this is really a Round Table Conference no{ to do so. A
Round Table Conference wag demanded on the floor of this House in &
. Resolution that was adopted in 1925. Tt is not that that is promised.
‘Nor is it anything in the nature of the demand made in 1924 on the
floor of this House. Tt is nothing of the kind. Thigs Round Table Con-
ference is only in name. I do mnot really know what js meant by this.
It only means this, that India does not contain any statesman. In India
there arc good many dandies, some with Gandhi caps and so many without
any name. We are all great men in our own way, but the Englishmen
always thought, and they think so even today, that it is enough if they
-can tell these men, the so-called leaders, that it is a Round Table Con-
ference to which they are invited. Never mind the meaning; never mind
-of the implications; never mind of the power of a Round Table Con-
ference. It is enough if you hold forth that there is a conference to which
all of them are invited. We have now commenced the race. Applications
are pouring in from the likely candidates. The scramble has begun as to
who are the people to go. FEach party wante repregentation. 1 was
sBhocked to see that even the Congress leaders said that they should have
sufficiently large representation ‘there. Is it not enough if ‘one man goes
there from the Congress? Is it not enough if one man goes there from
each of the recognised parties? Hoéw many of you should go there and
{;)r ;vhs&t purpose? We have had the music of the Central Committee 1
‘ngland.
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Dr. B. 8. Moonje (Nagpur Division: Non-Muhammadan): Should they
go at ull? What is your opinion? '

Mr. T. Prakasam: I say that, until and unless the British Ministers
and the Government of India say that it is a Round Table Conference
with ity full meaning, with its recognised meaning that when the prin-
ciples are decided at that table they will be embodied in the constitu-
tion—until and unless you have that guarantee—you will be failing in
your duty to the country if you go there. You will be committing a crime
aguinst your country if you go there. You have no business to go there
to represent any community or any communal interests, whether Hindu,
Muslim or Christinn. India is Indin. In India there are so many national-
ities. If the English should be ruling todany without creating another caste,
without adding unother caste of their own to the castes that cxisted nlready
in India, if they should have been dispensing justice between man and
man without any difference and without any Imperial Preference or with-
out any difference as regards the spending of money, then perhaps Indians
would not have been complaining against the British people so much
now. It is only representative people that should go to the Conference.
Who went when Muhammadans were ruling in this land? Who went
when Hindu kings were ruling? Wag there no justice in those days when
the ruler or the king of the country was of one community? Was there
then no justice between man and maen? Having known all nbout India,
having known all about its troubles and having themselves been the cause
of the troubles to some extent, why should the Government now call upon.
the people of all communities to a conference which is called the Round
Table Conference, when it is not really n Round Table Conference? Is it
merely to go and it there? 1 was referring, 8ir, to my Honourable
friends of the Central Comumittee that attached themselves to the Simon
Commisgion that went to England, It was painful for me to read in the
English papers the details of the differences that were depicted as between
nny two Members of these five Members of the Central Committee, each
one telling his own story, each one writing his own long minute of dissent.
It is pathetic for India that in 1930 the Members of this House or the
Members outside should be agitating for small petty offices, not merely
for top offices but with regard to every grade of offices starting from the
lowest to the highest. Is that the way in which the constitution can be
built up by any one of us? Is that the way in which you can bring about
unity amongst us? You cannot even dream of unity under such circum-
stances. I submit, Sir, it does not matter even if the Englishmen should
continue to have the right of ruling over us ultimately if it is a matter
of election and by a vote they get into power. Let them have it by all means
under a democratic constitution. How can anybody, do justice with
regard fo the distribution of offices if we are diverting our atten-
tion into such minor matters and if we are breaking up for such small
differences the all-Parties Conferences held time and again both in Delhi
and Simla? Up to now, what is the result? The Government taking
ndvantage of our disunion are inviting us to go to the Round Table Con-
ference and represent our case fo them. I submit, Bir, that this Round
Table Conference is really not a Round Table Conference and T appeal to
the Honourable Members of this House who may have anv misgiving
until now to realise that it will not he a Round Table Conff,-rence in the
real sense of the term. On the statements made by the Viceroy and on
the stafements made bv the rﬂBﬁOﬂBib](‘.‘ Ministers in Eng]nnd, they should
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-dismiss all such wrong notions from their minds. You will find it to
your cost, I am telling you today, that unlcss and until the position is
made clear by the Government of India and also by responsible Ministers in
England that this Round Table Conference is one at which the claims
of India" will be considered separately and independently without having
anything to do with the proposals made in the Simon Commission Report
-or the Nehru Report or some other Report, and those principles will be
embodied in the constitution, until that position is made clear, if you go
there, you will not be serving your country. Well, Sir, this Round Table
‘Conference has got a previous history. It was in 1924 that a Resolution
was moved in this House, not by an extremist politician, not by a Con-
_gressman, not by Pandit Motilal Nehru but a very moderate old friend
of mine, Mr. T. Rangachariar, who was the Deputy President of this
House also and was carried. He moved the Resolution and made & speech
on it. It was in 1924 and the Resolution moved by Mr. Rangachariar
reads thus:

“This Assembly recommends to the Governor General in Council that he be pleased
ta take at a very early date the necessary steps (including if necessary procuring the
appointment of a Royal Commission) for revising the Government of India Act so as
to secure for India full self-governing Dominion Status within the British Empire and
Provincial autonomy in the Provinces.’

The speech made by Mr. Rangachariar in support of his Resolution
was really a very good one, and the Leader of the Opposition then,
Pandit Motilal Nehru, was quite right in having stated that he had
nothing to differ from what Mr. Rangachariar said. Mr. Rangachariar
said that he sought clection from his constituency on the demands em-
bodied in his Resolution. He said that the electors asked him what he
was going to do and it was only on his agreeing to move a Resolution
containing that demand, it was only on that promise to his constituency
that he was returned to this House. That was the position in 1924, In
1925 again, there was the national demand on the floor of this House,
when again it was carried. I am referring to the amendment moved by
Pandit Motilal Nehru to the Resolution of Sir- Alexander Muddiman re
the recommendations of the Reform FEnquiry Oommittee. The amend-
ment of Pandit Motilal Nehru runs thus:

““This Assembly further recommends to the Governor General in Council that neces-
sary steps should be taken :

(a) to constitute in consultation with the Lagislative Assembly a convention,
round table conference or other suitable agency adequately representative
of all Indian, European and Anglo-Indian interests to frame with due
regard to the interests of minorities a detailad scheme hased on the above
principles, after making such enquiry as may be necessary in this hehalf;

(b) to place the said scheme for approval hefors the Legislative Assembly and
submit the same to the British Parliament to be embodied in a Statute.”

These were the demands, Sir, that were made in the years 1924 and
1925 and the latest demand was embodied in what was called the Nehru
Report in which so many parties joined and which also failed on account
of certain small differences. After all these stages during the last ten
years, the Simon Commission came here and it was boycotted by almost
all the parties excepting a few. I do not know whether they were not
merely individuals or some representing certain groups or certain minorities.
They were not of any recognised parties. There was no evidence before
the SBimon Commission from any of the recognised parties. It is now

I . I
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said, Sir, that the Simon Commission Report would be placed before this
very House in June in a special session and to have that blessed in this
very House on the floor of this very House in which it was boycotted
13 Noox previously. They would like to have it done now because the

*  Congress Group that was in this side of the House have gone
out, and ‘it was also stated that, after that was done, they would even
go to the length of placing it before the electors in the country, taking
advantage of the resolution of the Congress that the Legislatures should
be boycotted, believing that the Congressmen would not be going to the
electors. Is this the way in which matters should be handled when a
eritical stage has been reached? When we are at such a juncture as this,
is it not the duty of the statesmen in England as well as here to do
justice? Instead of doing that, the Finance Member says in his speech
that the country is threatened with civil disobedience, and the Govern-
ment will not be afraid of civil disobedience. Civil disobedience can
never be a threat. They are the persons with an army, a navy, aero-
planes and all the destructive machinery in their hands which they can
-call to their aid any moment and drop bombs from above, when they
like, .even on the innocent masses who may refuse.to pay taxes to them
tomorrow. How can there be any threat? Civil disobedience is never
a threat. It is a submission on bended knees for justice; it is a sub-
misgion of their head into your hands, to your swords and to your
revolvers (I am referring to Government). If you like, take them. This
country needs freedom; you shall not keep us in subjection any longer.
Civil disobedience is the gentlest and most elfective weapon which a
subject nation which is not pledged to violence can adopt in any country.

Sir, I do not know why this land has become: 8o very unfortunate
and why the rulers have become so hardhearted. Even stones would have
melted to see the sacrifices made in this land by men and women during
the last 11 years. If it were Englishmen alone that were dealing with us
direct today, I should make bold to say, without caring for the conse-
quences, that perhaps Englishmen’s minds would have changed much
‘quicker; but in this land Englishmen, who were good when they came
here, have been spoiled by us who have become their subordinate officers.
‘We have tainted them ; we have spoiled them; we have given them notions
of false prestige, and they have now become a curse in themselves, and
they think that the only way in which India should be ruled is the steel
frame and with the pistol in hand. This country would perhaps never
have thought of attaining freedom so soon but for the fact that that
worthy individual who had given his life blood to South Africa, had come
to his land here again and has given a message to his country. Civil
disobedience is not a threat, Sir. T am telling vou that it has actually
been put into action today again. A man of 60 without much of
strength in his body has marched himself to show to this Govern-
ment that he ean ecall to his aid all the forces behind him in this
country, to show to you how he can break your salt laws to
begin with. Tt is not a threat. He has gone there and you are noticing
day after day the response on the part of the masses, the illiterate magres
wlo have no edueation, of whom only 6 per cent. are educated according
to your books. Still these masses have got the strength and have in-
herited the soul power to take a message from above, to adjust them-
selves to any position, to respond to the call of the leaders and to sl_'low
to you by the sacrifices they make their determination to give their lives
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in the cause of freedom. I am telling you, Bir, as one who has been
with them for the last 11 years, who has lived with. them notwithstanding
the demoralisation that was brought into existence in the country by terror-
istic methods and by repression. The masses huve known today that
they should not get into this campuaign in a fit of excitement, 1921 was.
the year in which there was a good deal of excitement. Nobody knew
whuat would happen und nobody knew whether the people under-
stood the meaning of Swaraj. Today it is quite different.
They have understood it. There is no excitement there, they
are courting imprisonment with determination. But you must play the-
game. I say this to the Viceroy and to Government that they must play
the game. You must not have recourse to devious methods. This is &
straight, honest challenge given,—I do not call this a challenge, 1 with-
draw that word,—this is a straight honest programme given for a subject
nation to go through with a view to change your heart. Courting impri--
sonment is one of things of great sacrifice. In British history you may
have perhaps read in your younger duys, Sir, it is said somewhere that
one great man named Hampden,refused to pay ship money. How many
Hampdens have come into existence in India! How many women have-
gone into prison for the freedom of their country, how many men have:
gone to prison for the freedom of the country! And they see today that
all their attempts for the last 11 years have failed. This time your
Round Table Conference is & hoax. You only draw us there to say that
we are quurreling and we are therefore not fit for anything. We shall
not go there, but we shall show you to what extent we can make sacrifices.
Are you not as sportsmen to take that into account and deal justice?”
I say deal justice. When I court imprisonment, you must imprison me.

I am told now that when Mahatma Gandhi goes with his 75 volunteers,
Government have decided not to lay their hands upon him and hig men,
but they will go and forfeit the salt that they manufactute. Has not the:
salt that has been taken for all these vears been sufficient for Great
Britain? Will this give you more strength, the forfeiture of their salt?"
The purpose is stated plainly to you. It is not done by anybody else.
One man who has worked it out and produced some good results in South
Africa has stated to you plainly the purpose of his campaign in India, and’
he asks vou to imprison him and his batch, and then you will find how many
people there are in the country to follow him. I am asking you to impri-
son him and his men and you will know how many people will be court-
ing imprisonment; and the only request I make to the Government of’
India is to make facilities for receiving all the men that go into the jails:
and give them food and accommodation. If you have no place to accom-
modate them, if vou cannot find funds to feed them, is it right that
you should apply the regulation lathi as was done at Gurn-ka-Bagh? You
might have been present with me, Sir, when we witnessed those Sikh:
soldiers beaten with regulation lathis. 1Is it fair that you the Government
should apply either the regulation lathi or say that you will adopt some
other method? We want only a test. That test is that we are a deter-
mined natiéon. We cannot wage war with you. We have no army, we
have no arms, we have no ammunition. You are the. people who are
used to the battle.fields; you are the people who will bend only to violence
and physiecal force. We have got none of these things. But, after all,
what is the difference between & violent war and a non-violent war? In
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the battle-fields you kill your opponents and you get yourselves killed.
Take yourselves back to the last war. How many Indians shed their
blood in Flanders for the sake of your freedom and for the glorifieation
of Great Britain which Lloyd-George recognised in letters of fire? But
he has gone back upon those letters today. As a lawyer and as an ex-
solicitor, he is attempting to put his own interpretation on these pledges
which he gave then. How can India stand any further? How many
times can the British afford to ignore the Indian people’'s claims?

Well, Sir, if Mahatma Gandhi is not arrested and if his followers are
not arrested and if the salt is confiscated, not only there but in every other
province where people are ready to go in a non-violent manner and manu-
facture salt, there are other methods which the people of India will adopt
in order to show to you that they can wage an effective war with you
without using nrms and ammunition. Here is a no-tax campaign. I for one
did not approve, did not think it right to have recourse to the programme
of a no-tax campaign at this earlier stage. It will come, it did come once
and it showed what it was like. It did show what it would be like in
Bardoli on a small scale, and I may tell you in Guntur also. There is one
Member, a new Member, my friend, Mr. Choudhry sitting here representing
juntur and Nellore today. He may speak on what [ say. In Guntur there
wis 8 no-tax cumpaign in 1921. Sixty-four lakhs or sixty-five lakhs was
the revenue that had to be collected, and when the Congress called upon
the people to suspend payment of the tax, it was suspended for two or
three months. It was not paid back until the Congress took stock of the
situation, having regard to the terrorist methods adopted by the Government,
und ndvised the people to pay it down, because they would not have been
nble to stand the repression anv further. Out of these 64 lakhs, Sir, the
GGovernment could collect only 8 lakhs; 61 lakhs was withheld. That was
n demonstration of the spirit of the people. Thal was a demonstration of
the determination of the people. Lord Willingdon was the Governor at
that time. Lord Willingdon, after retiring, went to England and in more
than one public speech referred to the people of Guntur and said that it
was only the people of Guntur during the Gandhi campaign that shook the
foundations of the British Empire in India. Suspension of the payment of
tax for a few months had its effects, because there was no money to pay
to all these officers, Collectors, Revenue Officers and all the other people
put together. The money had to be collected and it had to be paid. But
such things will happen, if not today, if not tomorrow, if not this year,
there will be some day when this will be resorted to by India, when you
cannot hold this country in the manner in which you are holding with
all the Army and Navy and other forces you can command. I, therefore,
say, Sir, that this Government should not ignore the civil disobedience
campaign. I am not one of those who feel, Sir, that because there is not
that net work of organisations of 1924, there is no life in the country and
there are no men in the country. I have taken stock of it and you will
know it when you go out with your policy of repression. Do .it honestly
and arrest as many people as offer themselves to you and you will find that
the number will be Ymuch more than it was in 1921. (Applause.) They sare
offering themselves in a cool, caleulated spirit and the best of the men will
be there and you will not be surprised if I go from this House to break your
laws there if you persist in your policy. (Hear, hear.)

Now, Sir, it was Dadabhoy Neoroii with' whom I was in London in 1905
and he came over to preside over the Calcutta session of the Congress and
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in his book,—‘Poverty and Un-British Rule in India’’, he wrote more than
4() years ago about the economic condition of India, he gave the facts and
the figures. This is what he gaid:

“Britain has appropriated thousands of millions of India’s wealth for bui]dinil up
and maintaining her British Indian Empire and for drawing directly vast wealth to
herself ; she is continuing to drain about £30,000,000 of India’s wealth every year
unceasingly in & variety of ways. She has thereby reduced the bulk of the Indian

pulation 1o extreme poverty, destitution and degradation. It is, therefore, her
jounden duty in common justice and humanity to pay from her own exchequer the cogt
of all famines and diseases caused by such impoverishment.”

This is what Dadabhai Naoroji said. My {riends, the Honourabic
Members on the other side, and His Excellency, Lord Irwin, might not
perhaps take the words of Dadabhai Naoroji at their face value because he
happened to be an Indian. But I should like to quote from the letter of
one of the Viceroys of India, Lord Lytton. These are the words from a con-
fidential communication that had found its way into the Press. Speaking
of the pledges of the Sovereign and the Parliament of England, he said :

“We all know that these claims and expectations never can or will be fulfilled. We
have had to chouse between prohibiting them (the patives of India) and' cheating them,
and we have chosen the least straightforward course.”

Again:

“Bince I am writing confidentially, I do not hesitate to say that both the govern-
ments of England and of India appear to me, up to the present moment, unable ‘o
answer satisfactorily the charge of having taken every means in their power of breaking
to the heart the words of promise they had uttered to the ear.”

Now, Sir, these are the words uttered by an ex-Viceroy of this country.
It was in & confidential communication. Iveryone on the other side and
Lord Irwin, the present Viceroy, will have the same heart, although we
do not know what they may have been writing and those letters perhups
will not see the light of the day just as this letter has seen until some gene-
rations are over. That may be. But it will not be within the power of
the present Finance Member or even within the power of the Viceroy to
concede to India the freedom that they have been promising so often. The
last eleven years’ struggle would have extorted freedom of this land even
from the worst bureaucrats in the land, even from the 'most despotic of
despotic monarchs in the land. But as the irony of fate would have it, the
Englishman’s mind both in this land and in their own land has been con-
verted into one block of iron which would not melt ordinarily until it is
thrown into a melting pot. We have no arms, we have no power to do
anything. The people of India are going to offer themselves to be sacrificed
for the freedom of their country and submit themselves to any repression
that you might adopt in future. That is the present position, Sir, and I
appeal to my friends here on bended kneeg not to allow themselveg to be
tempted into this trap of a Round Table Conference. Those who have
pledged themselves to it, who have not understood the truth of it and
who have made up their minds about it, let them go and they will find out
what it is and what they will get. India is entitled to her full freedom, if
not fullest freedom. India had been longing to be a partner with Britain
and to remain in the Commonwealth; but you have driven India into
desperation. On account of their broken pledges they have :driven the
Congress to change its creed into one of independence, complete severance.

~_You remember, Bir, the American War of Independence, in which the
British lost their position; how they were driven from post to post; how they
lost ‘every in¢h of ground there, and how they built up their Empire b¥
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annexing province after province, state after state in India. Their existence
today in the world—if they look into the world’s history written by others,
they will find that England owed its existence to India. India does not
deserve to be treated in the manner she is treated by the Englishmen.
Therefore I submit that this Finance Bill does not come with any grace,
with any regard for the condition of the people. I feel, Sir, that Members
of this House, whether they ‘are non-co-operators or not, owe a duty to their
country; they owe a duty to the people who are sacrificing themselves out-
side.

If we take, Sir, Hindu-Moslem unity—you will pardon me, Sir, if [
refer to the year 1922, when you and I happened to be present with Pandit
Madan Mohan Malaviya, Hakim Ajmal Khan and others in Multan in
connection with the Multan riots. This was the first Hindu-Muslim trouble.
As a journalist, as a publicist, and as one who has taken some little part
in the country’s cause, I noted the causes. Without the fear of contradic-
tion from my Muslim friends or from my Hindu friends here, I
will state exactly what I found on my own investigation on the
spot, and what I recorded at that time in the Press also. It
was not really a communal dispute that brought about the trouble.
It was not a religious dispute, strictly speaking, as it was put up
publicly in the Press and elsewhere. The real cause of the trouble was
a dispute about a seat in the Municipality. Six months later, Sir, there
was a dispute again with regard to the Vice-Presidentship of the Taluk
Board of some place. 1 shall not go into further details of what we witness-
ed then, and what happened. [t was a mistake on the part of the Congress
also to have neglected its duty after the Multan riots. For nearly twelve
months we were engaged in domestic quarrels about no-changers and pro-
changers. The fire spread; it came to Saharanpur and to every other place.
1 visited many centres of disturbance, but I never wanted to add fuel to the
fire by publishing all sorts of things in the Press, hoping that the matter
would not take a communal turn. I am therefore really surprised that
some of the leaders come here to settle the communal differences of these
great communitics that have been brought into conflict for some reason
or other and to settle their disputes in the manner they are attempting to
do. The real points of dispute, the real troubles, were not investigated vn
the spot immediately by many of them. You will be surprised in this
House if I tell you that, after the riot in Saharanpur, even on the fourth
or fifth day, it was not the British police officers or military who were
patrolling the streets; it was the Akali volunteers that came from another
place that were patrolling the streets. It pains me very much to see
Hindus and Moslemns quarreling. ‘What is their quarrcl? If they are reli-
gious quarrels, they should be settled outside ; why should we make political
capital of the religious differences? Do we realise how the people, as a
whole, are suffering, nothwithstanding the fact that you score a few seats
here or a few places there? All these things should be forgotten. Our
problems should be approached from quite a different point of view, and I
appeal to my Hindu and Muslim friends who are already doing their best
and are in the last stages of settlement to produce the settlement as quickly
as possible. Who wag responsible for this Hindu-Muslim trouble? It was
not the work of the two communities alone. There were people ready, bent
upon breaking the Hindu-Muslim unity upon the basis of which the founda-
tions of Swaraj were laid by that leader of the country, Mahatma Gandhi.

Soon after he was locked up, it was thought that the first thing that should
02
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be done was to break up the Hindu-Muslim unity. The Multan riots came
up somehow or other. Later they became communal. Now the poison
has spread in every direction, and they huve had to fight and measure their
respective strength until they have found out that one community could
not destroy the other. Now at last they feel that they will have to settle
the matter, and the matter will have to be settled in a manner which will
be consistent with the dignity of the two great communities.

And now almost every one who has got a stake in the country has made
a unanimous demand, but the Government have trifled with the entirc
nation, they have rejected everything; to the great men who sent &
letter on. bended knees, a discourteous reply goes forth from some Privatc
Secretary or sowme officer informing him ‘‘Beware of the laws of the land"’.
Laws of the land! Take the heads f all those who offer themselves to the
laws of the land in & non-violent manner, and then have your kingdom here
established permanently. I say, it:shall not be for your benefit. You will
be losing India, you will be losing India a thousand times as you had lost
America on very small matters, for rights in fisheries and such trifling
matters. You took the matter to a breaking point there and you lost
the whole of that country, and 'you will lose India in the same manner if
you do not have vision, if you do not have-sense to do justice by the people
on whose account you have got your Empire, your position, your power
and wealth and everything in the world now.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
‘madan Rurul): Sir, I do not want to refer today to the important question
of the Tariff Bill, because we will have further discussion on it next
week. I would develop two points when the question comes for discus-
sion. The first point is that which Mr. Jayakar pointed out, that, under
this Bill, w¢ cannot give our consent in principle to preferentiul duties.
We have to consider the case of each part of the Empire sepurately, and
we ought not to concede to this very important principle very lightly.
The second point is the protection of our industries. There are two
important phases of protection. The first is to impose an cxport duty.
but the second one, which is eqnally important, is that a portion of the
export duty ought to be given ag a bounty in some shape to the local
manufactures. The industry can be guarded in two ways, by giving
some kind of bounty to the local industry, and by imposing a tax on
foreign goods. We have tackled only one side of the question in this
Bill and the other side is entirely left out.

But today, Sir, T want to bring to the notice of the Assembly a fow
important points which will affect the Budget, and if they are properly
carried out, new taxation may perhaps not be required. The first point
I would like to draw attention to is the question of forest administra-
tion. I have studied the statistics about forests, and in this book you
will find that we have got about 250,000 square miles of forests, yielding
an income of 268 lakhs, that is 24 annas per acre, expressing it in the
familiar words of the Indian zamindar, the profit on our forests is only
two pies, or half an anna per bigha. In the Assembly there are zamin-
dars, and they will at once jump up on hearing that our forests are at pre-
sont yielding an income of only half an anna per bigha. Now, by bettor
administration, you will be able to raise the income by about ten times.
Instead of having ‘an income of two crores, we can easily have an income
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of over 20 crores. The administration can be improved by following: any
of the three methods. The first one is, that we should follow the modern
European method, the method which is now being followed in European
countries, Germany, France and England, and with these improved methods
of administration, it would be quite possible for us to raise the income.
An Englishman would shudder if he found that his forests were only yield-
ing an income of 8d. an acre; Germany would have no forests if they did
not yield more than 60 marks per quadrat kilometer. The second methodl,
which probably is also tmore profitable than the present administration, is
the crude method of the Mogul Empire, that is the method of Mustajir.
If these forests are let out under proper safeguards to Mustajirs or con-
tractors, we will be able to get more than ten times the present income;
and the third method is the one recommended by the Royal Commission on
Agriculture, namely, that we should have the administration by means of
panchayats, because they say that the forests are for the people, and as
such they ought to be administered by the people.

The Revd. J. O. Ohatterjee (Nominated: Indian Christians): What

was the income of the forests under the Mogul Empire?
Dr. Ziauddin Ahmad: T could not tell you exactly now.

Mr. Amar Nath Dutt (Burdwun Division: Non-Muhammadan Rural):
It was about four crores.

The Revd. J. O. Ohatterjee: Where does the Honourable Member get
that from?

Mr., Amar Nath Dutt: From the ‘‘Aini Akbari’’. You will find it
there.

(At this stage Mr. President vacated the Chair, which was taken by
Pandit Madan Mohan Malaviya.) .

Dr. Ziauddin Ahmad: I cannot enlighten my Honourable friend, but I
certainly think that the contract system will yield much more than the
present income.

Then the second point to which 1 wish to draw the attention of the
House is the question of the administration of Customs. I always felt
that Customs was an All-India question, and like Post Office and Mins,
it ought to be administered centrally by the Governmnent of India

Mr, K, C. Neogy: May I interrupt the Honourable Member? I do not
know whether he 1s referring to the small areas of forests that are at the
present moment under the administration of the Central Government, or
he is taking also the provincial administrations’ share of the forests.

Dr. Ziauddin Ahmad: As regards the total figures of income which I
have given, they refer to the whole of British India, but I do recognise that
2 major portion of it comes from the provinces in respect of forests admi-
nistered by them. But if the income of the forests is increased 8s &
whole, then certainly the Government of Indis will proportionately be

benefited.
Mr. A. H. Ghuznavi (Dacca Division: Muhammadan Rural): Is the

Honourable Member aware that forests in Bengal belong to the zamin-
darg?
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Dr. Ziauddin Ahmad: I am not talking of the forests administered by
the zamindars, but I am talking of the administration of the Central Gov-
ernment. I am sure my friend, who is a landlord, will never be satis-
fied with an income of half an anna on his own zamindari forosts.

Mr. A. H. Ghuznavi: I amn sure my friend does not know that we get
much more than that.

Dr. Ziauddin Ahmad: That is exactly the reason why I say that we
should adopt improved methods, or hand them over to zamindars to
manage on the contract system.

Continuing my second point, Sir, Customs should be an All-Indis
subject. 1 was considerably impressed by the speech of my friend Mr.
Abdulls Haroon yesterdny. He pointed out the enormous difficulties that
are facing the Government at present, because a part of the Customs is
administered by the Central Government and s part is left to the States
to administer. Some years ago we had the same duplication of work in
post offices and mints. Some of the States had their own mints and some
had their own post offices and postage stamps, but now, by some kind
of understanding, we have got a unified system. I therefore think that
it would be quite possible, by some kind of understanding. to bring the
entire Customs under the (Government of India, and the numeroug diffi-
culties that were pointed out by my friend yesterday, and the other com-
plications that are bound to arise in commercial matters can be avoided
by unified central administration. Some kind of financial arrangements
can be made with the Indian States in the same manner as we made them
in regard to postage stamps and mint. '

Then the third point which I wish to raise is the question of salaries.
I do not want to raise an academic discussion such as we verv often have
in edueational institutions, and which is supported by very subtle argu-
ments of political economy, whether India is getting richer or poorer, but
I will ‘mention only two very important facts which will show that
Indin is not so well off as other European countries. The first
thing is that the entire Budget of the Government of India is
less than the expenditure on education.alone in the United Kingdom, whose
population is less than one-fifth of the population of British India. In
fact it is less than the population of Bengal, even less than that of the
United Provinces. So when the educational budget of a country with
only one-fifth the population of India is more than the entire revenue of
the Government of Indin, we cannot, in the English sense, eall
India a rich countrv. The second characteristic fact is that Germany.
with a population of one-fourth of British India, is paying 175 crores of
rupees, that is 1} times the entire revenue of Tndia, as war indemnity, and
after paying this war indemnity, their people are more prosperous than
the people of anv other country except England and America; Sir, these
two facts clearlv show that India is really a poor countrv and cannot
afford to nay the high salaries which we are now paying. As regards high
salaries, T will just gquote one or two thinge from my.own book if T may
be permitted to do so.

“The lowest salaries in France may be judged bv the fact that the Minister of
Education gets about £675 a year, that is about Rs. 750 per month. - The four Directors
under him get about Re. 400 & month. Now. the salarv of the Vice-Chancellor of the

University who controls primary and secondary education as well is onlv Rs. 450"5
month, and the salary of the Chief Inspeclor of a province is only Rs. 300 a month-
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That is the scale of salaries paid in France. (An Honourable Mem-
ber: ‘‘Are they all foreigners?’’) Now, the salaries in Germany are
glightly better. The professors there get a salary from Rs. 500 to Rs. 650
a month, and the salary of the Inspector of Education is only Rs. 500 a
month. T do not wish to tax the Assembly by quoting more figures, but I
do maintain that, with the exception of England, the salaries in India are
higher than the salaries in any other country in Europe. and nfter consider.
ing our financial position, T would strongly appeal to the Members on the
Treasury Benches to consider whether they seriously believe that India
can afford to pay such high salaries as we are paying at present.

Lieut.-Oolonel H. A, J, Gidney (Nominated: Anglo-Indians): What is
the difference between an M, P, and M, I.. A.?

Dr. Ziauddin Ahmad: This important question we shall discuss on
some other occasion.

The next point 1 want to allude to is the question of the
abolition of the Advisory Committees aud the Advisers for Indian
students in the Universities of the United Kingdom. The Advisory Gom-
mittees are expected to give advice to the Indian students about the courses
and the universities that may best suit their requirements, but the mem-
bers of the Advisory Committees know very: little about educational condi-
tions either in this countrv or outside India. 1f thev don't understand
these conditions themselves, how is it possible for them to give any kind
of advice to the students? The only advice which they can give, and I
have seen it often and often is, "‘Read the pamphlet published by the High
Commissioner’s office’’. This pamphlet is sometimes quoted to the
prospective students. This is all the information they possess. This
pumphlet does not deal with education outside the U'nited Kingdom. Sir,
the educational conditions change very rapidly each year, and any informa-
tion which we gather today will be quite obsolete two years later, and
therefore it is very desirable that the Government of India should set up
at their headquarters u Bureau of Information, as recommended by the
Hartog Committee, to give detailed and up-to-date information to the
students who desire to proceed to England, and this information may be
supplied through the Headmasters of Schools, Principals of eolleges and Re-
gistrars of universities. This will be a quicker, more efficient and more
economical arrangement than the present system of Provincial Advisory
Committees. .

Now, the second thing is that T should like to abolish the system of
appointing advisers to the Indian students in various universities. No
other Dominion has got advisers at University centres. These persons are
supposed to help Indian students. We are tired of spoon-feeding in our
present system of education. We are tired of the counstant watch and
constant supervision, which is verv different from the supervision in a
public school or a college in England. Now, if this spoon-feeding for our
Indian students continues even bevond the seas, our students will never
acquire any of the valuable characterietics of the Britich system of educa-
tion, that is, self-relinnce and resourcefulness. Some persong may argue
that these advisers help the students on their admission. Tt is ju;.qt_the other
way round. If they do anything, they do the work of obstruetion. The
authorities of the British Universities nre very jealous about their power of
admission. They would never leave the ndmission in the hands of any
person except themselves, and the only thing which the advisers can do is
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that they can stop the admission of students. They cannot help in the
admission of students, and it is not very desirable that the Government of
India should pay large sums of money for this* negative work and the
students will be better off if the system of advisers is abolished.

The next thing I should like to take up is the question of labour.
Some Honourauble Members in the Assemibly no doubt fight with their slee-
ves up for the protection of labour. Labour should be very thankful to my
friends, Diwan Chaman Lall and Abdul Matin Chaudhury, for their advo-
cucy, in season and out of season, for th: ecause of labour, that the
Washington and Geneva Conventions should be applied to India without
regervation at an early date. But J regret, Sir, that they do not pay
sufficient attention to one charncteristic fact, that the Indian labour is not
so intelligent as the labour in other countrics. (An Honourable Member:
“Whose fault?’’) The Government no doubt is to blame, but the facts are
there. OQur labour cannot produce the same amount of work in the same
time. The only way in which our industries can compete with other
countries is to have longer hours of work, so that the industry may be run
more profitably. * I suppose all the persons who are in favour of the amelio-
ration of the conditions of labour will support me in pressing the Govern-
ment to introduce free and compulsory primary education without the least
delay. Our labour should be trained to produce the articles in the cheapest
possible manner. If they cannot do that, they only destroy the capitalists
and ipso facto destroy themselves. At the same time, it is important that
labour should derive benefit from the wealth which they help to produce.
The capitalists alone should not get the entire profit. This can be done
by some arrangement whereby the cuapitalists could be guaranteed a profit
equal to the bank rate, and the employees in the factory, including the
shareholders and workmen and managers, should get some kind of bonus
out of the balance of the profits left after paying a premium to the share-
holders at the current rate of interest. I do not want to enter into the
details of this question, but I do maintain that the labourers ought to be
benefited by the profits of a factorv. (An 'Honourahle Member: ‘75 per
cent.?’’) I would fix no percentage. It may be 75 per cent. if the profits
amount to 200 or 300 per cent This will depend upon the amount of
profit a company is able to show. The key to the improvement of
labour is the enforcement of compulsory primary education. That is really
the important problem of the-day. I showed last time that we required
only 2} crores in order to enforce compulsory primary education among the
bovs in British India. This is a very small sum, and I wonder whether
the Finance Member may not be able to contribute something for primary
education. The Hartog Committee has recommended this very strongly.
The Government alwavs desire to quote the recommendations of com-
mittees when they suit them, but they entirely throw them into the back-
ground if the recommendations happen to go against them. This is just
what happened to the recommendations of the Hartog Committee. No
‘mention wag made of it by any Member on the Government side. As
regards the total cost, I go one step further and say that, if we accept
the recommendation of the Literacv Committee of the United Provinces,
that one-half of the schools should he of the old Indian tvpe and the other
half of the modern type, the cost of primary education will be reduced from
2% crores to 1§ crores. The schools of the old Indian type do impart better
language instruction, though they don’t come up to modern schools in
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cultural instruction. This is a very small sum and I wonder why the
Finance Member, in spite of increased taxation, was not able to provide
even half a crore of rupees to meet this urgent nation-building demand.

The next thing I should like to mention is that the Government of
India cannot wash their hands altogether of cducation even if it be a trans-.
ferred subject. The administration of education is in the hands of pro-
vinees, but I do maintain that the policy of education is a thing in which
the Government of India cannot remain mecre spectators. Here in this.
Assembly, we have got the rcpresentatives of ull provinces. Theyv are
familiar with the educational conditions in their respective provinces, and
it will be of great advantage if these educational problems are discussed
here, so that the people of one province may derive benefit from the suc-
cesses or failures in other provinces.

Now, one of the topics which the Government of India alone could take
up is the question of the system of examinations. Now, it has been:
proved scientifically that the results obtained by tabulating the numerical
marks don't represent the merit of a candidate. There is some element of
luck. There are errors which are unavoidable errors, which occur in every
examination. Professor Edgeworth, a few years ago, took up this ques--
tion from a mathematical point of view and he found out five different
errorgs—error due to minimum sensible, deviation errors, errors due to
difference of scale, deviation due to speed, errors due to the fatigue of the
examiner, Taking all these into consideration, which are quite unavoid-
able, the error counts to 7°5 per cent. 8o that a student who has obtained
28 marks, say, in 100 and has been pronounced as a failure, may have
been affected ndversely by these examination errors and may have really
passed. Now, I will give one very good illustration to show how faulty
the British system of examination is. Here is the question of the per-
ception of the examincr.

‘“The perceptions of the examiners are so divergent that the same answer may:
secure good second class marks from one examiner but less than the minimum number:
from his colleague. An example of this is recorded by Dr. Ballard. In an examination
in History in the year 1920, the papers were evaluated by six professors of History
working as & panel. The candidates were required to get 60 out of 100 marks for
a pass, and it was agreed that any paper which secured less than 60 marks should be
circulated among the examiners in order to ensure fairplay to all border-line cases.
One of the professors, who was exceedingly conscientious, began by writing out what
he considered model answers to the questions, but inadvertently his model answer-
paper ot mixed up with the papers of those whom he had ploughed and was sent

round to the other five professors for their appraisal. His paper was read by them as a
bona fide answer-paper of an examinee, and some of his colleagues ploughed him, the:

marke ranging all the way from 40 to 80.”

This is really the way in which the question papers are examined at
the present moment. In other words, the success in examination, accord-
ing to the present system, is more a question of luck than &
question of merit. This being 8o, it is  exceedingly  desirable
that this system should be revised and the Government of India
are the only competent authority who can appoint a Commis-
sion to examine the systems of examination in other countries and
may institute in India a system of examination which may best suit the
Indian conditions. We had our own system of examination which the
English people condemned, but today we find that Germany has adopted
the very samg system which we had followed for seyera.l centuries; and
nobody can say that the German system of examination and teaching is

inferior to the system prevalent in any other country.
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Bir, the next point which I would like to mention is the abolition «f
the Public Service Commission. This is a point which I discussed last
time and T shall give two reasons for its abolition. I am going to base
my arguments only on scientific grounds, and I will not discuss today
the question of the Indianisation of the services or the representation of
the different communities, or the representation of the different provinces.
That is a point which I will entirely neglect today.

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Is this discussion rclevant on the present motion?

Dr. Ziauddin Ahmad: If I want to abolish the Public Service Com-
mission, I must give the arguments for doing so. If my suggestion for
the abolition of the Public Service Commission is accepted, it will bring in
an income of about five lakhs of rupecs or perhaps even more.

Maulvi Muhammad Yakub: This point can be brought on the general
discussion of the Budget but not on the Finance Bill.

Dr. Ziauddin Ahmad: If you can effect any saving in the working of
our administration, then new taxes will not be needed, and it is on
asccount of this reason that 1 am suggesting this economy. (Hear, hear.)
Now, when I recommend the abolition of the Public Service Commission,
I base my arguments on two facts. In the first place, I maintain that,
by adding the marks in a competitive examination, it is impossible to put
down the order of merit. The Calcutta University Commission wrote a
memorandum in Volume VI of their Report, in which they discussed this
point in extenso:

*The determination of the order of merit by the aggregate marks awarded
by a group of exammners is mnot possible.  Within a certain limit of
valuation, the limits can be calculated. They depend upon the number of questions, the
number of papers and the total aggregate marks. 'The order of merit of the candidates
whose marks lie within certain limits should be determined by considerations other than
the examination results.’’

The Revd. J. O. Ohatterjee: May I ask the Honourable Member
what better method he would use instead of the method of competition?

Dr. Ziauddin Ahmad: 1 will come to it later.

The second point which 1 should like to discuss is that it is impossible
for any three persons, whoever they may be, and however learned they
may be, to sit down as the Selection Committee for the employment in all
professions and for all departments. It is impossible for any person,
bowever qualified he may be, to select in one breath an engineer, and in
the next breath a doctor and on the following day an accountant and
on the fourth day a customs officer and so on and so forth. Therefore,
it is very desirable that the Government should institute a kind of qualify-
ing examination and allow any person to sit in that examination whepher
be does or does not possess a university degree. The list of the qualified
«candidates may be published, and each Departient or a group of Depart-
ments working together may form a small committee to meke a selection
from the list of approved candidates required for their Departments. This
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system will work very satisfactorily. Every Department knows its require-
ments and will be able to make a much better selection than the one
which is made by three persons who know nothing about the internal
working of that particular Department.

As regards the general question of examination which I was just asked
to answer, that is my reply. May [ just mention that the recruitment
for public services is not restricted to India and to England alone but
every country in the world recruits persons for its public services. May
I ask if there is any Public Bervice Commission in France, Germany or
Italy? And yet they do select very competent persons for their employ-
ment and the method of selection which the French people employ for
selecting their officers is far superior to the one which we use either in
England or in India. The French system of examination is also superior
to the one we follow in this country.

Sir, there are two more points to which also I should like to draw
the atiention of the House today, One is the cost of educa-
tion in the Prince of Wales Military School in Dehra Dun.
The Sandhurst Committee recommended that:

1 p.M.

““The Prince of Wales Royal Military College at Dehra Dun should be gradually
expanded to the limit most suitable for an educational institution of this character. Its
curriculum and standard of teaching should be carefully tested with a view to securing
also that the course of education which it confers should be a qualification recognised by
the University authorities.'

Now, the number of students in the Dehra Dun military college is
116, and the cost per head is Rs. 2,250. Everybody knows that there is
nothing of militarism in this Dehra Dun military college. It is a kind of
public school, preparing the students for a military career or any other
career which requires general character. I ask all those gentlemen who
have been in a public school whether the real spirit of a public school can
be inculeated . . . . .

Dr. A. Subrawardy (Burdwan and Presidency Divisions: Muhammadan
Rural): On a point of order, 8ir. May I draw your attention to article
16 of the Manual of Business and Procedure which reads thus:

At the commencement of every session, the President shall nominate from among
the Members a panel of not more than four Chairmen any of whom may preside over
the Assembly in the absence of the President and the Deputy President, when s0
requested by the President, or in his absence by the Deputy President.”

1 find. Sir, that not only is the Deputy President present in the House
but that he rose to a point of order. May I have your ruling as to whe-
ther the Deputy President is to occupy the Chair now?

Mr. Ghanshyam Das Birla (Benares and Gorakhpur Divisions: Non-
‘Mubammadan Rural): May I point out. Sir, that the Deputy President
was not present in the House when the President asked you to occupy

the Chair? !

The Ohairman: The Doputy President was not in the House when I was
asked to occupy the Chair. When he came in, T invited him to take the
Chair. but he snid he would not. (Hear, hear. and Applause.)
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Dr. Zisuddin Ahmad: Sir, it is impossible to inculcate the real spirit
of public school life if the number is limited to 116. It is very desirable
that the number should be increased, not only from the point of view of
economy, but also from the point of view of efficiency. Sir, this question
of suitable number for an efficient working of a secondary school was dis-
cussed recently in England, and I will just quote a few sentences from
my book on ‘‘Systems of Education'’: .

“It is impossible to prescribe an ideal maximum enrolment for a Second Bchool.
A very large school has a distinctive momentum and maesive force and it has greas
reserves to draw upon for the organisation of its advanced work and its games. But the
bigger the numbers the more difficult is it for Head Master to know personally the
boys under the charje and the harder it is to provide adequate space for assembly,
dinner and games. On the other hand, a small school is expensive to staff, as teachers
are needed for all branches of the curriculum, whether the pupils are many or few.
The London County Council has adopted 450 as a standard figure for its own ndary
schbols. The average attendance in France is 1,500 and in Germany 650. The number

of Students in Eton College, on the play ground of which the battle of Waterloo was
won, is 1,500.”"

Mr. M. 8. Aney (Berar Representative): What is the book that the
Honoutable Member is quoting from?

Dr. Ziauddin Ahmad: 1 am quoting from my own book on ‘‘S8ystems
of Education’’. 8ir, the proper number by which we can have a real
equilibrium between efficient working on the one side and unwieldiness
on the other side is 450, that is the figure adopted by the London County
Council, and T do recommend that, in the interests of economy and
efficiency, the military authorities may see their way to increase this
number from 116 to 450. The cost will be reduced from Rs. 2,250 to
about Rs. 800 per head per annum.

Sir, the last point which'is not educational, to which I should like to
draw the attention of the Honourable the Finance Member, is the question
of the Post Office Cash Certificates. I recommend today, for his con-
sideration, three points. First, that the minimum face value of the Cash
Certificate should be reduced from Rs. 10 to Rs. 5. They will then be
within the reach of poorer people, who cannot afford at one time to
spare Rs. 7-12-0. Many persons will be able to spend Rs. 8 and a few
annas in order to purchase Cash Certificates for Rs. 5. Cash Certificates
as the Honourable the Finance Member will bear me out, are not intended
for big financiers. They are reslly intended for persons with limited
means, who cannot afford to invest big sums in banks. The second thing
which I want to press is that the period may be increased. A person
should be able to keep_ it on, if he chooses to do so, for an unlimited
period, after the certificate has matured. The present practice of giving
the monev back at the end of five years should be discontinued.

8ir Hugh Oocke (Bombay: European): He can keep it, even now, for
ten years.

Dr. Ziauddin Ahmad: That was the old rule. One thing about the rate
of interest. At present the rate of interest which is awarded on paper
is five per cent. If one calculates at compound interest, the in-
terest on a given Certificate comes out to 44 per cent. only.
I calculated this rate of interest entirely in a different way, and I should
like to find out from the Honourable the Finance Member whether
I am right in my calculation. That is, I have taken the total
amount of the cash which the Government have got in their possession_for
the last five years as given in the administrative reports and I have taken
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the amount of interest which they paid on Postal Cash Certificates year
ufter year. Calculating the interest on the total amount in the possession
of the Government the rate of interest comes only to 2} per cent. So accord-
ing to my calculation the real rate of interest which Government actually
pay is 24 per cent., though the official rate is quoted ut 5. 1 may be wrong
in my calculation, but this is the figure which I arrived at by taking the
actual amount in possession of the Government for the last five years and
the actual amount of interest they paid during the same period. It may be
due to the fact that many persons may have cashed their certificates before
the prescribed period and failed to get any interest on them. In other words,
they got their money back without any interest whatsoever. If this be
50, then I think the Government can easily afford to increase the rate
of interest to 6 per cent., and perhaps accept only Rs. 8 for a Cash Cer-
tificate of the face value of Rs. 5, and in this way it will he a great
boon for the poorer people who have not got the capital, and it will also
be a soutce of income to the Government because they might be able to
raise this money at a very cheap rate of interest. With these observations,
I resume my seat.

Mr. Ghanshyam Das Birla: Sir, in the present atmosphere of this
House when the Government have got little regard for public opinion,
1 would dread to say anything about retrenchment. I have been pressing
this point for the lust three years, and I feel that if I press it further,
I may be called by my Honourable friend the Finance Member a mono-
maniac. The only consolation, Sir, is that, even the European Group
has realised the consequences of the extravagant policy of the Govern-
ment and has joined me in pressing that economy should be effected in
all departments of the Government. The proposal of my Honourable
friend, Sir Hari Singh Gour, to retrench five per cent. all round may not
be practicable, but I do not think it should have been ridiculed. It is
s method which has been adopted in business houses from time to time,
and even if it may not be a practical proposition, it should not be without
value as offering practical guidance. I hope, Sir, Government will realise,
if not today at least some day, the dire consequences of their extra-
vagant policy, and the sooner they realise it the better in the interest
of the taxpayers. I propose, however, to confine my remarks entirely
to the merits or otherwise of the proposed new taxation,

Sir, I welcome the incrcased taxation on sugsr on the ground that it
will afford protection to the producer in the country. Tt is however an
agreeable surprise to me that the consumer’s interesk, for which Govern-
ment have been all along so solicitous, has been deliberately ignored.
We know why it has been so. We know that, in spite of an already heavy
duty on sugar, a further tax on imports has been imposfsd. All the same,
to my mind it should be welcome to every protectionist who fee!s that,
to protect an indigenous industry is to make an investment in the interest
of the consumer. I however feel, Sir, that with the same burdex:_t which
‘We are proposing to impose on the consumer, we could have protected
two industries, and more adequately; for instance, if, instead of putting
up the existing duties on sugar which are already heavy, a further burden,
say, to the extent of 5 or 10 per cent. had been imposed on the import
of piece-goods, we could have, with the same burden on the general
--consumer, given protection and adequate protection to the two industries.

{At ‘this stage Mr. President resumed the Chair.)
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But we know why in one case a 100 per cent, duty has been imposed
without any regard to the interest of the consumer, and in the other case,
when the Indian mills wanted only a 20 per cent. import duty, Govern-
ment said that, in the interest of the consumer, they could not agree
to this proposal. We know why this is so. In the one case, the com-
petitor is not an Englishman; he is a Dutchman in Java and therefore
the question of the consumer could not arise. In the other case, it
is an Englishman; the imports are from Lancashire, and when it is a
question of protecting our industries, whose interests clash with those
of English manufacturers, the question of the interest of the consumer
comes to the forefront! However, being a protectionist myself, the new
duty to my mind should be welcomed and 1 welcome it.

Coming to the question of increased excise duty on kerosene oil and
reduction in the import duty, I again welcome it. My only complaint is
that both the duties were not equalised. My English friends sitting
opposite may inquire why I grudge such a meagre protection of 9 pies
per gallon to the oil producer, when I plead for protection for all other
industries. Let me make it clear that protection is nothing like a religious
creed ; it is a philosophy of bread. 1f we are to imnpose a tax on our own
consumer, if we are to put & burden on the Indian taxpayer, we can
do so with justification only in the interest of the truly Indian industries
and not in the interest of those industries in which Indians have no interest,
The oil industries in Burma have been paying heavy dividends and they
do not require any protection. The companies ure not registered in India,
the inanagement is not in the hands of Indiuns, and that being so, 1
would be the last person to ask Government to impose any taxation which
will not benefit real Indian industries. Sir, it was on these principles that
this House supported Mr. Haji’s Bill. If the Burma Oil Company can
be called an Indian concern, or if the Burma producers of oil can be
called Indian concerns, I see no reason why the D’eninsular and Oriental
and other shipping concerns controlled by non-Indians should not be called
Indian concerns. 8Sir, the implications are clear. We want to protect
our own industries. If we have to pay for the protection, we should
protect only those industries by which Indians are benefited and in which
they are interested, and it is on that principle that we supported Mr.
Haji’s Bill, and it is on that principle that 1 suggest that the import duty
and the excise duty on kerosene should be equalised. 8ir, the Indian
Chamber of Commerce in Calcutta suggested to the Finance Member that
the duties should be equalised at two annag per gallon. They said that
this will not only give substantial relief to the consumer but also add
very considerably to the revenue of Government. Bir, I congratulate
my Honourable friend the Finance Member on his acceptance, although
only partial, of our suggestion. We hope that next year, if it suits his
financial policy, he will fully accept our proposal and will see his way to
equalise the excise as well as the import duties so that, while on the
one hand he would be able to give relief to the consumer, he would, on
the other hand, be able to add to the revenue of the Government of India.

8ir, coming to the proposal of the duty on imports of silver, let me
make it clear that I am strongly opposed to it, and I shall give my
reasons for it. What we have objected to and what we have agitated
against is the sale of silver by Government. We have maintained that,
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on account of heuvy sales by the Government of India, the savings of the
musses have been very much affected by depreciation of the value of
silver; and we still maintain that. Our second objection was that if
silver had to be sold, it must be replaced preferably by gold, or if this was
not possible, by gold securities. Now, the Government of India maintain
that, in the first place, the fall iz not due to the sales by Government
but to sales by China. In fact, in reply to a question put by my Honour-
able friend, Sir Purshotamdas Thakurdas, the Finance Member stated
that the fail in the price of silver was due to heavy sales by China and
Indo-China. Now, Sir, first of all, I want to tell this House that this
was a most misleading statement. Ordinarily, the statements made by
my Honourable friend the Finance Member are very accurate, frank and
candid. But I must confess that in this case, I shall not say deliberately,
but quite unwillingly, he misled the House. I will put figures before this
House which will show that since 1926, so far as I could see, not one
ounce of silver has been sold by China. On the contrary, China took:

in 1927 . . . . 85million fins ounoes.
, 1928 P 7 S "
,, 1029 S ¥ ) A, "

In fact, their consumption hus been increasing from year to year. The
production, so far as the United States are concerned, has been practically
stationary. The following are the figures of production in million fine
ounces in different countries :

1927. 1928, 1929,

United St&tes . . . . 60 &8 6l
Mexico . . . . . 104 108 106
Canada . . . . 22 21 22

You can see from these figures that the production from 1927 to 1929
in almost all the counfries hus been stationary. So far as consumption is
concerned, India hias been practically taking the same quantity. She took
90 million fine ounceg in 1927, 89 million ounces in 1928, and 82 million
ounges in 1929. As I have shown to you, Sir, the consumption in China
has been increasing. The logical inference is that the actual cause of the
fall in the price of silver was, Sir, the heavy sales by the Government of
India and we strongly protested that these sales should be stopped because
they have been very largely affecting the ravings of the masses. That
was, Sir, our proposal No. 1. The second proposal was . . . . ..

The Honourable Sir George Schuster (Finance Member): 8ir, T must
interrupt my Honourable friend if he is going to say no more on the subject
of our sales. He has accused me, ‘‘unwillingly’’ he said, of making a
siatement which has misled the House. He smd he would give the figures
to show that my statement had been misleading. T maintain that he gave
no figures to show that my statement was misleading. My statement was
to the effect that tho recent Tall in price had been mainly due to sales
of silver by holders in Indo-China and China. 1 do not know whether
my Honourable friend was present when I made a supplementary state-
ment the other day—1I think it was in answer to one of his own questions—
in which 1 explained the position. I pointed out, first of all that, aceord-
ing to my information, Indo-Chins had actually sold 50 million ounces
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during the last three months as conipared with the totul sales of 67 million
ounces by the Government of India during & period of 84 years. As regards
China, I freely admit it that on balance in the last two years China had
imported more silver than her average consumption in the previous five
years. But in my answer to my Honourable friend, 8ir Purshotamdas
‘I'hakurdas, I was referring to the causes for the recent fall in the price
-of silver and my information was that one of the largest contributory
tactors was the position in China—first, the knowledge that very large
stocks of silver far in excess of the normal position were held in Shunghai;
secondly, large operations in the muarket by Chinese interests. Now, Sir,
‘my ‘Honourable friend is perfectly aware that the influences which affect
the price of silver are ndb necessarily physical transfers of actual silver,
but operations in the market. He knows perfectly well that the price of
silver ig fixed very lurgely by transactions from day to day in the London
‘market. Now, if China has imported, let vs say, 130 million ounces of
silver and holda those stocks physically in Shanghai or anywhere else,
the figures which he has given us will show that those imports—and he
will be able to say that China has imported silver- But he knows quite
well, that against those stocks one may go into the market in London
-and sell millions of ounces ‘‘forward’’ and smash the price without moving
:an ounce of silver from Shanghai or uny other place in China. In the
information I gave to the House, I was acting on reports which I have
received from the London market as to such operations and I maintain,
Sir, that the information which I gave was perfeetly correct. T do not
‘wish to withdraw a word of it.

- Mr. Ghanshyam Das Birla: I can see that the Honourable the Finance
Member, while willing to modify his statement in spirit, will not like to
withdraw a word. But this does not alter the facts. The exact words he
used in reply to the question of my Honourable friend, Sir Purshotamdas
“I'hakurdas, were, ‘‘Government are informed that the primary influences
causing the drop in the price of silver during the last year were heavy
snles by China and Indo-China’’. Now, Sir, I have put figures before the
House which will show to you that China has been taking more silver
than what she was taking before. As I told you, Sir, in 1927, she took
85 million ounces and in 1929 ghe took 187 million ounces. When does the
speculator come in? If he sells short he must cover eventually and put up
the market. Speculators can’'t produce supplies. I must say the reply
‘was misleading.

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
‘Commerce): Perhaps it will help the Honourable Member if I suggest to
him that the difference between what he wishes to impress on the House
and what the Honourable the Finance Member is trying to explain is this.
The Honoursble the Finance Member, replying to my question, gave the
impression as )f the Government of China had sold silver. What the
Honourable Member, Mr. Ghanshyam Das Birla, is trying to meke out
is that the Government of China never sold. 1t is possible that specu-
lators in China may have sold. The parallel between the sales by the
‘Government of India and the snles by speculators in China, therefore,
Is not correct. If this is what my Honourable friend is trymg to bring
out, perhaps the Honourable the Finance Member will agree with him.
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Mr. Ghanshyam Das Birla: I do not think it is a question, so far as I
am concerned, of mere words. But the impression which this House got
was that the fall in price was due to heavy sales by China. Now either
these heavy sales were subsequently covered and therefore could not have
affected the price, or the goods were delivered which is not a fact.

8ir Purshotamdas Thakurdas: Sales by the Government of China?
Mr. Ghanshyam Das Birla: He did not say that in his reply. -
An Honourable Member: Indo-China.

Sir Purshotamdas Thakurdas: Indo-China does not come in the picture
at all. The question is about who is selling from China.

Mr, Ghanshyam Das Birla: 1 have placed the figures before the House,
and if the Honourable the Finance Member agrees with me that he did not
mean ‘‘sctusl exports’’ from China, I do not think there is muech differ-
ence on that point. And therefore it goes only to confirm what I main.
tain that the full in price of silver has been primarily due to sales by
Government, and what we wanted to press was that Government should
not make these sales at these rates or that st least they should anncunce
their silver policy to the effect that they were not going to sell silver as
long as low prices prevailed. That was our contention. I do not know
how the imposition of the duty is going to mect this poini. My Honourable
friend, the Finance Member, will agree with me, that after the imposition
of the duty on silver, the world price of silver has fallen further by about
1 to 13d. and if that is so, surcly the duty imposed ix not going to help
the holders of silver in India. The prices may have been artificially put
up in India, but it is the world price which counts. And we should not forget
that Indin imports a very large quantity of silver every year, and that
being so, the money going into the pocket of the Government of India
through the taxation imposed comes only out of the pocket of the Indian
consumer. 1 do not know how this duty on silver is going to help the
Indian consumer or the Indian holder. 8o far as the world prices are
concerned, they have been further depreciated by the imposition of the
silver duty and therefore 1 strongly oppose this new taxation which, to
my mind, is neither calculated to help the Indian consumer nor the Indian
investor who has invested his savings in silver.

Another point is, the Honourable the Finance Member, in his reply,
again to Sir Purshotamdas Thakurdas, stated that the reason for selling
gilver was that he wanted to replace it by gold, and that as the silver
earns no interest. if it is sold and converled into sterling securities, they
earn interest and that is to the advantage of the public. Now, Sir, T
would not mind if silver has to be sold provided it is replaced by gold.
But there again, Sir, we have been misled. Let us examine the figures
of our gold securities and see whether the Government has been able to
replace the holdings of silver by gold securities. Sir, on the 81st Murch,
1028, the total holdings of the sterling securities in the Paper Currency
Reserve of the Government of India amounted to 29 crores. ’{‘hat was
before the Government started selling silver, and what is the position, Sir,
today? On 22nd February, 1980, our total holding of gold securities had
come down to Rs. 2 crores 98 lakhs: that means a reduction from Rs. 29
crores to Rs. 2 crores 93 lakhs. That is the position, Sir. On the one
hand, on account of our heavy sales we have depreciated the value of

p 2
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silver; on the other hand we huve not replaced it by gold. On the con-
trary, our gold holdings have been very much dissipated during the last
three years. 1 maintain, Sir, that silver has been sold, and probably the
policy of the Government still is to sell silver, for the purpose of putting
funds at the disposal of the Secretary of State or for the purpose of con-
tracting money ; und that being so, I strongly oppose that policy. I also
muintain thut the imposition of a duty is not at all going to help us but is
likely to put a further 2 crores of rupees into the pocket of the Govern-
ment of India from the pocket of the Indian consumer of silver.

Now, Bir, my other objection to the duty on silver is that, just us salt
is mostly consumed by.-the poor man, so too is silver. It is for the poor
an article of consumption and investment both, and therefore this duty
must come out of the pockets of the musses. I do not say that the tax
should under no .circumstances fall on the poor man, but I would try
other expedients before touching these two sources of revenue, salt and
silver; I should leave them intact as a last resort. My third objection to
this duty is that the estimated revenue which has been mentioned by the
Honourable the Finance Member is an under-estimate. My Honoursble
friend Sir Purshotaindus Thakurdas has already pointed out in his speech
that it will bring in probably more than Rs. 2 crores insteud of one crore
a8 estimated by the Honourable the Finance Member. Probably, Sir,
the Honourable the Finance Member has in mind that if there is a sur-
plus at the end of the season, he would like to make a gift of it to the pro-
vinces in some directions or on some conditions, or probably he will put the
surplus at the disposal of some department or committee to be spent for
constructive purposes in the provinces. Now, Sir, that is not a bad idea,
but I am afraid this must inevitably interfere with the fiseal wutonomy of
the provinces. Sir, the complaint is being made from titme to time that
the Government of India exercise undue interference in purely provincial
matters and now when we are talking of provincial autonomy and the
residuary power being left to the provinces I think, Sir. such a proposition
must seriously clash with the fiscal autonomy of the provinces. We can.
Sir, well imagine the results of the Government of India having at their
disposal funds and telling the provinces, ‘‘Well, if vou agree to certain con-
ditions, we shall pay you so much; if you do not agree to those condi-
tions, we will not pay'’. Tn such an advantageous position, the Govern-
ment of India must be able to exercise a very undue influence, and there-
fore, Sir, I would be the last person to encourage such a policy. I think.
Sir, that we could give relief to the provineces in some directions. For
instance, we could allow the provinees to collect some kinds of taxations
which are being collected at present by the Central Government, and thus
allot them quite different spheres. On the other hand, Sir, what we could
do is, that if we find at the end of the season a surplus in the Budget, we
might remit taxation in some direction, for instance, the tax on salt. But
T would be the last person to recommend that the Government of India,
with funds at their disposal, should dictate policy to the provinces and
come into clash with their fiscal autonomy.

Sir. before concluding, T should like to join with mv friend Sir
Purshotamdas Thakurdas in the congratulations which he offered to the
Finance Member for accepting his suggestions about imposing duties on
silver thread and silver wire. 8ir. in thin connection, ar has been very
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appropriately said, there has been a distinet change from the past in the
attitude of the Government of India. 8ir, while I join with my friend
Sir Purshotamdas Thakurdas in congratulating the Finance Member, I
must confess that, if my satisfaction is great, my dissatisfaction is still
greater. Bir, it is all right accepting a few suggestions here and there,
but that is, Sir, really a poor consolation. We find ourselves today being
confronted with & situation in which a principle is sought to be imposed
on us for the first time in the history of India, that-is, the principle of
“‘Imperial Preference’”. The Government of India, Sir, know very well
that the opposition is not in & majority; it is in a minority. They know
that it is very easy in the present cendition of the Assembly to carry this
proposal through, although they realise that, so far as the country is con-
cerned, it is uncompromisingly opposed to this principle. And having
regard to the fact that this proposal was very strenuously opposed in 1903
by the late Lord Curzon, it comes as a painful surprise that the Govern-
ment of India under the present circumstances, when the political situation
is 80 unsettled, should think it desirable to impose on the country a prin-
ciple which was opposed as far back as 1903. Therefore, Sir, it is not a
consolation to find that the Govermment is accepting a comma here and a
semi-colon there. 8o far as the question of a vital principle is concerned,
we find that the Government remains what it was and is determined to
impose a principle we have been strenuously opposing for the last
80 many years. Sir, I must, therefore, confess that I do not feel as
enthusiastic in offering my congratulations to the Treasury Benches as my
friend Sir Purshotamdas Thakurdas feels.

But, Sir, if we are disappointed, probably it is our own fault. We
entertain high hopes; we felt, when the Finance Member introduced his
Budget last year that we were to expect from him unalloyed justice so far
a8 the economic interests of India are concerned, and now, Sir, this in-
troduction of Imperial Preference has made it more than clear that, what-
ever may be the personality of any particular Member, we cannot get full
justice from this Government. The only solution, therefore, is, the grant
of Dominion Status, and until we get that, we should not expect full and
unalloyed justice from the Government of India. T hope, Sir, before the
Honourable the Finance Member leaves India, I shall have the pleasure
with reasons of expressing my hearty congratulations for the services which
he may have rendered. And none will be happier than myself to do it.
But, that is, Sir, a pious hope at present the fulfilment or non-fulfilment
of which is a matter which rests entirely with the Honourable the Finance
Member.

The Assembly then adjourned for Lunch till Ten minutes to Three of
the Clock.

The Assembly re-assembled after Lunch at Ten Minutes to Three of
the Clock, Mr. President in the Chair.

Lieut.-Oolonel H. A. J. Gidney: Sir, I desire to take part in this dis-
cussion .

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir,
there is no quorum. (Some Honourable Members: ‘“There is quorums.*’)
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Lieut.-Oolonel H. A, J. Gidney: Sir, 1 desire to take part in this dis-
oussion with a view to bring to the notice of the Honourable the Finance
Member certain matters which 1 believe have not been prominently empha.
sised. 1 do not intend to comnpete with my friend Mr. Prakasam who
has established a record in his heights of oratory or to indulge in a
diatribe against the Government for, even if this is a bad Government,
# substitute might be much worse. I want to come down to terra firma
and treat with solid facts, 8ir, not celestial politics, and to ask the Hon-
ourable the Finance Member.—I am sorry to find he is not in his seat
just mow,—to listen to a Back Bencher’s view on the adjustment between
his Budget expenditure and income on lines indicated by a layman and
net uz expert financier.

Sir. to my mind, this ciscussion has been remarkable for the absence of
eny evidence of that original disease—once so much in evidence before
in this House—Indianisation. 1 suppose Indianisation has been carried to
guch an extent that there is very little room for it to be practised. (Some
Honourable Members: ‘‘Question.”’) Anyhow, in its place I have noticed
symptoms of another disense which, in the words of my friend Mr. Jinnah,
I would call Retrenchment, Retrenchment, Retrenchment, and in doing
so the words of Kippling, in his famous ‘‘Departmental Ditties'’ come to
imy mind:

‘“And Retrenchment, ah, retrenchment oft I swore,
“But was I sober when I awore!”’

And from uall parts of this House in this discussion, Sir, 1 see evidence of
the fever of Retrenchment. But no one has said from what ranks and
Departments this is to be effected. We have however had from the Hon-
ourable the Finance Member so many promises of Retrenchment, espe-
cially in his reply to the motion moved by the Ruropean group, that I
would seriously warn him, not that I desire to emulate my friend Mr.
Jinnah who has of late acquired a habit of warning Governmment,—but a
friendly warning against the many promises he has been making to the
House—at tlmes rather leck]cssly, ‘because the indemnity demanded by
this House for broken promiscs is sometimes very heavy. After the
demand for retrenchment was exhausted we were treated to Sir Hari
8ingh Gour's five per, cent. decapitation cut from the Demand of every de-
partment, and this was followed by my friends Pandit Nilakantha Das
and Mr. Aney, who wanted to abolish the Salt Department entirely. This
wholesale demand for economy is s wholesome one, but, Sir, let us come
down to practical facts. The Honourable the Finance Member has
frequently said he ‘is ever ready to effect any practical measures of retrench-
ment and I need hardly warn him in such matters,—for I am no financier,
—+that efficiency and economy are very often incompatible factors. I
should also like to warn him, in view of his promises, of the many past
attempts that have been made by the Government of India, under the
guise of retrenchments and which have resulted in creating labour troubles
and grave economic upheavals with great loss to Government. I do not
intend asking him to consider, as my friend S8ir Hugh Cocke said in his
speech, the price or the hire of a motor car to Government servants, etc.,
1 want to deal with something much more practical than that. I want to
warn the Finanece. Member against certain attempted measures of retrench-
ment that have been practised during the past few years and which he will
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find have resulted in disturbing the peace and harmony of his employees
and which will in the future cause him more anxiety than the time scale
gystem of inorement of splary that was introduceX some years ago in
various departments.

In this connection let me bring to his notice one or two such mutters.
Let me take the Railways for instance. Retrenchments have lately been
introduced in the various staffs of the Railways, which I consider will lead
further and further to disharmony and disaffection amongst the employees.
To quote only one instance. We have the 1928 new rates of pay that were
introduced in the East Indian Railway in the name of retrenchment and
economy, rates that were introduced on this Railway by the Railway Board
and not by the Railway, rates which, in 1y opinion, n as far as it affects
Kuropean and Anglo-Indian employees, do not amount to cconomy, but a
starvation wage and an invitation to every employé to quit railway work.
1 ask this House to consider how is it possible for an Anglo-Indian em-
ployé—and my friend Diwan Chaman Lall will certainly support me here,
—how will it be possible for such an employé to exist, i.c., to live, work
and at the same time be an effective member of the Auxiliary Force which
with him is a compulsory term of employment on a salary of Rs. 15 a
month as a fireman and from which salary reductions of from 2 to Rs. 5
have to be made for his house-rent and other things. It is absolutely im-
possible, and T would ask the Finance Member to'at once enquire into this
revised rate of pay and remedy it. Whilst on the one hand we have such
absurd measures of retrenchment, on the other side of the picture we had
a recent deputation headed by one of our greatest retrenchers and econo-
misers, Sir Purshotamdas Thakurdas, who approached the Finance Member
in support of the employees of the Currency Department asking for more
pay. Sir, we cannot have our bun and eat it at the same time. But, how-
ever necessary it may be to improve the pay of the Currency Department,
the 1928 revised rates of pay on the Fast Indian Railway are an inequity,
not retrenchment, and unless remedied at once will lead to serious trouble.

"Let me draw the attention of the Honourable the Finance Member to
another instance of wrong retrenchment. Honourable Members will bear
with me if T refer in some detail to it, because it bears a communal com-
plexion, but this needs no apology from me. 1 am here to represent my
‘ecommunity, and T do so without fear or hesitation. T refer to the revised
Indian Medical Department rates of pay that was introduced by th'e Army
Department. Honourable Members will remember that when 1 dlscussc?d
the retrenchment motion of the European Group last week, 1 referred, in
brief, to certain mensurex of retrenchment in the Ariny Department to
which thev had turned deaf ears. In addition I referred to a Department in
which members of my community are almost entirely employed,—I refer to
the Indian Medical Department. Well, 8ir, a new scale of pay was introduc-
ed in 1920 in this Department. The Secretary of State’'s permission was
obtained, nnd this House will hardly believe me when under the guise of
Tetrenchment, I tell them of the utter and unparalleled meanness of the
Army Department in the limitation of the application of that mcg-eased pay,
for that increased pay was given onlv to those members of the' Indian M cdical
'Depattment serving in military and denied to those serving in the civil and
other miscellaneous Departments,—an unheard of procefiure in the snpals
of British administration in any part of the British Empire. Let me quote
.6thér Departmental increments of pay. Can you for & moment 1magme.the
result if the Government of India when it sanctioned the T.ee concessions
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to the superior Military and Civil Services it limited its application only to
those officers who were employed in the Government of India offices and
not to those in the Provincial Government? Again, can you imagine a
similar case of the Army Department sanctioning an increased pay to its
King’s Commissioned regular officers and limiting this increment to officers
working at Army Headquarters or regiments and refusing it to those army
officers employed in the Political Department? Or can you imagine the
salary of the Civil Service being increased and it being applied only to those
in the Government of India offices and not to those employed under the
Provincial Governments? Such conduct would never be tolerated in any
other Department for a day. And yet this is exactly what the Army De-
partment has done in the case of the I. M. D. And why? Because he
knows that in the I. M. D. he has a patriotic, loyal and well disciplined
class of men. Such unfair treatment would never be tolerated by any other
Department and yet the Army Department have granted increased pay
to some men and denied it to- others, and all belong to one cadred Army
Department. Is this economy retrenchment or meanness and dishonest
economy? Is such treatment to be meted out to the Anglo-Indian com-
gpy Munity only? The Army Member knows he is wrong and he can-

™ not quote another Department which has been so niggardly and
dishonestly treated. T call upon the Finance Member and His Excellency
the Commander-in-Chief to rectifv this injustice for it is wholly wrong to
single out this Department for such mean jand un-British treatment.
Contrast this meanness with the liberality amounting to financial profligacv
displayed by the entire Army Department, when, in the teeth of opposi-
tion of the Finance Department, it pussed the presens extravagant rates of
pay, allowances and pensions to the India Unattached IList and the Indian
Miscellaneous List. Then compare this with the dates and rates of pensions
and revised pay given to the Indian Medical Department from the year
1919 to date. The Indian Medical Department seems to be a very remote
after-thought of the Army Department when improvements are concerned.
I have also been trying to impress upon the Government of India the miser-
able lot of their civil pensioners. I wish I could take the Finance Member
to the homes of some of these poor old pensioners, Indians, Anglo-Indians
and Europeans, living on mere pittances, most of them on starvation wages,
and yet these were the men who laid the foundation stones of the very
institutions which you and I are working today. "These poor men have not
got enough money to pay for medicine and comforts while their successors
in office are today living in ease and comfort. The Government of India
knows of the terrible plight of these their old and faithful servants and say
financial stringency prevents them for giving any relief and yet, I can
charge this very Government of India (in the Army Department) with
financial profligacy- T refer to the extravagant rates of pay, allowances and
pension today given to the ancillary Branches of the Army, called the
“‘India Unattached List’’. T am almost weary of referring to this point,—
a Department recruited from the rank and file of the British Army, poorly
educated, occupying positions of no importance and no responsibility and
yet given a rate of pay higher than is given to one of your own graduates,
highly educated technical even entering the superior services on the rail-
way. Ordinarily a ranker is promoted to & non.commissioned officer and
brought into the India Unattached List today on a salary of about Rs. 800
&« month including allowances more than is given to s qualified Indian
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Medical Department man or most probationers in the Superior Indian
Services. Here is an instance in which on the one hand you indulge in
financial profligacy and on the other you refuse to give your poor old
gtarving civil and military pensioners a few extra rupees, the difference
between starvation and comfort. These are a few of the methods of re-
trenchment in which Government seem to specialise today and which
certainly do not stand to their credit.

Then we have another department over which my friend Mr. Sams
presides—the Telegraph Department. It is no use for him or thé Honour-
abl: Mombers thinking that this Department or the Telephone Department
is happy and contented. I can tell the Honourable Member that they are not
happy. Measures of retrenchment are being carried out in this Department
which are creating a great deal of unrest and discontent and I solemnly warn
the Government not to go too far, to cry a halt or they may create an un-
controllable condition of disruption and eruption in the Telegraph De-
partment. The Honourable Member has given freely of his care and love
to the Posta] Department a very necessary and preseing provision, but he
seems to be starving the Telegraph side. Tet him have a care. My friend
Diwan Chaman Lall will bear me out when T refer to the grave discontent
now prevailing among the labouring classes in the railways. These poor
men can barely exist under less. The railway subordinate services
are understaffed. They have no leave reserve. They cannot get sick leave
for the same reason. There is always a conflict going on in most railway
stations between the medical officer and the administration officer, with
the result that men are sent out to work in an unfit condition and yet this
state of affairs is allowed to exist. The men’s health is so undermined that
they cannot do their work, they cannot get leave and even when they gn
on leave, sick or ordinary, they have to live on a starvation wage. I hope
my friend Sir Hugh Cocke’s motion for retrenchment is not meant to apply
to these classes of servants and that the Finance Member’s promises are
not to be fulfilled by such measures of economy. If they are, I shall use
my vote to reject the Finance Bill. But, I know the Finance Member has
other measures in view, may be he intends to apply Sir Hari Singh Gour’s
all round cut of five per cent. and apply the retrenchment to the official
classes only. If this is his intention—I agree, for in my opinion Railway
Officials are overpaid and underworked. The railway subordinates do the
work and the officers get the pay. Retrench in the official grades of the Army
and Civil Services. The Lee Commission concessions and free passages have
drained and are draining India’s revenue. I shall not refer in this speech to
the industrial unrest that exists in various parts of this country. My friend
Diwan Chaman Lall is more competent to treat with that matter. En
passant, this Honourable House devotes much of its time to discussing
the economic and political troubles of a few thousands of Indian settlers
that go to East Africa and the Government of India spend a great deal of
money in sending cables to the Secretary of State to obtain redress for
these few discontented people. Why not spend a little more time, energy
and money in giving comfort and ease to your workmen in this country—
both pensioners and active workmen—why not put our own house in order
before wasting our energy and money on colonists in far off countries, obtain
economic peace and harmeny in our own country for it, but you must
retrench properly. Do not overpay your officials at rates uncomparablg
with other countries and at the same time underpay your workmen. I warn
the Finance Member against a continuance of this policy especially in the
Railways.
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- Now, B8ir, when I spoke on Sir Hugh Cocke’s motion, I referred in
general terms to economy in the Army. Many Honourable Members were
impressed with certain of my observations and have asked me to dilate on
them. Apart from their request, I feel it my duty to recapitulate my points
in more detail and I do hope they will receive more response and attention
than in the past. Imr the Finance Member, Sir George Schuster I know we
have one who is keen on effecting sound and honest retrenchment, when he
sees that it can be accomplished without the sacrifice of efficiency. Let m=
deal with the Army Estimates: Homourable Members are familiar with
the total cost of the Army. Now the total cost of the staff of the Army
Headquarters, Divisions, Brigades and lower formations is about 2 crores
and 15 lakhs out of a total military cost of 54 crores and 20 lakhs which
works out at 1/26th of the total cost for the Army. 1 should like to know
‘whether any business firm in India could run successfully for more thar u
few months without going into insolvency with such heavy overhead
charges. It may be said that the army needs well trained, well paid and
many staft officers. 1 admit this, but not at such a heavy total
comparative cost. Let us go further into the matter and adk ourselves how
can this be altered? The remedy. is a very simple one. In my opinion if
His Excellency the Commander-in-Chief were to issue un order introducing
the Washington and Geneva Conventions in the offices of Army Hend-
quarters Departments and make all officers of Army Headquarters not the
few enthusiasts on whose shoulders the chief responsibility rests work for
eight hours a day, I am convinced that the entire staff could be reduced by
one-third with no loss in efficiency. In support there is no need to go into
further details than to compare the personnel and cost of the civil admin-
istration of the Government of India with the cost of Army Headquarters.
Such a comparison which would be very enlightening and most instructive,
I commend to the notice of the Finance Member. T now propose to enter
into further details and would ask the Honourable the Finunce Member to
bear with me for a while longer. Being a mnedical man myself, Sir, I have
devoted a considerable amount of study to the Armyv medical estimates ar¢
far as the total expenditure of the Government of India is concerned. T
find that the Armv medical estimates come to o total of Rs. 146 lakhs.
In other words, 1/86th of the total Army cost is devoted to the supply of
the Medical Service, I mean doctors and their personnel. Some Members
may think this a sound investment for a healthy army, but let me go
into details: I do not know whether my friend Colonel Crawford agrees
-with me when I call it extravagance. And why do I say so and why is it
. so costly? Honourable Members may not be aware of the details, but I
have studied this subject and 1 will tell vou why it costs so much. We
* bave in the Royal Army Medical Corps & class of medical officers number-
ing about 230 who look after the medical needs of the British troops. Out
of th": total of officers there are 176 Majors, which means that nearly two-
. thirds of the Corps consist of Majors, officers who are in receipt of salaries
ranging from Rs. 1,200 upwards. Now, what work do these senior officers
perform? They  do the work ordinarily performed by junior -Ligutenants
and Captains who are in receipt of salaries fyom Rs. 500 to Rs. 600 per
- mensem, about half the pay of a Major. The Army Member will no doubt
? say in defeuce: But, we camnot obtain Captsins :and Lieutenants for the
R. A. M.-C. in Tndia as they will not come out.to thiz pountrv. Mw ocon-
tention is if they will not come to this country, is it fair to ask the Indian
tax-payer to pay this excessive and extravagant amount of money for
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servants—senior Majors—who are doing the work of junior officers and on
twice the sularies? In'my opinion it is wholly unfair to ask the Indian tax-
payer to pay for this financial profligacy. Here vou have a measure in
which, if the Army Department did not shut their eyes it could effect real
and solid economy. Instead they say we cannot get men to come out from
England. I agree with them, for I know that they will not come out here-
for reasons best known to themselves. But if Mahomed cannot go to the
mountains, etc., have you n remedy? I have one near at hand and which
will not only save much money, but increase rather than decrease efficiency
It is this: We have in the Indian Medical Department about 70 officers
who possess British qualifications-—experienced men of proved merit and
responsibility. These men are today being denied employment in the
various provinces. Medicine being a transferred subject, the Minister in
charge claims to appoint whom he likes and most provinces are refusing to
nccept I. M. D. men into Civil. In olden days a certain proportion of
1. M. D. officers were nlways employed in the provinces, but today these
provinces do not want them. The result is that they are coming back to
‘the Military employment which together with the fact that the military
revised rates are higher than ecivil rates will soon result
in overcrowding. This overcrowding will soon have to be faced by
the Army Department. You cannot compulsorily retire these men. You
cannot employ these senior higher paid men on junior assistant surgeon’s
‘work. Here you have a body of men—about 70 of them—who have British
qualifications and who can well perform the medical officers’ duties todav
being performed at three times the cost by R. A. M. C. Majors. My demnnd
is, employ these I. M. D). men ag professional men and not as compounders
and glorified clerks as today to do the work of R. A. M. C. Captains and’
Lieutenants—send back your hundreds of Majors to England—and you
will effect great economy without any loss in cfficiency. And vet the Army
authorities will not acecept my suggestions. Whv is it that the Vigilance
Feonomv Committee is so blind to this point? Why will the Commander-
in-Chief and the Finance Member turn deaf ears to this economy? Whyv
will they not use the excellent material that is at their verv door? Tt is
good material which can be had at half the present cost with no passage-
money to pay and no TL.ee Commission concessions as are paid to the
R. A. M. C. officers, and at the same time just as efficient, if not move
80, because they, the I. M. D., know the country and its diseases and they
"have been the friend, the intimate and respected friend, pal and doctor of
Tommy ever since he came to this countrv over a centurv ago, who know
Tommy better than the apothecary of but a few vears ago. Ask him. Tt
is no use of the Army Department talking of ‘‘birds of one feather™ as the
Secretary said the other day, for there were birds of manv feathers in his
nest during the war. Here is a class of men whom the Finance Membet
"ean use with cofficiency and still the Army Department refusee to do so.
So much for the R, A. M. C. officer rank. Let me go a little deeper into
this question of medical economy and retrenchment. We have a corps
‘attached to British Militarv Hospitals known as R. A. M. C. (Ranks). Now,
who are they? They are men recruited either from the rank and file of the
_army or separately trainéd ns male nurses or as assistants to specialists,
c.g., dispensing X-Ravs bacteriological laboratories, etc. They are not
“well educatod, but they sre selected men from the ranks who in time rige
to commissioned ranks. These men abgut 500 in number do duty as male
" nurkes and arc attaéhed to the Pritish Military hospitals at attractive rates
*of pay ‘and not hard work. T want to know what neccssity is there for
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these male nurses to be brought from England for the British soldier when
sick in India? Today the cry of economy and retrenchment is being heard
on all sides and from all lips. We also see in some stations British and
Indian hospitals are being united and worked as one unit. You have Indian
hospital orderlies and R. A. M. C. rank working together as friends, but
one drawing three or four times the pay of the other. Why cannot you
recruit the R. A. M. C. (ranks) in this country at less cost—from men who
are more efficient and higher educated than you have today. I refer to
Domiciled European and Anglo-Indian lads fresh from our first class
European public schools, real good stuff who would do you proudly and
well? This is another means of economy and an effective antidote to our
present day unemployment. If economy were effected in those two branches
alone, it would mean & saving of over 20 lakhs per annum. I go further
and refer to the Q. A. I. M. N. Service. I mean the nurses attached to
British Military Hospitals. These excellent ladies who come out to this
country as nurses on high salaries, are paid at rates much higher than
junior Railway Engineer officers. Their total salary including allowances
.comes to about Rs. 400 & month. I ask why should these hospitals indent
«on England for their nurses to treat the British soldiers in this country
when there are hundreds of capable European and Anglo-Indian nurses n
this country jumping over each other for want of employment? Cannot the
British soldier be treated by any nurse but a white one—or is it the British
officer who demands this need? Our Indian trained nurses are more capable
and proved their worth during the war? Here is another measure of
economy and veb the Army Department will not listen to it. Thefe are
about 800 of these nurses entertained at a cost of many lakhs of rupees—
a hospital Juxury—not a necessity. I draw the attention of the Finance
Member to this.

I shall now refer to a service to which once I had the honour to belong,
namely, the Indian Medical Service. We have in the Indian Medical
Bervice today a cadre of over 600, half of this number works in the civil
side and half in the military side. About 25 per cent. of them are generally
on furlough and therc are 120 Indian Medical Bervice temporary officers
working in the Indian Medical Service. In other words, one-third of the
military medical needs of the Indian army is today performed by the tem-
porary Indien Medical Service officers and which is an entirely Indian
corps. Here, Sir, we have another means by which economy can be effect-
ed without loss in efficiency. In the permanent Indian Medical Service
there are nearly 800 Mmjors, in other words the same position obtains in the
Indian Medical Service as in the Royal Army Medical Corps. In my
. wopinion there is no branch of the Indian Army in which Indianisation
-can be extended and applied as the Indian Medical Service. Tndeed this
is. being operated today, but only as a temporary expedient as evidenced in
the retention of the temporary Indian Medical Service. And why is it
that Government will not make these men permanent? They sav we can-
not get permanent Indian Medical Service members from England even
though thev have indulged in extensive propaganda work as also thrown
-out baits of salaries of nearlv Rs. 1,000 per mensem, 80 as to secure candi-
dates from England, but they will not come out to India and, yet, the
Army Department will not recruit in this country. Instead they are retain-
ing a temporary cadre of 120 Indians to fill up the permanent gap in the
cadre of the Indian Medical Service and this has been going on since 1914
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—16 years ago—surely it is high time that these temporary measures have
become permanent and should be accepted as such.

Mr. K. O, Neogy: Do not forget Sir Cecil Walsh?

Lieut.-Oolonel] H. A. J. Gidney: Thank you. But he is far beneath
;1139 notice of this House. Moreover I think we have dealt effectively with
im.

An Honourable Member: Where is the Member representing the Army
Department ?

Lieut.-Oolonel H. A. J. @Gidney: He is apparently not interested in this,
80 is absent. Here are measures of practical economy which, if the Gov-
ernment of India and Army Department were seriously disposed to accept,
they could effect great retrenchment without any loss in efficiency. ’

Now, 8ir, I come to another point in connection with the Indian
Medical Service which refers to the last vear's budget. This House will
remember that last year, I moved a cut of Rs. 100 which cut was carried
by a very big majority and the Government was defeated. That cut related
to the redress of certain disabilities in connection with temporary Indiar
Medical Service officers. Ag far as we know in this House, the Govern-
ment have taken no notice whatever of that cut. Now, I want to know
from the Government ‘Member what he has done on that motion. If
nothing, what is the use of us coming to this House, discussing matters
and moving cuts and defeating the Government and the Government
turning s deaf ear to it. You may just as well give us our travelling
allowance and tell us to go home and not waste our time here. Here is a
reasonable grievance—an injustice which this House brought to the notice
of the Government and which the Government has ignored though it was
censured. Now, what is that injustice? It is this. We have about 120
officers at present employed as a temporary I. M. S. Department com-
posed entirely of Indians. Within the past year their terms of contract
have been altered. Formerly they could serve for nine years, but they
could not work for ten years; after 10 years' service Captains are promoted
to Majors and the Army authorities did not wish these men to become
Majors; instedd they were suddenly found unfit, discharged and told to go
home. Today the contract of a temporary Indian Medical Service officer
is renewable every year and the maximum period he can serve is five
years. Why? Because in the sixth year the permanent Indian Medical
Service officer can retire with a gratuity of £1,000; this is denied to the
temporary Indian Medical Service officer and he is suddenly found unfit
for further military service at the end of five years and told to go home.
He is given no gratuity but his bare pay though he has put in nine years
service, the best part of his life. Compare this mggard]y_pnrs.lmoplous
treatment of the Army Department to these medical men with the liberal
treatment extended by the Railway Board to 1t§ temporary gkilled work-
men who come out as chargemen and fc;lremen in t}wur WorkShop:ﬁ s'i.‘:;:;
men are brought out on a contract of three vears ior company :
railways and gve years for State Railways. At the end of their temporar{
contracts they are encouraged, in fact thev are asked to take Pe}'mmei%f
employment and their services are retained and coun?ed for grs:tugty ag if
they were permanent servants. T repeat. contrast thv-s. magmu}umty wx‘th
the niggardly treatment that is given to temporary Indian Medical Bervice
Officers who have given the best part of their lives and who are today
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performing one-third of the medical needs of the Indian Army. Is this

fair? Is this how you treated thosec junior British officers whom you
demobilised in 1922 at the termination of the War?

Mr. M. 8. Aney: The Honourable Member should have voted with us
on the censure motion against the Labour Member of the Railway Board.

Lieut-Colonel H. A. J. Gidney: That, Sir, is beside the mark. I again
ask, why do you not deny a gratuity to temporary Indian Medical Service
officers? I quote from a circular which was in existence up to the year
1922. Up till 1922, Members of the temporary Indian Medical Service
were given g gratuity, I shall now read from the Circular of the Army
Department of the Government of India, dated Simla, 2nd May, 1916, to
Local Governments and Administrations :

“"As the countract of employment of temporary I. M. 8. officers 18 renewable every
vear, a gratuity of £60 on the termination of employment in their Commission at £60:
every year for ths period of employment.”

This was given to officers from the year 1914 til] 1922. It has since
been withdrawn. 1 want to know from the Government why this has
been done? Surely the Government cannot treat our censure motion on
this mattgr in this contemptuous fashion? It is wholly wrong for Gov-
ernment to treat us in this way, indeed I find the Army Member is not
present here in the House. 1 only hope he will be made to realise that
he is not treating the Members of this House fairly, nor is he treating
the Indian Members of the temvorary Indian Medical Service in a fair
and square way. Here we have the introduction of marked racial distine-
tion, even though the giving of gratuitv to permanent Indian Medical Ser-
vice officers is camoufluged by giving it to Indian permanent officers.
Sir, the Army Department seems quite prepared to indulge in financial
profligacy in the present rates of pay to the Indian Unattached List. But
it refuses to apply the revised Indian Medical Bervice rates of pay to the
entire Department or to use their services in a professional capacity in
British Military Hospitals; it also refuses to treat temporary Indian
Medical Service officers more liberally. Why?

Now, Sir, I desire to refer to another point and I wish to ask the
Honourable the Finance Member kindly to give his attention to it, although
it may not directly concern his Department. I wish to bring to the notice
of the Government of India that India which is one of the Members of
the Leangue of Nations, a country that claims to be a first class civilised
_power, and that wants to claim equality with the other civilised nations
of the world does not possess a Pharmacy and Puisons Bill. Sir, any
petty olerk .and uneducated possess and open a shop for medicines and
himself dispense poisonous drugs without any qualifications. We, in this
House, who call ourselves representatives of this country have allowed
this disgraceful condition to exist. Why! Little Ceylon and even Iraq has
a Pharmacy and Poisans Act, the Straits Settlement has it also and I
“would not be surprised if China has such an Act too, but India does not
.'possess such a necessary. piece of legislation as the Pharmacy and Poisons
Bill. I have in my possession a Pharmacy and Poisons Bill which I
have taken the trouble to draft and I propose to offer it as_a present to
%e Honourable Member in charge of Fducation, Health and Lands in this

ouse. Unfortunately he is not in the House just now. It is iniquitous,
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indeed it is incredible and, I may add, most deplorable that this vast sub-

«continent of India, does not possess such a protective measure as a
Pharmacy and Poisons Act.

‘T have another piece of legislation on which I wish to address Govern-
ment. Every civilised country except India has some means by which it

can protect its mental defectives. In India we have the Indian Lunacy
Act of 1912

(At this stage Mr. GG. M. Young, the Army Secretary, entered the House
and took his seat and he was greeted with Applause.)

I am sorry the Army Secretary is so late. 1 am afraid I cannot repeat
what I have said except to stress an Act to protect defectives. We have in
India, 8ir, an Act called the Lunacy Act of 1912. The Honourable the
Law Member will bear me out when I say that this is the only Act that
we have which in any way controls mental defects, the insane and the
imbeciles of this country. In this country we have nearly 2 lakhs of deaf
mutes alone. According to Dr. Pacheco, a mental expert of the Ranchi
Hospitals we have nearly three million insanes, mental defectives and
imbeci'es in India and vet we do not possess a Mental Deficiency Act such
a8 he and Colonel Berkeley-Hill so strongly advocate. Every other
country has such an Act. The Indian Lunacy Act of 1912 deals only with
lunatics of ull classes, but not with mental defectives. This means that
into our lunatic asylums and mental hospitals are admitted on a common
footing the worst types of lunatics and imbeciles along with the incipient
cases of mental defectives, and which latter patient requires special and
entirely different treatment to the lunatic. In our jails we insist on a
rigid separation between first offenders and chronic criminals. The same
differentiation should be observed with - lunatics and mental defectives.
This has been brought to the notice of the Government of Tndia, but
with no effect. Why this callousness? This is one of the most serious and
sacred dutics of the Central Government. I seize this occasion to impress
thig vital duty on Government and ask it to at once introduce a Mental
Defigiency Act similar to the 1913. English Bill and so save the country
by preventing these mental defects:from roaming the country marrying and
so seriously impairing the mental condition of future generations. . These
unfortunate people should be placed under skilled care and treatment.
To my Honourable friend, the Secretary to the Department of Education,
Health and Lands who has just entered the House I have much pleasure
in presenting this Pharmacy and Poisons Bill. T am also prepa.refl to
give a Mental Deficiency Act to the Honourable the Law Member if he
would kindly promise to give his serious attention to it.

An Honourable Member: Give him also a copy of the Bill.

Lieut.-Oolonel H. A. J. Gidney: I have not yet got ready a copy of the
Bill. T am glad the Honourable the Education Mo_smbgr is now in his
seat as I now wish to again refer to the importation into this country
and the sale in it of spurious drugs. Two years ago, T brought to the notice
of this House abt Simla the glutting of the Indian markets with spurious
quinine and other drugs. Two years have almost passed and we do not
know what has been done except one is told that a Committee has sat
and another Committee is to sit, but what has actually bpen done, I know
not. Sir, as the chief mover in this matter I_havq a right to know and
I think this House has a right to know what is being done. Eveqdyeu
three to four millions of people die in this country from malaria and, as
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I previously said, if you were to place the corpses of these people side-by-
side they would cover nearly 2,000 miles from north to south of India
and which for want of-a better term, I would call the malarial longitude
of India and, vet, what do we still find in India? Our markets are still
being glutted with spurious drugs, the bazaars are flooded with drugs., e.g.,
Ergot Ipecacae-Santonine, etc., at 40 to 60 per cent. below the British
Pharmacopeeia strength and still the Government of India remaing idle und
looks on complacently on this situation. Whatever action they may be
taking is being done by their quills in the office files. Bir, surely the
Government intends to stop this danger, this criminal imposition on
an ignorant public, it is a disgrace to any Government calling itself a
civilised Government that it should tolerate this imposition on the public
of India, the ignorant villager who goes to the chemist to buy his quinine
apd is given chalk instead of quinine (An Honourable Member: ‘‘Does
he not go to the Post Office?’’) It is disgraceful that laymen can dis-
pense and with impunity sell poisonous drugs with a license. You
demand a license from a doctor, a Barrister, why not exact a similar quali-
fication from a chemist?.

They give bad stuff. I would add that Local Boards are similarly
duped. They buy these cheap drugs at one-third the real price, e.g., ths
price of pure quinine sulphas is. I believe, Rs. 18 a pound, but one can
buy this spurious quinine sulphate compound in tablet form in the markets
of India at Rs. 6 a pound. The man who buys this does not pay for
quinine; he pays for a tablet of chalk with a little alum. It is up to
Government not to delay any longer in stopping this criminal defrauding
of the public; it is up to Government to stop this spurious sale of drugs.
It is not fair to the dealer in honest drugs who has to compete with
such swindlers. How many mothers’ lives are dependent on the admi-
nistration of pure liquid ergot and yet ergot is sold today in the market
at less than 50 per cent. British Pharmacopceeia strength, and how many
others die for want of proper drugs. I bring this deplorable state to the
notice of the Honourable Member in charge, and if he desires to immor-
talise himself, even if it be in a monument of quinine, I ask him to give
serious notice to it and to take action at once.

The other point to which I wish to refer is this. I notice in the
Honourable the Finance Member’s speech that a certain amount of money,
about five lakhs, is being spent on improvement of the Andamans. I should
like to know whether the Andamans has ever paid the Government of
India any revenue, or has it always been a loss to the Government of
India? And whilst on this question I should like to bring to the notice
of my Honourable friend Mr. Gwynne a certain sfatement said to have
been made by Colonel Ferrar, the Chief Commissioner of the Andamans,
when he gave evidence before the Standing Finance Committee on the
14th January last. This officer made a statement (the truth of which I
challenge on the floor of this House) that the Anglo-Indian settlers who
went to the Andamans to colonise were an utter failure. Sir, on the floor
of this House I deny that any Anglo-Indian went to the Andamans as
gettlers. The twelve men who went to the Island in 1924 were ex-service
men unemployéd and were sent by the ex-Service Association for 12
months and they did not give a pice to any of these men except for their
food.
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Mr, 0. W. Gwynne (Home Department: Nominated Official): Sir, I
should like to explain that, in the proceedings of the Standing Finance
Committee, the statement attributed to Colonel Ferrar does not occur.
There is nothing to that effect at all. ‘

Lieut.-Oolonel H. A. J. Gidney: 1 have seen ‘there is no reference to
this in the official report, but, it appeared in every newspaper jn India.
I must therefore usk the special correspondent of the Statesman in
which puper this statement appeared, as also the Editor of the ‘Occas-
sional Notes™ of this newspaper to explain the reason why it commented
on & thing which wus not true and never stated us Mr. Gwynne states.
1 have with me, Sir, the newspaper report, a press cutting from the
Statesman in which it states, in unequivocal language, that Colonel
Ferrar suid that the Anglo-Indian colonists were an utter failure, and if
he said that, it was not a true statement. No Anglo-Indian was sent to
the Andamans as a colonist. These twelve unemployed men went at the
mercy and the good grace and kindness of the cx-Services Association as an
unemployment relief measure for 12 months only. Thirty rupees were
given to Colonel Ferrar, at the rate of one rupee a day for their food, and
not a pice extra. How can you make bricks without straw? "How can
you expect to make anyone a colonist without providing him with bullocks,
seeds and a plough, or even takavi, to say nothing of clothing, etc.?
That statement in the press, Sir, is grossly untrue and I deny it on the
tloor of this House with all the emphasis at my command.

Sir, the next and last point I wish to deal with is on European educa-
tion. I will not enter into a learned dissertation on the subject as my
friend Dr. Ziauddin Ahmad did. My desire is to refer to and criticise <in
general terms education as it is taught in our European schools today.
[ consider that the system of education as taught in European schools
today has as its twc chief objects a comtinuance of the importation into
India of expensive European Headmasters and the alienation of the
European and Anglo-Indian community from the Indian community. In
short we live as two peoples poles apart. Times are changing, Sir, and
the time has come when we Europeans, Anglo-Indians and Indians must
come together more closely, and learn more of each other and where can
this be better achieved and developed than in our schools? And yet Euro-
pean education as it is being taught today by the imposition into this
country of a system called the Cambridge system of education has nothing
else as its object but to alienate us from each other. This system, Sir,
has further disadvantages well known to all of us. This system was
brought into this countrv twenty vears ago, because it was then thought
that the Indian Universitv matriculation examination of this country was
not good enough for us. Sir, it was good enough for me and
many others who have made good in TIndia, but it was brought
into  this countrv, first of all into La Martinere College of

' has disseminated throughout the length

Caleutta, from where it i ]
in our TFRuropean schools. With this system

and breadth of Tndia 0 . .
we are taught more of English history and little or nothing of

Tndian historv. We are tausht more of the capital towns of Europe and
nothing about Tndia. Tn short the superiority and inferiority complexes
are developed and kept alive to our loss. Moreover we have.fo stop in
our schaols for two vears longer than if we go to schools which accent
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the matriculation standard. In short it means that the Anglo-Indlan is
handicupped by two yeuars in the race of life in his own country. We
are today called upon to run a level race with the rest of India. The
Anglo-Indian boy passes his Scnior Cambridge at the uverage age of 18,
the Indian boy pusses his Matriculation at the age of 16, which meeans
that he has two years’ advantage over the Anglo-Indiyn boy in his post
graduate and graduate life. If T am asked by Government to run a level
race, I think it should be one of the sacred duties of the Government
-of India who have an Educational Commissioner to advise them in
matters of education to forcibly bring home to all provincial Governments
and Government educational institutions that the Senior Cambridge is
foreign to this country, that it leads us to nowhere and to nothing in thie
country especially for Government employment. The Chairman of the
Public Service Commission, T hear, chucks candidates possesging the Senior
~Cambridge qualification away from his consideration by the bucketful
when selecting candidates for employment. He is neither a graduate
nor an under-graduate. The parents of this child are called upon to
pay for two years’ additional education than an Indian lad and he is in
addition given a system of education which is of very little practical
value and use to him except as a clerk or a Chota Sahib in some firm
in Calcutta. To graduate on equal terms we have to swim in the same
educational stream as the rest of India, though we would prefer to
have our own schools indeed—our religious faith and culture assist on
such a segregation. But even so I submit with all respect to the
Government of India and the Member in charge who is now sitting in
this House that it is the duty of the Government of India to indicate to
the provincial Governments that it is time the Senior Cambridge system
wag forthwith stopped and the Anglo-Indian and Europcan lad in the
Furopean schools in this countrv were allowed to appear for the =same
examination as the Indians and run a level race, i.e., the Cambridge
system be replaced by the Matriculation, and that we should not be so
seriously handlca.pped. in that many of our parents are in a measure
forced to send their children to hill schools for the chief reason that it is
only in the Hills that Furopean teachers can teach and not in the plains,
which in turn considerably adds to the cost of our cducation and which
with reduced wages we cannot afford to meet. This is the chief reason why
the majority of Anglo-Indian children cannot go up for higher education ns
compared with the cheapness of Indian education. The cost is too heavy,
the overhead charges of our European schools are most excessive and
with our daily lowering wages we will find it increasingly difficult to edu-
cate our children in any of our expensive European school. Tndeed I
:can visualise o near future when our meagre wages will result in an
emptying of our present European schools and Furopeans, Anglo-Indians
and Indians will be found attending common cultural schools.

Sir, these are few of the various matters I desire to place before the
Honourable Member for his personal and serious consideration. Sir,
there are certain matters on which T have specialised and there are other
points on which I have generalised. But T would ask the Finance Mem-
‘ber to give these various matters his serious eonsideration. I beg of him
to give hig personal corsideration to the economies and retrenchments I
"have sugeested in the Armv Denartment. T wonld ask the Member in
charge of Education to abolish this distinction that exists today in the
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systems of education of Furopeans and Anglo-Indians on the one hand
and the Indians on the other. Let us swim in the same stream though
in our own schools; if you want us to run a level race with the Indien,
let it be on equal terms, not unequal as it is today. But if you handi-
cap us and compel our parents to spend money for an extra two vears,
you cannot expect us to have a fair race with the rest of India.

Dr. Zisuddin Ahmad: Sir, may I ask the Honoursble Member if he
is speaking onbehalf of himself or on behalf of the European Group?

Lieut.-Oolonel H, A. J. Gidney: I am speaking on behalf of the com-
munity which I represent here. ‘

Dr. B. 8. Moonje (Nagpur Division: Non-Muhammadan): Sir, from
the time the conviction has been forced upon me that the Government
of India will not be likely to yield to our demand for our birthright, my
attitude towards such measures has been undergoing & tremendous
change. I was a young man when, in the company of my Guru Loka-
manya Tilak, I was very hopeful. We were so hopeful that my Guru,
though old and even broken in body owing to the rigours of
the imprisonment he had to go through for his patriot-
ism, went all the way seven thousand miles over the seas
and appealed to the Labour Party to see that at least their conscience
could be roused to see the rights of the people of India. He returned
disappointed; he returned heart-broken. He did not survive long. His
disciples have the experience of their GQuru running in their blood.
They have come to feel that there is no hope from this British Govern-
ment. When this conviction has come upon us, then the mind natursaily .
coes in for a critical analysis of the situation, and after analysing it, we
find that we Indians, including also the Mussalmans, not to speak of
[Tindus alone, but we both, Hindus and Muslims, are essentially a spirit-
ual people, and are moved essentially by spiritual motives. But on the
other hand, we find the Britishers, in confradistinetion to us, are equally
essentially a material people. They are moved essentinllv by material
motives. Thev cannot understand the spiritual force. They capsot
understand the soul force. Thev can only understand what is material
force, and they appreciated that material force when it was brought
against them for the first time on the face of the world by most inteli-
gent race known as the Germans. They understood the material foree
then.,  (An Honourable Member: ‘‘Brute force.’’)  You may ecall it brute
force. But everv human being has also the brute in him along with his
God. Fortunately for us, our spiritual nature has prevailed or has over-
come our brutish nature. I will not use that word brute in respect of
my British friends. The Britishers have already specialised in cultivat-
ing material force. I admire them for that. I am the greatest admirer.of
an Fnglishman for the development he has brought about of his material
force, and therefore, after having analvsed the state of things in f"u!
wav, it is our duty first to see if we can infuse some part of our spirit-
nalism into the British, so that the Britisher might see. that. there s
some such thing as right which need not be backed up with might for its
assertion and might come with his soul in his heart to see the right and
erant the richt which we regard as our birthricht. We are trving to do
that, and Mahatma Gandhi is experimenting in that. T wish him al!
success, bheoause soul foree incarnate nas  he is, T hope he

E
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will succeeed in his experiment of injection of his spirit-
ualism and soul force into the British Bureaucrasy and I
trust the British skin will not prove so impenetrable because of its thick
materialism as to be found incapable of being injected with the spiritual
force of love and non-violence of Mahatma Gandhi. But while I. wish
every success to the Mahatma, I feel, Maratha as I am, with my.'innate
capacity—you may call it weakness—of balancing profit and loss and of
distinguishing  practicality from impracticality. I should sk
myself, should I entirely decpend on my soul force, or
should I also cultivate that force, that power called
the material power, which alone, at the present moment, the Britisher
recognises and which alone can impress the Britisher and it is therefcre
that from the time I have come into the Assembly, I have been doing
my best to infuse as much as possible, as much as I can, my spiritusl
force into the British people and to infuse their material force into myself,
so that they may grow spiritual, and I may grow material. We shall
then come together on a level, and then when we are equals we shall be
friends. They will then recognise our birthright, and we shall recognise
their position in the Empire. There will then be a commonwealth of
nations, where even the British Throne will be an equal property of ail
the Dominions which will go to make up that commonwealth. There
will be no such thing as English Raj, and there will be no such thing as
Hindu Raj or Muslim Raj. It will be the entire Empire Raj, and if the
Indians are an immensely larger body in that commonwealth, that Empire
will then be the Indian Empire. There the Britishers will be sitting by
us, side by side, and will say, “If that is vour right, I also have got my
right’’. T will then say, ‘‘If you recognise my right, T shall recognise
vour right.”’ 8o long as we had been admitting the superiority and ocur
lordship of the Britishers as the sole masters and proprietors of the Fumn-
pire, we met with nothing but disheartening failures. As an inevitable
result of despair a new mentality has been developed—a mentality of
complete equality between the Indians and the Britishers, and it is this
mentality that I have inherited from my political Guru Lokamanya
Tilak. (Interruption.) It is very good that my Honourable friend, Raja
Ghazanfar Ali Khan, who interrupts me here, recognises it. I hope be
will develop that kind of spiritual force which he may be able to infure
into the British materialism and that he has got a sufficient amount of
material force which he and I shall use for the mutual” benefit of the
Rritishers as well ns ourselves. (Hear, hear.) Here now I am dealiug
with what is called the Finance Bill. T may say that. as financiers, #o
Maharattas are generally failures. We can never make money. There
is a saying that if a Maharatta Brahmin boy is given a rupee in the
morning by his father and asked to go into the market and bring beck
home Re. 1-4-0 in the evening, that Maharatta boy will bring back only 12
annas, and not Re. 1-4-0. That js our difficulty. As we Hindus s
caste-ridden so also our country, this land of Hindusthan, appeass
to be equally caste-ridden. Because if you go to Gujrat or to
Marwar and there you give the boy a rupee, that rupee will perhaps b2
converted into Rs. 100 bv the evening. My friend, Raja Ghazanfar Al
Khan, who is a blue blooded Rajput and comes originallv from Rajputens
snd now belongs to the Punjab, the home of Sikhs and Jats, has much
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material force in him. We can all combine together and create a force
which will be a double-edged weapon of soul force and material force--
a force of love and non-violence and of machine-guns and aeroplanes.
Well, we are inspired by this ambition, and having an ambition is & very
good thing. But this ambition is really ideal. It is his mission in one’s
life to humanise people, to civilise people if spiritual force is to be re-
cognised as a civilising agent. It is a noble ambition no doubt but the
means, that is, spirituality, by which the ambition is to be realized are
still nobler. But the most disheartening fact is that the material, to
start with, on which this humanising agency has to work, is highly epke-
meral though solid, highly impalpable, though we feel every moment that
it is actively working on all sides of us. It has been said by a very famous
Englishman—I forget his name now—that the British Empire in India,
which is called the Government of India, is an institution which is souls
less and bodiless. Therefore, when the material on which to work is
an institution which has got no soul and which has also got no body, the
question arises, how is this ephemeral body to be infused with a soul,
that is, in other words, how is the spirituality of Mahatma Gandhi to be
injected into it? Tt is so very intractable. (Interruption.) My friend
save it is a Holy Ghost. It is therefore that we find it extremely diffi-
cult to deal with it. As a natural consequence, our experience of the
last three years in the Assembly has been that the Government of Indis
as such are thoroughlv irresponsible, are highly extravagant, are heart-
lessly wasteful, and what is more, as T have found by my own
experience, they are positively and wilfully obstructive to our rightful
exercise of whatever little privileges have been conferred upon us by the
present Government of India Act. T am going to illustrate - all these
points by instances in our day to dav working.

Now, I will give an instance of wastefulness. I deliberately call it
heartless. My friend, Colonel Gidney, has very ably anticipated me in this
respect in one department. 1 am so very thankful to him for having
lightened my task to that extent. But he has been expressing his ideas
in his own language and 1 should therefore, as far as possible, try to
speak in the language of the highest officers of the Bureaucracy. Now,
as regards wustefulness. Take, for instance, the department of the Army.
I have come to know that the department of the Army is an agency
where waste reigns supreme. What I am saying is really no exaggers-
tion. I am goigg to prove it by facts and by the opinions of the highest
British officers. Now, there has been in India & very honest English
gentleman who was our Commander-in-Chief lately, known as Lord Rew-
linson. He was a very honest gentleman. Though a large part of the
steel frame of the Institution which is called the Government of India, he
appeared to possess both soul and body. There is no reason to disbelieve
what he wrote in hig private diary where he appears to have opened cub
his heart. He perhaps did not think at the time of writing his dinry,
as 80 many people write their own diaries, that his diary would .ever
find a place in the public Press. Lord Rawlinson, writing in his diery,
savs: .

“The average cost of a British officer has gone up by about Rs 4,000 a year.”

of course after the war, and further on he says: .
“T am shocked to find we have nearly 2,000 officcrs in excess of requiremente."’

of course of the military needs of India. 9
K
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Did I not make out & point when I was making my budget speech the

other day, that the military machine of India is much in excess of the
present needs of India?

Diwan Chaman Lal: Our friend, Colonel Crawford, does not subscribe
to that view.

Dr, B. 8. Moonje: I am spesking of an officer who is a far greater
authority than the Homnourable Colonel Crawford.

Lord Rawlinson said that he was shocked. Can you imagine the shock
it gave me when I read it for the first time? Can my Honourable friend,
Mr. Young, bring himself into communion with the spiritual soul of mine

and imagine and appreciate the amount of shock I could have received when
I read that? ' .

Mr. G. M. Young (Army Secretary): I do not know whether I can
respond to that invitation exactly, but I can inform the House that, as

the result of Lord Rawlinson’s efforts, about two thousand officers were
retrenched in the Indian Army.

Dr. B. 8. Moonfe: I am so thankful for that information. Does it
not prove my point to the hilt? Does it not indicate wastefulness in the
Army? But when were they retrenched? I call for that information.

Mr, G. M. Young: During Lord Rawlinson’s time.

Dr. B. 8. Moonje: Say about 1924. So from the time of the Mutiny
up to 1924, or to be more sccurate, irom the time war was declared in
1914 to 1924, so many officers over and above our needs were being
maintained, were recciving pay at our cost. But Lord Rawlinson was
a kind-hearted Fnglishman; he said he was shocked; his honest conscience
was biting him, and he gould not refrain from expressing his frank opinion.
Somehow he had to cxplain away the point and ameliorate the shock
he received, and he says, ‘‘They were taken on when they were wanted
during the war, and we cannot simply kick them out’’. That is the
explanation. My friend, Colonel Gidney, gave an -example of Indian
officers of the Indian Medical Service who were similarly recruited when
wanted during the war but who were and are now being lgeked out heart-
lessly. But if Lord Rawlinson had been living todey and if this fact
could have possibly been brought to his notice, I am sure my friend
would have had no occasion to complain as he ig doing now. Now, Sir,
I can quite understand the humane sentiment that, since we engaged
them for war, they should be kept and paid and not be kicked out un-
ceromoniously. That is human nature, and human nature is everywhere
the same but blood is thicker than water. The question, however, is why
ghould the cost be debited to India? Why should they be dumped into
Indin? Have you not got your own British Army in England, your colonial
Army of your own kith and kin? And why didn’t you distribute theso
people amongst them, and why did you keep them here? That is the
question. You know we have been paying, according to Lord Rawlinson’s
caleulations—my caleulation however ig different—but I will speak aceord-
ing to the calculations of Lord Rawlinson, we had been paying these two
thousand officers yearly at the rate of Rs. 4,000 each, that is to say we
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have been paying Rs. 80 lakhs per year for the last seven years. It
comes to Rs. 560 crores. And we have been told that to give effect to
the Skeen Committee’s recommendations is a question of money. It is
& question of money, they say, to establish an Indian Sandhurst. Now
the excuse of Indian cadets not coming forward of required quality and
in sufficient quantity has disappeared because I have proved by actual
facts that there is no ground for the excuse, I have also quoted from the
Report of the Bkeen Committee that the Indian Commissioned Officers
have given every satisfaction. The other day my Honourable friend, Mr.
Young, was saying that I did not quote correctly. =~ Without quarrelling
over the point, I am repeating it now. The Skeen Committee says:

“There are a number of King's commissioned officers already in the Indian Army
who were pronounced by their Commanding Officers to be eofficient according to the
single standard of efficiency which the Army recognises.’”

‘*‘Single standard of efficiency’’, mark the words; no two standardg of
efficiency, one for the Indian and one for the Britisher, single standard
of efficiency by which Indian officers have been judged and pronounced
to be competent officers equally with the¢ Britishers, by the Commanding
Officer, and further the Committee says:

““Many of these have reached their present position in the face of far greater dis-
advantages and difficulties than the British boys."”

What higher test for Indian boys can any body conceive of? Indian
boys have to contend against greater disadvantages and difficulties than
the British boys, and yet they have proved their worth as tested by the
single standard of efficiency applicable equally with the British boys. 1 have
brought to the notice of the House o handicap of one student who had
competed for admission to the Cadet College of England last November.
He was chucked out, he was failed; he was not accepted for admission
simply because he failed to get three marks more in the combined subject
of mathemautics and physics, to come up to the level of pass mark in those
subjects while in the aggregate he had got 157 marks more than pass
marks, and in the Interview and Record test which is regarded as the
most important of all, he has obtained 210 marks; that is 70 marks more
than the pass marks. Passing in this Interview and Record test is regarded
ug of such high importance that no boy who may have got the highest or
even cent. per cent. marks in all the other subjects, but has failed to
get at least 140 marks, which is the minimum fixed for passing in the
Interview and Record tests, can be accepted as fit for the Army or the
Air Force. A boy with a fine body, fine appearance and fine development
and very fine record of proficiency in manly sports such as riding, shooting,
games, etc., certified by no less a man than the European Principal, Mr.
(tarrett, of the Lahore Medical Colicge, was turned down because he
obtained three marks less than the pass marks in the combined subject
of physics and mathematics. We have no right to ask that a favour should
be done to him. No, we have no right, because he has failed by three
marks in physics and mathematics, His career in the college has been so
good that he has been getting about 75 per cent. of marks in mathematics
in his class, and if I remember aright, in his first turn of appearing for
the competitive examination of the June session of the Interview and
Record Board in 1029 he got more than the pass number of marks in
mathematics, but was failed in the Interview and the Record test. 1 was
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surprised when I heard that such a boy could not pass through the Inter-
view and the Record, However, the fact is there, that there is a single
standard of efficiency by which Indian boys should be judged, and therefore
1 might make a suggestion. In this instance, if the boy had passed in
all other subjects, and only for want of three marks, he has failed in
mathematics and chemistry combined, let him be given a chance to
appear for that paper alone when the next examination comes in June,
80 that he may try again to pass in mathematics, and after he has passed
in mathematics he could go to England along with the boys who had
been declared eligible in the November examination. That ig & reason-
able suggestion. 1 do not ask for a lower standard of efficiency. Besides,
if the Skeen Committee's recommmendation had been given effect to, the
vacancies that should have been available to Indian boys last year should
have been 24, that is 20 for 1928 and 4 additional for 1929. So that
12 boys should have been taken in the June examination and
another 12 should have been taken in the November examination
of 1929; but only 10 boys have been accepted though there ought to have
been 12 vacancies for Sandhurst, for which 18 boys have been declared
to have ‘‘passed the examination but are unsuccessful”’. That boy had
passed very well all the tests for Sandhurst. He had given his first
preference for Woolwich for which he unfortunately failed for want of
three marks in mathematics and physics combined, but he had also given
his second preference for Sandhurst, and that boy should have been taken
in for Bandhurst. My question, therefore, to the Government, whose
soul 1 am trying to rouse and quicken at the present moment, is, that,
as the boy had passed in the Sandhurst examination completely, accord-
ing to your standard, and if there ought to be two more vacancies to be
filled in, according to your own admission, that the recommendation of
the Skeen Committee had been given effect to, why did you not take that
boy for Sandhurst though Sandhurst was his second choice because he
could not get through for his first choice, Woolwich ?

4 P.M.

Bir, I find I went a little astray, so I will come back to my original
theme of wastefulness of the Government of India which I characterise
a8 heartless. I am not going to cite many instances of this waste-
fulness, because they are so many in number. A few instances were
quoted by my friend, Colonel Gidney, and I could quote several more, but
I shall not tax the patience of the House by citing any more instances.
I shall therefore nddress myself now to the possibilities of economy in
the department of Army. If, for instance, Lord Rawlinson had been alive
today as our Commander-in-Chief, or if any other gentleman like him had
been our Commander-in-Chief today, he would have taken action. T hope
this matter will be brought to the notice of our present Commander-in-
Chief—I know him, he is a very high-minded chivalrous sportsmanly and
yet very considerate and very svmpathetic gentleman,—but the only
question is that his attention should he drawn to the matter engrossed
se he is in the midst of his several other arduous duties—(An Honour-
aole Member: ‘‘Have an interview with him.')—Well, T will have an
interview with him, but T should have liked to tell him face to face on
“the floor of the House, if there was an opportunity for it,—as T said if
Lord Rawlinson had been in our midst todav, he would certainly have
taken eftective nction. TIn his life-time TLord Rawlinson recognised the
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wastefulness that was going on in the military department and had
suggested several ways and means of economy. And what does he say
in this respect? He says, ‘‘The only effective economy on the military
side”’—of course his views must be respected by every one of us—'‘must
come from the reduction of the British troops, the cost of which is still
rising’’. Therefore, our own point of view, before we had read this report
in the diary of Lord Rawlinson that the British Army is too big for India
and therefore it could effectively, safely and without any undue danger
be reduced, hag been established beyond contention. That spontancous
appeal of ours for reduction of British troops has been substantiated and
supported by no less a person than ILord Rawlinson.

To this evidence of Lord Rawlinson, Lord Roberts, another still more
distinguished Commander-in-Chief of India adds his own testimony in
support of our appeal. And what does he say? ‘‘When the mutiny broke
out’’—and what kind of mutiny it was I shall describe presently in his
own words,—‘‘when, the mutiny broke out, the whole effective British
force in India only amounted to 86,000 British men against 2,51,000
native soldiers’’. This mutiny took pluce—the House must remember
this fact,—at a time when there wus no Arms Act in India, at a time when
the Kingdom of my warlike Sikh friends in the Punjab was conquered only
just seven years before, at a time also when the Mahrattas had lost their
India-wide empire—hardly 78 years ago, and at a time when the only decid-
ing weapon on the battlefield was either the sword or the rifle—but the
rifle was not so well developed as it is today, and ultimately the deciding
factor on the battlefield was the sword on one side and the bayonet on
the other. At that time, the Indians had been weaned away from their
martial spirit. At that time of the fierce mutiny the Britishers could
maintain their Empire in India, when the whole of the Indian Army had
revolted, with only 86,000 British troops.  And now after about 75 ycurs
of complete disarmament, when the Maharatta has practically completely
lost his warlike colour, when the Sikhg though still maintaining their
martial spirit had completely lost their former soul of Ranjit Singh,
because as the House will see it was hardly seven years after their final
defeat and the surrender of their kingdom to the British that the martial
power like that of the Sikhs had accepted the divine superiority of the
English and submitted themselves to serve as soldiers to save their Empire
during the mutiny of 1857, I ask—now after the lapse of 75 years,
during which science has revolutionised both the weapons and methods
of warfare to which Indians are absolute strangers now—I ask, where is
the need for such a large British Army of Occupation? I repeat—I ask—
where is the need today for as big a British Army as 69,513 strong, that
is, almost double of what they had in 1857 with which they were able
to tide over the mutiny? Is it not wastefulness to have such a big armv
beyond our needs? In those days we were not emasculated; we were
in .full possession of our martial spirit, when nobody could dare say that
there was no martial character in our boys; we justified our fitness for
the army career because we waged wars, fought, battled and built our
Empires.  Of course, in those days all—the utmost—that one could say
wag that our bovs were not initiated in the western medern methods of
warfare, the western methods of Drill and Discipline, but the martial spirit
wag there, the military character was there, and nobody could challenge it.
Giving ‘a very vivid description, a very heart-touching description of the
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Mutiny of 1857, Lord Roberts says this in his interesting book, ‘41 years
in India”’, ‘‘Happily’’—please mark the essentially spiritual nature of
the Indians and contrast it with the essentially material nature of the
English,—even at that time when the country was in the throes of a
revolution when Englishmen and Indians were running at each other’s
throats, when every one was trying to kill the other, when the Indians
were trying to drive out the British people from India . . . . . .

(At this stage Mr. President vacated the Chair, which was taken by
Mr. Deputy President.)

Speaking sbout the mutiny of 1857, this is what Lord Robert says,
‘'Happily’'—there is no need to be nervous. We are at the present
moment in & mood to own the Commonwealth and to be equal members
thereof with the Britishers. That is our present mood, I know, that my
sons and my grandsons are in that mood now. But as I was disappointed
after my Lokamanya Guru died, so my children will be disappointed &nd
they will say ‘‘Oh, thig fellow has become too old. A firebrand of his
time in his youth has now become a moderate in his old age.”” I will
certainly take pride if 1 can develop in my sons and grandsoms a more
martial, a more aggressive, a more materialistic spirit, and an ambition
of an Empire of their own and if I succeed in it I shall have ample reason
to be proud of such an achievement. ‘‘There is no happiness greater than
the happiness which a teacher feels because the taught, his pupil, is
proving himself superior to the teacher’’. That is the happiness I am
feeling in my old age, because I see my young boys, my grandsons and
children proving superior to me; for s Sanskrit Proverb says:

Shishyadichchheta parajayam.

Lord Robert says:

“Happily this feeling (of racial antagonism) did not last long. -Even when things
looked blackest for us.”

—Ilook at the spiritual emincnce of the Hindus,—
‘‘even when things looked blackest for us it was softened by acts of kindness shown to
Europeans in distress and by the knowledge that, but for the ussistance offered by the

natives themselves, the restoration of order and Lhe suppression of the fierce military
insurrection wounld have been a far more arduous task.”’

How arduous it would have been he himself describes later on:

“Delhi could not have been taken without Sikhs aud Gurkhas. Lucknow could not
have been defended without the Hindustani soldiers who so nobly responded te Bir
Henry Lawrence’s call.”

"Their soul force supervened and intervened.
“And nothing that Sir John Lawrence might have done could have prevented'
—note this remark——

"“our losing for a time the whole of the country north of Calcutta, had not the mer
of the Punjab and the Derajat remained true to our cause.”
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Such was the spontancous outburst of our soul force and what did we get
in rcturn? How did the Britishers reward ue? By the promulgation of
what is known as the Arms Act which has emasculated us so thorou,gh:ly.
But I should prefer to speak in the language of our late Commander-in-

Chief, Liord Rawlinson:

“I have agreed to recommend the reduction of 3 British cavalry regiments and 6
British infantry regiments when the internal condition and the state of the Frontier
admits. This is rather faster than I had intended to go in the first instance; but I
could not resist the pressure when it come to considering the fact that we had 28 British
and only 21 Indian battalions allotted for internal security. It was impossible to defend
this proportion which dates from the post mutiny days. Now that we have decided
to trust the Indians and lead them to Self-Government, we cannot justify an army
of occupation.” P. 295 Life of Lord Rawlinson,

Now, the Frontier is quite safe. We have our khassadars. We have made
roads. We are giving the young men over there a rupce a day so that
the:: may not feel the need to loot and they may ocultivate the habits of
civilised nations. 8o there is no fear of the Frontier now.

Now during the mutiny our people helped the British. They fought
for them. The Gurkhas fought for them. The Hindustanies fought for
them. The greater portion of Hindustan showed kindness to them. What
is the return that we got for all this kindness? India got 28 British and
only 21 Indian Lattalions. This is the reward that have been given to
us for our kindness to the Britishers and for our help given to them during
the dark days of the mutiny by which they could save their Empire in
India. It means that the British troops were enormously increased beyond
the real needs of India and we were made to pay crores and crores of
rupees every year for their maintenance. What a waste. Can anybody
challenge my statement that it is a huge waste and that 28 British batta-
lions were beyond the needs of the defence of India. Now,—I.ord
Rawlinson asks—that vou have decided to trust the Indians and lead them
to self-government, how can you justify this army of occupation?

Lord Rawlinson further says:

“I have agreed to reduce the peace extablishment of British battalions to 882; it.
was 1,003 in 1914.”

That means that we had 1008 minus 882, that is 121 British battalions.
more for which we had no need. Is that not waste?

Now, let us ask a radical guestion. Do we really need the British
goldiers for the defence of India? 1 will not speak in my own language.
Again I would prefer to speak in the languige of British Authorities.
Lord Roberts our former Commander-in-Chief found that for the internal
security of the country, so that no rascal might rise up in the country to
subvert British rule, 86,000 British soldiers were proved to be enough to tide
over the difficulties of the kind of the mutiny of 1857. Now, in this era of
mutual trust, when Indians are fighting the battles of England all over
the world, when science has vastly improved the Ways and Means of Com-
munication and also the weapons of warfare, none of which are now in the
possession of the Indians, is it not pertinent to ask, ‘Do you really need
the British soldiers for the defence of India from foreign aggression?’’ 1
shall leave it to my Honourable friend, 8Sir Abdul Qaiyum, to reply as he
may thiok fit frem his own point of view as he did the other day. But,
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let us see what Lord Roberts says: Writing about the Umbeyala pass
expedition, Lord Roberts says:

“The Expedition was an admirable schcol for trnmmg men in outpost duty. The
Pathans and Gurkhas were quite a% home at such work and not only goo to take care
of themselves but when stalked by the enemy were agyual to o eounter stalk often most
saccessfully. The enemy used to joke with Brownlow's and Key’s men on these
occasions and say ‘We don’t want you (the Gurkhas). Where are the Lal Pagriwallas or
the Gora Log (European). They are better Shikar (sport).”

They are better Shikar, the Pathan says, the Lal Pagriwalla and the Gora
log then the Gurkhas. (An Honourable Member: ‘‘Who is the Lal
Pagriwalla?’’) I do not want to tell you who is the Lal DPagriwalla.
Perhaps my friend the Army Secretary may prefer to enlighten you on the
point. It does not matter much. What I am concerned with at the pre-
sent moment is the Gora log which means the Britishers and therefore I
shall deal now with the Gora logs. Pathans are born Shikaris. I have seen
Pathan boys, quite kiddies coming out of their houses with their rifles
on their backs going about and looking after their sheep in the mountains.

(At this stage Mr. President resumed the Chair.)

I have seen also beautiful flowers in His Excellency’s garden over there.
They are so lovely that one is tempted to pluck them; but does anyone
feel nny compunctlon or a bite of conscience while plucking a beautiful
flower. In the same way the Pathan goes about and when he comes across
a man tempting enough for the money he may have in his pockets he
<chops off his head with the same ease with which you may pluck a flower
from the Viceroy's garden. (An Honourable Member: ‘‘Has he got spiri-
tual force too?'") Yes, he had but 900 years ago when the Pathans were
Hindus like us Brahmins, Kshatriyas, Vaishyas, etc. If you will read the
history, vou will find that in Kabul and Kandahar upto 1,020 Brahmin
kings and Kshatriva kings were the rulers. They were our own blood
relations and we did not have in those days the caste-ridden society as we
have now. 8o, Afghanistan is a countrv which is a province of India
being populated by our own kith and kin, though they may call themselves
Mussalmans now. Just as an Englishman in England mayv be a Christian
or a Mussalman or g Hindu and vet he is an Englishman and none else than
an Englishman pure and simple. The only thing that is required is that
we should begin to recognise them and own them as our own and they
should begin to do similarly and ns this consciousness shall grow the
Bureaucracy will lose all their trade in India and will then begin to imbibe
the spiritual force from us. Lord Roberts further on says:

“The tribesmen soon discovered that the Sikhs and the Euvopeans, though fn]l
of fight, were very helpless on the hillside and could not keep their heads under cover.’

We have the Gurkhas and the Marathas to fight battles on hilly and
mountainous country; the £ikhs, the Jats, the Rajputs in other places;
theh where comes in the need of British soldiers? And what is the immu-
nity we have ot after spending such huge sums ever since the British
came here? The military threat from the North-West Frontier is per-
petually kept before us. My friend Mr. Coatman is not here. Perhaps
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he has resigned and is going away to England. But his book on India
which he has written for presenting to the Parliament has been very
useful to me. His latest report is for 1928. According to him, after spend-
ing 8o many crores, what immunity we have got is somewhat as follows:
“‘The Indian Government have conducted 17 active operations against the
Pathans since 1852."" That is to say, on the average about one expedi-
tion in every four or five years during the last 75 vears; ‘‘and four expedi-
tions since 1911"". And what was the immunity that India had when our
friends the Sikhs were the rulers of Punjab? And, mind vou. they did
not have such a wealth to spend. They did not have the machine guns
or the geroplanes; neither did they have electricity or steam to serve
them. They did not have the whole of India behind their back. It was a
small province and so long as that province was governed by the Sikhs,
there was no military threat from the Frontier. The Pathans recognised
their brother Sikh as their equal. And, though there wefe skirmishes
between these two equals, each respected the power of the other and there-
fore peace was maintained. And vet Mr. Coatman savs in his Report that
the British people did not receive anv kind of sound frontier policy as a
legacy from the Sikh kings. Well, I do not know that. Tt may be that
none is 80 blind, as one who will not see; but I sec a very clear and sound
policy which the Sikhs were fcllowing. Not only do T see it but I have
been trying my verv best to get the Government to give effect to that
policv. And what was that poliev? Tt was this that if every Pathan a
boy, & voung man or an old man was & sharp shooter and knew well how to
wield the sword. so was every Sikh in the Punjab, and thus they were
both equalised. And that is the reason whv ever since I have been in
this Assembly T have been impressing upon the Government the wisdom of
the Sikh policy. Wisdom does not lie in spending crores and crores in
maintaining a standing army of the Britishers which cost us five times
mcre than an army of Indian soldiers on the frontier to protect us against
the threat of hardly 7 lakhs of people over there in the Hills armed with
only 140,000 modern rifles. You are today much better furnished than
the Sikhs. You have machine guns, heavy artillerv and aeroplanes. Sikhs
had none of these and thev were merely a handful compared with what
vou have in your support throughout the whole of India. I say take a
lesson from the Sikhs who ruled in the Punjab and initiate that policy
here. Your policy should be that every boy in India between the ages of
10 and 20 should undergo compulsory phymon] training, military dn]l and
rifle practice. This is the only remedy for the so-called perpetual threat
of the North-West Frontier, and there is no other, so cheap and vet 8o
radical. Ivery boy should be made to undergo this training so that when he
grows up to be a man of 20. we shall have more than three crores of people
in India ever ready to defend their country. Will there be then any trace
even of the threat of which so much is made? You may not know how many
crores of soldiers we will thus have but if I ecaleulate them here as I
have been caloulating in myv speeches outside this House, we shall have
trained fighters between the ages of 20 and 50 to the tune of more than
8% crores. India’s nopulation is estimated at 80 crores. Leave nside 15
crores of females. Out of the remaining 15 crores of males, leave aside
also 6 or 8 crores of children and bovs below the ages of 20 and also an
aqual number ahbove the nges of 50 vears. You have thus from 8 to 5
crores of voung men between the ages of 20 and 50 who, if trained, as 1
suggest, will reduce the Frontier threat to nil. Will not these from 8 to §
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crores of trained young men be able to stand against 7 lakhs of Pathans?
In that case we can employ the Sikhs, the Jats, the Rajputs for our
warfare on the plains of India, the Gurkhas and the Marathas on the hills
and the mountains. c

After all this, I am tempted to quote one miore instance to give you
an idea of the immunity that we are receiving. Mr. Coatman says in his
book : ’

“The Third Afghan War in 1819 sent along the whole frontier a new wave of
unrest which broke in Waziristan in the bitterest and most determined fighting which
the Government of India ever had to undertake ou the North-West Frontier Province.’’

Well, Sir, aMer spending so many crores, after having been ruling in
India for nearly 150 years, or at least 100 years the British people found
out as late as 1919 that the Waziri really revels in fighting, that shooting
a man is a mere pastime to him. I do not say that the result of the Afghan
war of 1919 in so far us it culminated in the acceptace of independence
of Afghanistan was a bad thing in itself; but the defeat of our army over
which we have spent crores and crores is mot a thing to be proud of.
I do not say that will always happen. But we can at least say that money
will not give us the immunity if it is not spent on the training of the
people as suggested by me. You must train the children of the soil who
shall always stand by you, who shall stand by the Indian Empire and who
shall form the bulwark of defence against any military threat of any
country that may dare cast an evil eye on India. Also about the result
of the modern development of warfare, Mr. Coatman has given a very
nice instance, which I am tempted to quote. I hope the House will bear
with me for a little while, for I have not been getting enough time within
the twenty minutes allotted during the general discussion of the Budgeb
to say all that T have to say to my heart’s content. I do not know
whether I shall again be coming to the Assembly, and so I request the
House for, and I hope the House will allow me, some latitude to speak at
length. I hope that I am not boring any one.

Several Honourable Members: Go on.
Dr, B. 8. Moonje: Mr. Coatman says:

“In June 1827 certain sections of the Mohmand tribe crossed the border and
attacked the British post line.” - :

(At this stage, Pandit Madan Mohan Malaviye entered the House and
seated himself in one of the back benches behind Dr. Moonje.)

I wish the Honourable Member, Pandit Madan Mohan Malaviya, would

come and sit in his usual seat in front of me, for I get inspiration from
the reverential Pandit.

(The Honourable Member complied with the request.)

Now that my Elder has occupied his usual seat, it gives me greab
inspiration. I have known only two pereons in all my life before whom
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my head bowed spontaneously. One was the late Lokamanya Tilak, and
now Pandit Madan Mohan Malaviya. Well, Sir, coming to Mr. Coatman’s
book, he says:

“In June, 1927 certain sections of the Mohmand tribe crossed the border and
attacked the British post line. Air action was taken against these hostile tribesmen
and they were dispersed after suffering abour 30 casualties. The Roayal Air force
incurred mo casualties and the ground troops which had been gathered had no need to
go into action owing to the refusal of the enemy to show himself after his introduction
to the Air force."

I am reminded here of one little action fought during the Third
Mahratta War. The military drill and discipline on modern lines was
not known to us then but it was found to be so very effective that a com-
pany of 8,000 Indian soldiers trained by British officers stood their ground
for three hours against the Peshwa’s soldiers. I may profitably repeat
here what I had quoted in my speech on the Budget, British General Bir
Tan Hamilton’s words. He said:

‘““A thousand men standing up in the open with arms in hand, each anxious to
fight himself but each uncertain of how far his fellows meant to fight, were liable to
be scattered like chaff by a mere handful of soldiers hypnotised by habit into respond-
ing as one individual to the order of their Sergeant.’

That had happened to the Peshwa army during the Third Mahratta
War, and here is an instance of how a few aeroplanes cowed down a body
of well known sharp-shooters, determined fighters, fanatic fighters, known
throughout the world for their fighting capacity, being armed only with
rifles. Having noted this fact, Mr. Coatman’s soul and spirituality were
also quickened. He says:

“Though the circumstances were perhaps too unusual to permit the drawing of
sweeping conclusions, food for thought is given hy the swiftness with which this minor
campaign was brought to an end and also by the fact that the rising was suppressed
with no casualties on the side of the Crown forces and very few on the side of the
enemy.'’ ’

Ts not this most demoralising? The biggest fighter he may be, the
most determined fighter he may be, but if he is not armed as his enemy is,
after a time he gets demoralised. When o man has only a lathi to fight
with, and if he is pitched against a man with a modern rifle, what can
he do? I say that at the present time the only weapon with which our
ncighbours the Pathans in the trans-frontier country are armed is the modern
rifle, and as sgainst them you have got yvour modern air force, you have
got all these scientific implements of war. Therefore, I ask can you justify
this huge yearly expenditure of 55 and more crores of rupees that you haye
been spending up to now? Therefore, I think T am fully justified in saying
that the Government of Indin is wasteful in its policy—heartlessly
wasteful.

Now the second charge of mine against the Government of India is
lavish extravagance.

An Honourable Member: That nobod.y questions.

Dr. B. B. Moonje: I will give vou only one instance and that ought
to suffice. It is an instance of money spent on what is called civil aviation.
In this year’s Budget you have provided 245 lakhs of rupees. TUp to now
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‘from the time the hobby of civil aviation had taken hold of the Government,
nearly a crore of rupees has been spent and yet to the children of the soi
it has offered no advantage. I submit that from our point of view this
civil aviation is a hobby, a luxury. But I think I am not wrong in saying
that, in spite of the fact that you have spent such a huge sum as 80 lakhs,
nearly a crore of rupees on civil aviation, still you have not got one single
school for the training of Indians either in civil aviation or military aviation.
Look at Japan. Japan sent only two of its men to Europe and got these
two of their nationals trained there and they brought with them back to
Japan two European expert officers to train their countrymen in aviation,
and like a magic, in a few years Japan has raised an effective Air Force
and established civil aviation,” which had made Japan a power to count.
The whole money that was spent in rearing up that force in Japan was
spent among the Japanese. But here, we have been ecrying ourselves
hoarse, at least I have been crving myself hoarse for the last three yeuars;
will the Government of India be pleased to grant us, as a concession, ar
force training to our Territorial forces? 1f not to the Territorial forces
in general, at least to the University Training Corps, which are composed
of well educated people, who are graduates and who are in every way
equal to the Britishers in intelligence and some even superior to them as
regards bodily development? This has been my question to the Govern-
ment. I pause for a reply on the floor of this House. Let any body
examine these University Training Corps boys and if they are found fit,
why don’t you choose them and give them training? How many people
are you going to train if you insist on sending them to England? T do not
think up to the time of the last November examination, you sent even
one man to England for training in the Air Force. It was merely a
fortunate circumstance that at the last November examination we were
succéssful in selecting six men,

And now let us see what is being done in England in this respect.
The whole of England’s air forces have been a growth practically of the
last 15 or 16 years. I am giving the authority of no less a person than
Brigadier General Thompson, the Secretary of State for Air in England.
He said that, before the war, the ordinary private people used to make
experiments and used to build aeroplanes and flying ships and other things.
When the world war broke out and when they found that the Germans were
effectively using acroplanes against them it was then that a tremendous im-
petus was given to aeroplaning. Money was lavishly spent in building
aeroplanes and thus the whole air force of England is a growth of hardly
16 vears. In India lakhs of rupees have been spent in the last 5 or 6
wvears and we do not vet see anvthing tangible for us. Tf you go to
England now you will hardly find one or two Indian boys,—there will be
six boys at the end of next October,—receiving air force training there.
England has made a great name as a great military power in Europe and
therefore it can be said that there is no such military threat to England
as is said to exist for India. And vet what does England do for being
ever prepared for any emergency? Brigadier General Lord Thompson,
Secretarv of State for Air says: ‘‘One thousand boy apprentices are
required every vear by the Royal Air Force '*. We here have got a con-
cession of sending two bovs yearly from 1028 and a proportionate increase
in number every year. I do not know what would be the proportionate
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increase in number of boys over two. If the proportion of yearly increase
of 4 to 20 boys fixed for the S8andhurst be taken as a guide then, I do not
think we can have an increase of more than one-third of a boy every year,
And in England one thousand boy apprentices are required every_year by
the Royal Air Force. Says Lord Thompson: '

‘“Boys of promise hetween the azes of 15 and 17 are accepted; they are drawn
mainly from the secondary schools, technical schools, continuation day or night schools.
Entry is by competitive examination for the majopity of candidates except in the
case of a limited number of hoys whose fathers' rervices entitle them to exemption.’

And now look at the care with which these boys are trained. You will
see with what fatherly care these British boys are trained in England.

““All skilled Air Force tradesmea are taught a basic trade to ensure them as far as
possible against unemployment when their term cf service has expired. Boys are
accepted between the ages of 15 and 17 and whenever s)osaible. their own wishes and.
those of their parents in regard to choice of trade are followed."

He further says:

“Thus it is possible for a ho{] to receive a good techmical training and general
education at practically no cost to his parents; then to enter & Cadet college where the:
normal charges are almost entirely remitted; and eventually to get his feet on the
bottom rung of a ladder by which he can climb to the highest rank.’”

So the British boy receives his trdining in the Air Force practically
without any cost, and we in India had to pay 80 lakhs or a crore up to now
for civil aviation and an Indian boy’s parents are required to spend more
than Rs. 7,000 for his training in England. Similarly an Indian boy in the
Dehra Dun Military College has to pay a fee of Rs. 155 per month for a
training course of 7 or 8 years—what extravagance this! I am determined
to see that this is stopped and that an arrangement is made that the
monthly fee in the Royal Military College at Dehra Dun does not exceed
50 or 60 rupees.

Mr. President: How will the Honourable Member see to it?

Dr. B. 8. Moonje: God is great and my hope is great; there is &
spiritual soul on one side and there is a material soul on the other. They
will accommodate themselves some how to bring about this change.

I am reminded here at this stage of a little incident that had
happened on the floor of this House three years ago. When I
was an inexperienced man in the Assembly end when I had not had
much reading of the subject, I found through what little T had read at
that time, that in other countries civil aviation and military aviation are
interdependant so that bovs trained in military aviation can go to join
civil aviation, and boys trained in civil aviation would form reserve forces
in the military. That was my information at that time, but our Hopour-
able friend Sir Bhupendra Nath Mitra at that time contradicted me.
At that time I was inexperienced and I had not got full facts and figures
with me. But I have got them now and T am going to present them
to my Honourable friend. I am placing before my Honourable friend
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what Brigadier General Lord Thompson, the Secretary of State for Air
in England, says:
“In Great Britain the Air Ministry is responsible for much more than the Air Force;

it exercises a measure of control over aviation in all its branches. . . . Military and
civil avmtmn are closely interpendent and an efficient Air Ministry will reflect this

condition.”

Therefore I said at that time that my Honourable friend over there
who is in charge of civil aviation should make friends with the military
authorities and see that civil aviation and military aviation are made inter-
dependent in India.

The Honourable Sir Bhupendra Nath Mitra (Member for Industries
and Labour): Sir, as my Honourable friend, Dr. Moonje, has been specifi-
cally referring to me, I think it is only desirable that I should tell him what,
to the best of my recollectlon, I placed before him at that fime. The
Air Force as it is now constituted in India cannot produce an Indian
service suited for civil aviation. If we had an Indian Air Force with a
reserve service, things might be different. On the other hand, if we
develop civil aviation we may be able to create a number of reservists
which will be useful from the point of view of military aviation when an
Indian wing of the force is started. But at the present moment there
-cannot possibly be any inter-dependence between the two in India.

Dr. B. 8. Moonje: That is exactly what I was saying and I was appeal-
ing to the Honourable Member at that time to make friends with the
military authorities and bring it home to them that it is in their interests
that civil aviation should develop in India in conjunction with military
aviation. If he had used his position in the Cabinet, perhaps his voice
would have carried greater weight than mine. Brigadier General Lord
‘Thompson, Secretarv of Slate for Air, says:

“In this connoctmn likely casualties in nerinl warfare will he as high as 80 per cent.
per month.

This is worthy of note because you want to relieve India of the perpetual
military threab:

““In this connection iikely casualities in aerial warfare will be as high as 80 per cent.
per month in pilots and machines and cbviously no ordinary system of reserves to
replace losses will meet attrition on this scale and if a nation were to depend entirely
on the standing Air force to ment the exigencies of 4 war, say, for the first six mionths,
it will have to maintain in time of peace nearly five times the air force considored
requisite for national defence at the heginning of hostilities, The oxpense for training
and maintaining this standing air force in peace time will be s heavy that no nation,
not even the United States is rich enough to finance such a poliey.

It is this thing that I am trying to impress upon the Government,
that however much India will be milched of her crores every wvear, no
amount of money will be found sufficient if it is desired to make India
free from the military threat so far as the air force is concerned. Then:

“‘Another solution has therefore to he sought and one of the most promising Avenues
of approach to it is the encouragement of air craft manufacture and Civilian aviation.’

8o, I say whatever money on civil aviation, 80 lakhs or a crore of
rupees. has been spent during the last 5 or 6 years has been wasted,

ced; wasted.
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The Honourable Sir Bhupendra Nath Mitra: If I may interrupt my
Honourable friend again, the bulk of the money which has been spent,
has been spent on ground organisation and that ground organisation
would have been required in any case. In fact, we are more or less
compelled to incur that expenditure on account of our international obliga-
tions.

Dr. B. 8. Moonje: Not that I have not got intelligence enough to
understand it. I have been a member of the Advisory Committee of the
Honourable Member’s Department. But, Sir, there are illustrations and
instances for us to copy. That was not done in Japan. What was done
in Japan was, the boys were trained along with that ground engineering
work. (Hear, hear.) Was that done in India? Why was ground pre-
paration done by British engineers imported from England? Is it meant
to convey that India cannot produce engineers? There is the Roorkee
College and 1 am even prepared to say that you can import one expert
cngineer from England and have the other engineers fram the Roorkee
College under him. Japan is doing that.

The Honourable 8ir Bhupendra Nath Mitra: That is precisely what is
being done. In the Civil Aviation Department we have got one Royal
Engineer, who is the expert adviser. Otherwise the work is dome through
the agency mostly of Provincial Governments and therefore largely through
Indian engineers.

Dr. B. 8. Moonje: I am sorry I did not anticipate this thing. Other-
wise I would have given figures for the edification of the Honourable
Member. Now I charge the Government . . . . .

Mr. President: He can charge the Government only for five minutes
more.

Dr. B. 8. Moonje: Only five minutes, Sir? Not half an hour? Or shall
1 continue tomorrow? From my point of view I think this is very im-
portant, and I might continue tomorrow.

Mr. President: How long are you going to take?

Dr. B. 8. Moonje: Till 1 have done, perhaps. (Laughter.) Because
this is exactly what 1 wanted to say, and I was waiting for three years
for an opportunity to place before the House everything conmected with
the peculiar ways of the Army Department.

Mr. President: I will allow the Honourable Member to speak up to
quarter past Five. Will it suit him?

Dr. B. 8. Moonje: I think my suggestion might be accepted.

Mr. President: Then the Honourable Member will come prepared with
fresh facts?

Dl‘. Bu 8. ml’: Yes.
Mr. President: I think we had betbter continue.
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Dr. B. 8. Moonje: Now, I am speaking about the utter irresponsibility
of the Government of India. From the constitutional point of view, my
friend, Mr. Kelkar, dealt with it fully the day before yesterday. I am
looking at it from the point of view of the Bhea Committee’s Report and
the Skeen Committee’s Report. In 1928 20 vacancies were conceded
to the Indians for Sandhurst and it was said that 4 additional vacancies
yearly would be granted. So in 1928 the vacuncies were said to be 20,
and in 1929 the vacancies should have been 24 if this- part of - the Bkeen
Committee’s recommendations had been really given effect to. If I remem-
ber right, my Honourable friend, Mr. Young, said the other day that the
Government had accepted all the recommendations of the Skeen Com-
mittee except two, that is the Sandhurst for- India, and the other about
the abolition of the 8.unit Scheme.

Mr. President: Will the Honourable Member promise that he will not
take more than half an hour tomorrow?

Dr. B. 8. Moonfe: Yes.
Mr, President: Not more than thirtv minutes?
Dr. B. 8. Moonje: Yes, I promise.

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 20th March, 1980.
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